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PARLIAMENTARY DEBATES 
(PART I-QUESTIONS AND ANSWERS) 

Tuesday, 18th April, 1950 

Th~ House met al. a Quarter to Eleven of tha Cio(;i ... 

r~~K SPEAKER in the Ohair] 

ORAL ANSWERS TO QUESTIONS 

LOANS TO Kisana. 
-1796. Shri B. B. Varma: Will the Minister of I'iDaDce be pleased to state whl'tber the." is any proposal to open Agricultural Bank on the lines of Federal Land BanI, in America to help the kisans with loans for agricultural purpose? 
The Jlmister oi Finance (nr. lII[atthai): No. Sir. 
Shri Rathnaswamy: M~y T know what stnil(ls in the way of the Govemment gi:ing credit facilities to the ugriculturists in rural parts? 
Dr. JI&tthai: This i8 a subiect that WIlS raised in the courSe of one of the Budget debates and I expressed my views to the House which, briefly, lire these. There i8 110 justification for an agricultural ":financing institution of an all·India chllracter because the only way in which finance can be satisfactorily prov:ded through 'In agricultural finance corporation is by organising it on a regional basis so that intensive supervision may be exercised ori the classes of s~curities on which alone long·term bon~s can be issued. . 
Dr. R. S. SiDgh: May I know whether in order to help the kiBaft8, the Gov-errullent of India will give subsidy to them in the form of better services aod seeds. or by writing off their agricultural debts or by supplying manures as the American Government do? 
Dr. lII[a.tthai: With regard to the general principle suggested by the hon. Member, I am in agreement with him. but I think he ought to appreciate that at "resent although we do not have an all-India agricultural finance institution, we are giving assistance--either the Central Government or the Provincial Gov-ernment--in three different forms. First of all there are these grants and Joans which We make from the Centre to Provincial Governments in respect of river nllev schemes and grow more food campaign. Secondly, there are institutions like 'Land Mortgage Banks in regard to which several States I believe offer gUfI ran tees. And then there is the assistance that Government provides in concessions of one kind or another regarding co· operative credit soc;ieties. All these are directions in which assi!;tance is being given and oJong thMe lines we propose to go further. . . 
Sa.rdar B.S. JI&n: In view of the rapid mechanization of ligricuitn~, bre Govermnent pr"pared to advance subsidies to the State Governments t9'Fards ,. 

(1607) 
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the ~chemes which t.hey are Boatin" t.o finance agricultural undertakings fun on 
meeh~nized lines? '" 

Dr. Jlattha.i: As a matter of fact, \e loans that we advance to State Gov . 
.-rlllllellt~ 8:e III respect. of long·term agricultural developments which would 
neces.arJly mclnde qnestlOns of llleeJwuization. 

)lYOOLOOY AND PLANT PATHOLOGY IN INDIAN UNIVERSITlIlS 

#1797. Prof. S. lIf. lfishra: (3) WilL the ~liuister of Education be pleased to 
'state whetrhilr a recommendation to ask Universities in J ndia to include 
Mycology and Plant I'athology as an independent subject was made recently by 
tbe Boat'd of Agricul: Ufe and Animal Husbandry? 

(b) If so, do Government pfopose to implement it? 

!!~) J~~~I :...J: ~,s c)'!.i,;/ ( .... 1) : (olIi' UJ,...) 0~,~1 ..,..:i }::-.I,.. 

'-""'" £'t<~ ,s !!,L. rv ... 4~~ ~~~ ~,...,~ wUJI L.J..!I <!!' .~ ..J 
- ~.J~ ~~I " ~ .. .dl, ~l~ .i dl U"I w,J ~ 1,)1>-4 w.L. ,,1 ~ .),.. 
..; u,;;4 1:)1 .$ ~ ~ ,,w.. ~ ..,...1\:,.. ...,..1 0:',1,;..1, L.J..!I d. ...,..;~~ U"I 

- I,)';~..J I~ u4>1-i ... :.J 1. !!J-~' "I ,;uy. 
- ~ Lo ~ ,s ~..;,,! J:; utll ~,;..1, L:! ( ...s~ ) 

The JliniSter of Education (1[&ul&na Az&d): (nJ It is understood that an 
ad hoc oonference of eminent Mv".:;logists in the CountrY, summoned at Patiala 
under the auspices of the Indi,,;, Council of Agriellltur~1 'Research on the 27th 
Marc:h, 1950. passed It resolution regarding the facilities for Education [,nd 
P~~earch in Mycology and l'lant Pathology. 

:,) The re"ollltion has not yet been ~lIbmitteci to Government. 

5fl 0 t!;~ 0 t!;if 0 flf"-l: i!fm' if ~ . ;;rR" ~:ir ~ f'fi '!,f<r<ffij':;r if,+fffi;:r ~ 

i!iT.r m f~~ ~'fir f~ ~r ~? 

Prof. S. N. Jlishra: :'\[ay 1 know wh"t reeonmwndations the University Com· 
mission has made in this respect? 

~ 4.S' ~~ ~ J"I 1,)'" I!.>,,:tl J"-ll...s+l L ~.s .,sL,,.;~ u lto : olIl Li:,... 
- ~ )~}<!; ..s+ll ""mJ , .. Sl'~ ...sS ~ ,,1 

.'&uJ&n& bad: Yes, the University Comm:ssion has a'su made a mention of 
this t.hing in its Report. The complete report of the Commission is still under 
consideration. 

Silo U:~o U:ifo flf"'l: i!fm' ~or.n:: <!i1 ~ ~ f.!;;:r ~ l{f;rcrfufmr if 
~ q-~ anft,m ~r ~ I 

Prof. S. N. Kishra: Do the Government knc)w in which nniver>!iti<>s the 
teaching of these subjec~ is still cslTied on? 
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- w:... It.! LYW ..,,4...s4-W";,s u+!f ~ ,-,4 ..,..1 u+'" : ,)Iji 1,;',.-. 
Xaulana Alad: I cannot give any detailed infmmation on this point just 

-at present. 

srI 0 1:!;~ 0 1:!;rr 0 f+r~ : ~ ~ ~'IiT fuq;rftm ~ tin: if antr 
fu1i 3fT{ ~ ~ q-.: mom: m<: Cflci ~1:!; '1m' ~ ~;ft ~ f.p \j.f~) 

~ ~ (; .. ~ \i;ro 'R: furI';;m:r ? 
Prof. S. N. Kishn.: Do the Government after fully taking the facts into 

.consideration think it necessary to put int{)' practice at the earliest the recom-

mendflbions about which report has been submitted? 

W"j,.a.ifi" .rJt~ - w:... It.! ~ ~ utll ~ ,",'-1..,..1 't Iji UJ,.. 

-~.}i ~ ..,..4 L.,'-" !~IJ4 J.; u+I: I, ~ ,tJ.u.;1 ~ " ;i~ d 
• ~,) I:)t..&,) (,-I<> u)tt ~~ ~ ~i;i~ 

)(aulana Alad: .Tust at pre~ent I cannot give any infonnation on this subject. 

We are awaiting t,he recommendations of the Patiala Conference. They have 

not .vet officially come to us. Government would fully take them into con-

-sideration when they are received . 

...n ~ro vr: iflTT ~ ~ rr@ ~ f.p 3fl1fU, <fiirof, ~~ aIT<: 

, ;~~ 'liT 'if.ro-~ ~ ~Tm 3fh ~ ~~;iT fum 'fiT 

~'iffi ~ ~ ? 
Shri Sat.\Sh Oha.udra: Is it not a fact that adequate llrra.ngements for the 

teaching of Mycology and Plant Pathology do exist in the Agra. Balhlras, 

Allahabad Rnd Lncknow Universities? 

~ ~ ~ c! ..; 4.~ l"t ..,.., J. LJ~~)*" J LJu,: .,'ji li',.. 
d W:L< u; LJ4$ I, .~ ~ .) &J,:; ~ J,J 15 lI.e:.. It.! U'~ ..stI' 

- ~ .. ..}" ,JJ 1.. ~,,~ 

J1aulaJla Alad: Yes. tht'se ulliw'l'sities hnve devoted attention to these 

-subjects. hilt at present I cannot tell you the extent to which they have devoted 

.attention, and to wtw.t e·xtent t.he facilities provided are sufficient to meet the 

,needs of the country. 

S'IR.l.TlBGIC ROADS IN Tln:rURA, 

*1198. Dr. K. M. DI8: (II) Will the Minister of Defence be pleased to stat-e 

-whether ('TOvernment have derided to construct Strategic Roads in Trip\lra State ~ 

(b) If so, whah is the total length and what wi!l be the expenditure on con-

iltrucmoll of the road? 

(c) When will the eonstrw:tion be ~ompleted? 
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Th& lIi.1lifter of Defence (Sardaor Baldev Singh): (3) No. 
(b) and (c). Does not arise. 

Dr. ll. ll. Das: May I know whether the subdivisional town of Kamalpur· 
in Tripura which was raided and burnt by Pakistani nationals a few days back,. 
is not connected by road with other parts of the Tripura State? 

Sardll' Baldev SiDgh: I have no information. 

SuRVEY OF SBCOND..ay SYSTEM OF EnUOATWJf 

*1799. Di'; .. Il. Das: (a) Will the Minister of J:duc&tlon be pleased to· 
state whej:her it is' a fact that the Government of India are cOUllidering the· 
question of the appointment of a Commission to survey the system of secondary 
education in the country? 

(b) If 110, what wili be the aims and objects of this commission? 

- A IJlI. y~" (,I) .: (0)/;; v"r)~~I...;{~ 
- A d')}5 ,"'t-, t!"" ~,,, ..,wI. ~ ..".."'-1 1:11 (..,r!) 

fte ....., of Kdaeatiea (Ilaalana .uad): (a) Yes, Sir. 
(b) The details are still under consideration. 

Dr. Il. Il. Des: May I know whether any scheme bas been drawn up by the-
~ntral Advisory Board of Education? 

,-",' uti J. ,-",' -~ d~ ~ ~I .L 3"t u)~~.i.!1 utA : o)I,i UJ,.. 

IS';", JI, ~ ..; d' 3"" u/~".i.!j ¥ ~ • '-fj It.S ,,a ~ (.L.t...... 

- r", ~ U,s );i..o II' ~ ...J:.rl 

Maulana .uad: Yes, t·he Advisory Board had appointed a Committee hnd 
this Committee also had looked into this matter very minutely. But the' 
Advisory Board itself recommended that it would be bette!' if a Committee is 
set up for this purpose. 

Dr .•. Il. Du: May I know whether the teaching of the FederiI language-
ha.; already taken place in the curriculum of the secondary schools in the' 
Centrally Administered Areas? 

u..i.i I)~ " =~ ~ A 4J c) .... ~ ,. .;..-;~ .~: 0)1,1 UJ,.. 
- k.!; "a ~ ,-",I ~ I.~ - A U! ~ ...sfol' 

J[aulana ·Azad: We have acknowledged this principle but the full plans of 
the details have not yet been drawn up. This Commission will look int.o this 
matter .. 

m .•. ll. Daa: May I know whether the English langua;ge is introduced in 
the Centrally Administered Areas in the pre· secondary stage or at the beginning 
.of the secondary stage.? 
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"" ~ .ftI "",'~, ~ u"j~ ~ ol.ilx ~ : .)!,i UJ,.. 

~ .y.u.... i.. 1.)"1 ~ It .J> li,s Jl.!J+J ~,q. ~ (...,...f A :Ji t¥ - ~ 
. ../+'~ ..s$ 

Il~alaa& Asad: The same old system that was being practised in the past 
is still in vogue. In future if it· would be decided to make changes therein 
then changes would be made accordingly. 

Dr. Il. Il. DaB: Am I to understand that ii is introduced in the pre-secondary 
stage? 

..}41,,'U.! £.Ui 1m "'-I ~ ~ 4~ 4S ~I LJu, : .)f;i '1.i1,.. 
.~ 

Ilaulana Azad: Yes, this has been done. But the full plan of the details 
are yet to be drawn up. 

Shri R. Velayudhan: When the Sargeant Enquiry Committee on Sl\condary 
Education was there, what was the necessity for appointing a commission r.ow 
on secondary education? 

D ~ r,.ta... ~ J-!- J+,!,-;i D ~ ~I ~)l- : .)I,i UJ,.. 

..... to/ - LJo/.}; ~ L-~ o.::.-~ ""J'~ ~.l~ J. V I -..# .J-! ~.".. .: ",...,... 
.,g ....... l- ~,JJ i.. rt' ,,1 ~ 4S)~ ~ ""',... ..fl .J. ~ Y. '-"'4.·oJ" 
4S...,..,-=" .J. ..:-.w)~ ~ ~ J.,s ,~ .~ LJ'~ rl..:; i.. .u..la.. -~ 

c:,... .,r' ~ l.!lJ.., ~~ w~I ,JJ i.. ~S",,"~I ..sl-)~~ c:~ IJ""!- D 

!)' t.w ..s'",J £s!,; ~i&,+ L1.i..t ~.~ ~I .ftI ,JJ i.. ~~I ...s,Jl"-
-...t~ t."J,s )4,:; ~ J~'" .dl.W 1,,5'""; £.Ui I,~ 

llaulaDa: Azad: The Sargeant Scheme as the hon. Member is aware was 
.lrawn up in 1944. Since then the conditions have changed a lot. Certain 
points we have taken into consideration anew and new plans of work have come 

'before us. After fully taking all the aspects of the matter into consideration 
the Government have come to the decision that as a Commission was appointed 
for the University education in the same way a Commission should he appointed 
for Secondal'V 'Education also so that a full and detailed scheme of national 

,education could be drawn up from 'a pure nationalistic point of view . 

...s"-' ~ 'f,:,. ~ 4S ),M &"~ ~ 'I.!.:,.,t....... -~ - .ftu''l.:! 
? .f4l~ leS) Jl&:i- LJ"~ \' u~4 ~ ~ ~,111 

GiBDi G. S. 'K1l8&llr: What special considerations will be taken in the Consti-
tution of the Commission that is going to be appointed? 

r" LJ"IA.~' ~ - A ~) ,s )~ ~;)~ ~"'tl ~ LJ"'1..t ...- cJ' : .lli' liJ,.. 
* ~ l~ ",s) ~i _~1 L,..*" U"I,:; ~ ...s4 ..s''t.I.! ~ ,JJ i.. 

- J. w+''l.~ ...s) ~i .f' .... -.11 .LJ+".~ U"I -~". ,..,t... i.,." U"I 
IlaUlana Azad: All thesE' t.hings are still under consideration of the Govern-

,ment. WhenaCommiHee for a particular purpoSe i~ 9 ?pointed , such people 
care included who lis.ppen to be experts of the subject. Such very persons would 
-be nominated on this Committee also. 
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LoCAL FINANCE INQUIRY CoMJillTTBlI: 

*1801. )[aulvi. Baneef: (a) Wi!! the Minister of llealth be pleased: to state-
the date of appointment of the Local Finance Inquiry Committee of the Govern~ 
l11en t of India? 

(b) What was tl:le date on which the Committ€e began to func~ion? 
(c) Has the COlllillittee completed its work? 
(d) When is the report of the Committee expected to be received by the-

Government? 
(e) What is the estimated expenditure Oll the Co=ittee? 
(f) Wh'lt has &ctually been spent so far on that account? 

The KiD.ister of State for Transport and Railways (Shri SantJLanam): (a) 2nd 
April, 1949. 

(b) The Committee started functioning from the 14th April, 1949 when the-
Chairman assumed che.rge of his office. 

(e) ~o. 

(d) By August 1950. 

(e) About Rs. One lakh. 

(f) Rs. 72,200 up to the mst MarcH, 19iO . 
• aulvi Ha.neef: 'Vhat are the terms of l'efe,.euce of the Committee? 

Shri Santhanam: The terms of refel'ence include the present methods of 
financing anrl the financial position of all local bodies. 

Kaulvi Raneef: May I know the personnel of the Committee? 

Shri Santhanam: Th€ names are: 

Shri P. K. Wattal, Hetirerl Accountant General 
Shri H. K. SirlhvlI, Member, ParliaUlent of India 

Shri C. D. Barfivala, Director, Local Self-Government 
Institute, Bombay 

Shri R. N. Agrawala, Chail·mEw, Bhagalpur Municipality, 
United Press Buildings, BhagaJpur City (Bihar) 

Shri X. A. Nachiappa Gounder, M~L.A., Zamindar of 

Kanganapuram, Salem District, Madras 

Shri P. B. Gole, President, Akola Municipality, Akola, (C.P. 
and Bernr) 

Shri R. D. Kapila, Victoria Place Annexe, Simla-East 
Shri S. N. Sapru, Chairman, Delhi Improvement Trust, New 

Delhi. ... 
Shri 1\(. B. L. Dar, 6 State Entry Rond, New Delhi 

Shri S. K. Gupta, I.C.S., Secretary to the Government of 
\Vest Bengal, Local Self-Government Department, 
Calcutta 

Chairman. 

Member. 
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Shri B. D. Mirch'lIldani, T.C.S .. Seeretary to the Government 
of Bombay, Puhlic Health alld Local Self-Government 

1613 

D~pal'tment, Bomhay Member 

Prof. Yashwant Rai. Member of Parliament 

m ~: if11T ~~ ~ <tT;;1{ ~<&lf P:tili am 
Sh!i Bhatt: Has the Committee suhmitt-ed some interim report? 

Shri Santhanam: No, Sir. 

Shri Xa.rm&rka.r: Mav I ask w'hether 1l01J-{)/ficial members of this C()'inmittee 
arc given a diet a.lIowal;ce or whether they are given any remunerat.ion? 

Shri Santhanam: 1 think they Me gin'1l the nsual allowances prescribed by 
th~ Finance Ministl·;V. 

CONSUMPTION AND IMPORT OF Pl!N1CILUN 

*1802. SJui Jnani Ram: Will the ".finist"r of Health be pleaRed to gta!e: 
,R) the quantity of penicillin used in India from 1947 oHwards; und 
(b) the quantity imported? 
The Minister 00 State for Transport and Railways (SJui Santhanam): (a) It 

is regretted t!wt IlO statistics Hre available r~gnrdillg the q\lantity of penicillin 
"" .. d ill India dming the period ill questioll. 

(b i A st"leillent showing the '-ulue of lilOenee. issued for the import of 
Jll;n,,,illin and ;t~ prppnrations from FR. al1'\ P.S.A. from .Julv 1947 to the end 
of Hl4H i, lai,l on t.he Table. The;;e figures do !lot give " c-~mplete picture af 
tllt' irnport.s IWI'lllitten as Penicillin was ohtained from F.K. on open general 
licene(' froln .JlIl~' IH4R \.0 :::;";lkmber. 1949. The figures regarding tlw quantity 
and Y:due of penieillin 'letually import<ld against these licences is not available. 

STATEME)'TT 
Value. of licfm~es t"s8"ud for the import 0/ Pe, .. ;.ryilUt, and its preparatiO'M from U.K. a~ U.S.A. 

durifl!1 the yf'Q'"S 1!14i, 1948 afkl 1949. 
----------------

L:eensing Period 

(1) Jldy-De(·ember. 19U 
(2) January-June, 1948 
(3) Jttly-Deoember. 1948 
(4) January-June, 19i9 
(5) JuJy-De<eJnber.1949 

C.I.F. value in rupees 

U.K. 

5,06,013 
33,41.952 
211,00,000 

15.89,589 

U.S.A. 

17,19,910 
1,21,63,076 

65,47.830 
36,18,185 

8,08,821 

N oTE.-!!imiJar information for the January-June, 1947 Licensing perio~ is not available 
as the relevant records for that period have not been reserved. 

Shri Jnani Ram: What steps are Government taking for manufacturinc 
penicillin in India? 

SJui Santhanam: Arrangement,; have been maile to Rtart a faetor" in co-
operation with the Bombay Government and with the advice of a Swedish firm. 

Q ~.r.~ ~ ~ ~t.. ,.%_l,.. j+.l,.;j 4S:,.,l- - ~, -...s"" Jl.!,$ 
! A ~", I.,$~ ~~ ~...sS ~~ 1,)'6" ,Ijl! ~ £:'-'...sS ~,l.:. 

. Giani G. S. Xusaftr: Is the bon. Minister aware of the fact tha,t due to 
shortage of supplies the price of Penicillin in the market has gone up fi "e times? 
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~~~: ~T ~I 
Shri SailtihaUm: Yes, Sir. 

[1B'l'11 APR. Hmo 

Shri Gautam: What are the terms on which the advice of the Swedish firm has been obtained to run this factory? 

Shri SUltilauam: I would like to have notice. 
Shri VeDkata.raman: Is the manufacture of penicillin going to he done in India as a State enterprise or as a private enterprise? 
Shri Saa~: As a joint Central Government and Bombay Government enterprise. 
Shri VeDkataramau: Has the co-operation of the Madras Government been scught in this matter? 
Shri Sa1rtbaDaim: No other Government has been taken into partnership in this enterprise. 
SUi '1'. '1'. xn.hDamachar:i: Is the hon. Minister aware that. notwithstanding the fact that licences have been given freely for the import of penicillin from the lJ .K .. no supplies have been forthcoming from that arelt and therefore there js II. shortage of penicillin in this country? 
SUi Sau'Ulaaam: That is a fact, but we expect greater shipme!Jts in the near future. . 
SUi Bannm&Dth&iya: Is the proposed f8A)tory at Bombay going t·n meet the demands of India fully? 
Shri Sautllanam: Yes. Sir. It is expected to msnufMture 3,600 miUion unit.~ per annum. 
Shrt '1'. '1'_ Ertabnamadlari: Is the hon. Minister aware that the potential capacity of the two factories in U.K. manufacturing penicillin is not adequate for England's own need~ and that there i~ no prospect of their supplying penicillin for export in the future; if so, whnt arrangements are Government going to make for the supply of penicillin to this couutry? 
~ Sazlthauam: My information is that enquiries made from the U.K. market reveal that the supply may be expected soon. 
SUi S. o. S~a.: 'What is the present penicillin output of this factory? 
.Shi:! SauihaD!lm: The factory has not yet begun functioning. 
Shri BoIaIll I~IUD: Will Government explain the reasons w.hy they did not ask the other States to· participate in this scheme? 
Shri Sautll8JliilD: If more penicilijn factories are necessary and "'hen they are started in other places. similar arrangements will be wade. This pllrticular factory is located a~ Bombay. That is why the Central Government and the 'Bombay Government are co-operating ill this matter. 
Sh%I .. am ~: Have Government ally plan for another factory of this type in another area? 
Shri SiilthaDam! When this f .. ctor" il' in full opera.tion we shall see if it meets the recj~irements of the country; if it does not, then oj;her steps will be taken. But though this f8A)tory is owned by the Central Government and the B~;mbay Government, its production will l!e available for the, whole oountry. 
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I.J'" ~:,,$ ,JJ 1.. L,s f ~)u ~ : ";l_ - fi' - .... r. ...s'~ 

u.. s, .! ..fJ _,.),1.4 ~ ~ ~'*"' 1.. ,,'4~ ~J .!..sT.t- ,s ),.; ~ =4 
f .J~ <..5" 

Gialli G. S. ][uaa.flr: Will the Government consider that in order to meel; 
this shortage the restriction~ on the imports from Japan be removed? 

.shri Santh&nam: The matter will be considered. 

FIGmiis OF CLOSING BALANCE OF CENTRAL REVENUES 

'1803. Smi Jnani Ram: (a) Will the Minister of rinance be pleaseci. to stflte 
whethp.r figures of closing balance of the Central Reve.nues have been compiled 
for the last yenr" 

,b) What is th2 tote1 .closing balance? 

The KlnIster of l'inance (Dr. Kattbal): (a) and (b). The final closing balance 
hH~ not yet been worked out hut it is Ekel:-- to he Rs. 130 crores approxima.tely. 

Shri JJ1&Ilj Ram: Is it a fact t.hat in other countries t.he closing balances are 
announced as from the first day of the ensuing year·? 

Dr. Katth&i: I have no infom)ation. 

OVERSEAS STUDEN'IS STUDYING JOURNALISM 

*1804. Pandit ][unishwar Datt Up&dhyay: (8) Will the -'linister of Education 

be plelisec\ to stnte thE: numbH of Indian students studying journalism in 

for"ig·1 connkies with and without the aid of the Union Government? 

(b) What is th'3 amount of scholarship, if any, Vlhich the Government of 

India are giving to Rlleb students in foreign countries? 

..s;~ ).,,;/ 1. t*'~1 ~~I>-' jo!-,,,I ( .... ') : ("~i liJ,..) ~S~J ..... i ~ 

- .! ~ l:p.~t! "'~,; 0""" U,CLo 1.. ,-4 ,JJ 1.. ~~I ..sS r;l.i* ...,.:;,l.!~, 

I.J'" 0~" 1...,4 ..... £i' u,... .» ~"leo ~,.:'~ #II!! ..JI-I'I~ ~I ~ J,I .....-.!I 
- w:_ ~ l,tIr.t ~ .:.J, 

- 1.3,... LJ+t-i'~ ',.c 'l I!' J',- (..s/) 
~ KlniIl~r oll ~duca,tioa (JIaulana Alad): (a) (i) Under the Overseas 

"Scholarships .Scheme administered by t.he Ministr:v of Educat.ion, no Indian 
students had been sent to foreign countries for the st.udy of journa.lisru. 

(ii) Complete infonnat.ion regarding the number of Indian students who have 

gOlle abroad on their own initiat·ive for studying journalism is not readily avail-
able. 

(I») Does lIot arise. 

P.ft ~"'!; ~C(f : ~ ~ ~ ~ ~ ~ f.I; %-~~ if f.R f<f;;J 

l{'i",f~ fjlf1 if ~~ "fit QT~ 'fiT ~~ ~ ? 

Shri DiIIll)JQdl1.u Gupta: May I ask in which of the Universities in India 
arrangements exist for the teaching of Joumalism? 
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- w.. lA.! ~ ...s+!1 I.~ ~ : .)1;; liJ,.. 
Kaulana And: I cannot give this information just now. 

"-TT ~mr~~ tIC((" : CflrT ii' lf~ ~<:lfl'f<J 'ti~ ~r ~ fi!; CflfT lf~ aHr orJ"itilIT 

iJ@ ~ ~ ~OfT ~<rT;:rT if; '"Rn~ i f~Q; f~ 'fiT ~ 
~Ofqfrn ~ <it{ ~~(q ;:r~T ~ ? 

Shri Deshbandhu Gupta: May I know if it is not a fact that in lIO University' 
in ] "dia facilities exist for giving training of journalism in Indian languages Z 

Mr. Speaker: Order. order. 

m- 0 am: 0 ~~ 0 fqg: CflfT lfA"fflf lP-ft q~T~ ~ 

'fie fi!; tf~ 'ti~ 'fiT f~~r 'tiT ~T Cfiq ~~T ~1:f1 
~~ f~~ ~qf~ Cflrl ~T G:T moT ? 

< • 

. Dr. R. S. Singh: 'Viii th~ hOll. :'IIinistRr bt· pleased to stak why so little 
JIlJPortance is being given to the training of jO\ll"wtlism and why no scholar"hips 
are ginm for this subjeet? 

~ ..sS ~,Jts:-j i-I>-",' d. ..:.-WJt~ J~ll- .r.S ..! .t:.. ='.{: .)I)i li'~ 
~ ....a....,).'-! i. ~Ir' ..:AAr 4:i o)..oM J'lo. .....s:~, 1\ u-' .,.so/ -s;~ r~I 

- ~~ ;S)4; of.); .JJ i. cJI ~ .J1, d.,;;. ..,;...hrl.!,;i J~ . .t...J. 1 ,~ 
- ...# -s",..; r-W ..) ~ ~ ,)1 ~l_ .JJ 1. u*".)i .:;.-4: 

~ ~ ~ ~I ~ - )S J.) ~"'t>-I.JJ i. ~t..A. .ft~' I.~.il~~ 

"I ~l.. r"- 5, -...sxtS, U"~ ~.) ~ ~t..A ....... ,..,.) ..:;....l,..i,,s.r.S 4J 
L ~ LJ"I!~ ..} C,J<> ...,..' "I r;':; ~ ~ ...,..1 - ...# .JJ i. ~ ~~ 

-~ 

KauIana Azad: The faet is that the scheme that the Central Go\"erllluent 
had introduood for giving overseas scholarships had been drawn with a sp~cial 
purpose. The object was to train people for the industrial developmenls that 
were to come iuto existence in this country in the post war days. It was esseu-
tial to give these per~ons training in scient.ific and technical subjects. Therefore 
scholarships were given for these subjects alone. But it was never llleant by 
this that the Government had no interest in othe.r subjects. That .chemfl was 
for ~cientific and technical subjects, journalism and such other suhjects were 
nol included in it. 

~ j r;li~ 4 ~,~ ~I ~ -,-Jl~ ~,s ,$1 : ";1- . ...,.-.!I -.ft .Jl,.! 
d-.!.) ~~x ~6A -=--;.... ,-'-1 .:...w,,~ ~ ,:; ..J.~i i.,s ~b. 4 L.J~ c),t,; 

? "';'1" ,4; ,s 
Giani G. S. 1Iusaftr: If any student were to return from abroad after obtain-

ing trajning in journalism at his own expense will the Government be prepared 
t{) show him preference in giving employment? 
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...,s =4 ...s* .),s vr- L)4 LJ"I ~,.; IS ~ Jt.t..o ,; ~. : o)/;i liJ,.. 

• ..,fo,s ~ ~ LJ"I ",.. ~w),s ,; .i ..,..~ """... ..s-~' ,.~I J~~ ,.t! -"f-
Maulana Azad: It is very diffi~ult for the Government to say anything 

categorically on the subject. Anyhow if the things were too happen this way, 
the Government would surely look into this matter, 

Alimas'rs JUDE IN CONNECTION WITH Mm Lux Au's BSCAPB 

*1805. Sbli Sanjlvayya: Will the Minister of States be pleased to state the 
number of persons arrested in connection with Mir Laik Ali's escape? 

The JiliDJster of Works, Kines IIJI.d Power (Sbli Gadgil): ·16. 
Sbli Sanjivayya: Of the persons arre;ted how lllany were let of! later 011 and 

how rnai1Y are being prosecuted. 

Shri Gadgil: I want notice of that questioll. 

Shri Sanjivayya: How IIlany of them belouged to th~ Police Department? 

Shri Gadgil: Even for that I want notice. 

Shri Hossain Imam: Of these sixt-een, how many were males, ho\,' many 
we,'" females and how many children? 

Mr. Speaker: Ordllr, order. 

Shri Gadgil: I will read out the list and the ·Bon. ~1"mber can find it out for 
himself. 

Shri Kam&th: \rhat are the Ilames of tlw pel'8011S arrested? 

Shri Gadgil: I alll prepared to read it. but it is a long Est of sixteen names. 
Is it the wish of the HOllSe that I should read the names? 

Some Hon, Members: Yes, yes. 
Sbli Gadgil: (l)Abdu! Aziz son of ~Iahboob Ali peon. Se('underabad. 

(:l) Alii Bin Sayed of Osman Shahi. 
(3) Ali Abbas s/o Mohd. Ali, Supdt., P.W.D. Secretariat. 

(4) Khajll Moinuddin "/0 Mazharuddin. Headquarter. Hyderabad Army. 

(5) Mohd. Azam s!o Mohd. Ibrahim, Clerk, Medical Department. 

(6) Mir Ashraf Ali, 8;0 Mir ~Iohd Ali, Es. 1'.A. to Moin Xawaz Jung. 

(7) };I'aziruddin Mahmood. s,'o Shoukatunnis'l Begum, Hyderabad State Ba.nk. 

(8) Sitoukatunllisa Begum, widow sister of Mir Laik' Ali. 

(9) Mir Musaib Ali. s/o Amir Ali, Head Gardener, Himayat Sagar. 

(10) Sheikh Mohd. Ibrahim, Leather Merchant, Bombay. 

(11) Sayeeduddin, s/o Badruddin Abdul Halim, Bombay. 

(12) lHohd. Bhai, Laundry Proprietor, Bomba~·. 

(13) Bahauddin Khan, Retired Dy. Commissioner, Customs, Hyderabad. 

(14) Arifuddin, Retired Chief Engineer, Hyderabad. 
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(15) KarimuddiJi, s(o Ahmed Mobiuddin (brother of Naziruddin Mahmood 
No.7). 

(16) Afzal Bhai, s/o Ghulam Ahmed. 

Shri Desil.bUuihl!- Q\1Pla TOse-

Kr. Speaker: I am proceeding now to 1lhe next question. This is a question 
which relates to the internal administration of a State. 

Shri DeahbaDdhu GlIpt&: I only want to know whether any departmental 
,actioll has heen taken in this connection against the officers or not? 

Kr. Speaker: That is the concern of that State Government. 

LA.NGUAGE BROADCA.STS FROM A.I.&' STATIONS 

*1806. Shri B. X. Pani: Will the Minister of Information a.nd Broadcasting 
be pleased to state: 

(a) in hnw many Indian languages news broadcasts are being 'made by the 
.#Jl India Radio; and 

(b) th~ nnmh.,· of lon:;uage Sub-Editors and News Readers in each ISllguagei 
The JliniaWr of State for Informa.tion and Brolldcaat.ing (Shrl Diwak&r): 

(a) A..I.R. broadcasts news in fourteen Indian languages. 
(b) A statement giving tbe required information is placed on the Table of 

ihe House. [See Appendix V II, annexure No. 37.] 

Shri B. X. Pani: Are these ~llb-editors and news readers recruited directly 
or through the Union Public Service Commission? 

Shri Diwakar: It depends upon the remuneration that they draw. I think 
most of them are selected by the Union Public Service Commission. 

Shri B. X. Pa.ui: Is there any regular cadl'e of sub-editors with a time scale 
.and what are the chances of their promotion? 

Shri DiwU81: I wouln require notice of that question. 

Shri Buragoha.in: May I know the names of Part A Rtates in which A.I.R. 
,correspondents have been appoiuted: 

Shri Dtwaka.r: This question only deals with language sub-editors amI news 
readers and has nothing to do with correspondents. 

Shri Buragoha.in: But it arises out of part (b) of the question. 

Shri Diwak_: But. sub-enitors 'lIld news readers have nothing to do with 
-conespondents. 

d~ & J ~ l~ ~t.. ~4S :' ,..t_-~f-..r....,;4S 
! ~ L.~ ~ V"" ,i - ";i - ..... f r=~ !.US AS ;"Y .J ~; 

Gilmi G. S. Musa.Ilr: Will the hon. Minister be pleased to state bow much 
-time is devoted by A.I.R. for broancBsting news in the Punjabi language? 

Shri Dtwaka.r: It does not arise out of this. • 
Mr. Speaker: The question ,elates to news broadcasts in Indian languages 

~nct ali such the question does arise, I suppose . 
.8hri Diwakar: I wan.t notice of the question. 
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Shri'l. If. Sin&h: Is it a fact that some or mauy of these sub-editors are 
lOt even in to regular oadre, but are only employed on a oontractual basis for 
a particular period in the A.LR. Service. 

ShriDtwak&r: I want notice of the question. 
Shri 'l'Irum&la Rao: Among the languages mentioned by the hon. Minister, 

are there any which have no script? 

Sbri Diwakar: All the fourteen languages, I think, have scripts. 

RADIO ST.TION AT CUTTAOK 

*180'1. Shri B. K. PaDi! Will the Minister of lDformatioll and Broadc~ 
be pleased to state: 

(al the power of the A.I.R. station at Cutt6ck and upto what distance its 
broadcasts can be received; 

(b) the total number of Radios maintained in the whole Sttote of Orissa in. 
cluding merged states; 

(c) how many of them are at Cuttock town; 

(d) the annulII expeuditure for A.I.R. at Cuttack and the tot.a! iucome from 
Radio licences in the State of Orissa for the year 1949-50; 

(e) whether it is a fact that the Broadcasts of Cuttaok A.l.R. station cannot 
be heard in other districts of Orissa; and 

(fl if so, whether Government propose to develop the Cuttack A.l.R. station 
by providing more powerful transmitter and if so, when? 

The KiI1i8ter of State for IntIIrmatiOl1 and Broadc&s1blc (Shri Dtwak&r): 
(a) 1 Kilowatt (medium wave). 

Technically the effective range of a broadcasting Station equipped with 1 KW. 
JJl~dium wave transmitter extends to a radius of about 25 miles. The station 
nowever is ordinarily heard clearly far beyond that radius, roughly about 
]()O miles. 

(b) The tota.1 number of radio set" in the State of Orissa including merged 
states is not known. 'fhe latest available figure of radio licences in the State 
is 2,253. 

(e) 751 radio licences. 

(d) Total expendi~\lre during 1949-50-Rs. 4.03,200. Income from :Radio 
licences during 1949-50--Rs. 25.546. 

(e) No. 

(f) The development of the Cuttack Radio Statioa is included in the 8-Year 
Plan for the development of Broadcasting in the Union, which is expected to 
hI' completed by the year 1955-1956. 

Shri B. X. Pani: May I know whether the officers who are posted at Cuttack 
A.l.R. Station know the provincial language of that province or not? 

Shri Diwakar: I require notice for that. 

Shri JlOIBam Im!lD1: Will the hon. Minister say whether any endeavour is 
being made with a view to finding out whether any unlicensed sets are being 
uEed in the States merged in the Orillsa province? 

Shri Diwakar: There is always a check up of all unlicensed radio sets? 
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Shri BOIIS/IUJ. Imam: As these merged States beeame par' of the Orissa 
State only recently. are any special 'efforts being ma.de to stop the nse of un· 
licensed set2? 

Shri Diwakar: The licensing 8ystem is being extended to these areas. 

HO~PITALS IN VnmHYA PRADESH 

*1808. Shri Dwivedi: (a) Will the Minister of States be pleased to state 
what is the total number of hospitals ill Vindhya Pradesh? 

(b) What efforts are being made by the Vindhya Pradesh Government to 
afford medical relief to rural population? 

The :KiDister of Works, IfiDes and Power (Shri Gadgil): (a) and (b). The 
inforlllation is being collected alld will be placed on the Table of the House 
when received. 

ESCAPE OF DACOITS FROM BIJAWAR .TAIL 

*1809. Shl'i Dwivedi: (a) Will the :\[inistel' of States be pleased to state 
whether it is a fact that a number of dacoits ,,'ho were u\lder trial in Bijawar 
jait escaped with fetters on when a !\Iagistrate wus holding COUl't:' 

(b) Did iliese dacoits take away an~' arms of the Policemen who WPI'" on 
guard duty:' 

(e) What. action, if any, has been takenagaiilst the Magistrate lil'd rolice 
guardB from wh,),;e eu"tody these prisoners escaped,? 

(d) Is it !l f-act that Devi Singh, who is the leader of these daeoits. is still 
at large and active in Eundelkhand? 

(e) Are any attempts being made to arrest them? 
The 1liJ1ister of Works, lIines and Power (Shri Ga4giJ.): (a) Yes. 

(b) No. 
(e) Th~ Yagistrate and the Court Inspector have been suspended and depart-

mental action is being taken against the officials concerned. 
(d) Devi Singh has not yet been apprehended. 
(e) Yes. 

so.n ~: 'flIT ~<nr~ # an.: ~ ~ ~if ifI'T ~ gl~, ~ 
~ # ~ '<;l~nfnr ~~ ~T I 

Shri Dwived!: Have anv more such incidents happen~d in Vin<ihya l'l'IIdesh 
whel'e people may have eS~!lped from jails? 

o.ft ~: 1!~ ffi' ~~ ~ qm ~r~, fmR ~ 't>'T ~ ~~ 
~m#qm~'T 01- oremm~1 

. . Shri Gadgil: T am lIlJt "\\,ure of thi, r"d. 1£ the hon. Member be in posses-
'$ion oi some information on this mater then he cun inform me. 

-.'~,,{~> 
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MODEL CBU,DREN AOT 

*1810. Shri R. Velayudha.n: Will the Minister o[ Education be pleased to 
state: 

(a) wh",ther there is any proposal to enact a Model Children Act; 'lud 

(b) if so, when is it going to be brought before the legislature? 

- .! utA, ..,.,1,,,,, ~ (L./) : (o)I.ii I;Y,...) ~~I uj ~ 

.,:; 14l~ ,.. ~ -.! I", L.)ft-ri 1m r~ ~ ,tl-, C!'. ,-",I ~I (u-/) 
. f4:~ ltS, ~t_ c ~,4 

The Jlini.ster 01 Educat.!on (Maalana Azad): (a) Yes, Sir. 

(b) The draft Act will be brought before Parliament after it lias been 
nnali,.ed l)y Govel'llment. 

Shri Syamnandan Sahaya: Will the hon. Minister give us some information 
about the Model Children Act? \\' e do not know what it refers to. 

lIr. Speaker: Let the Bill come. That is the proper stage. 

"11 'fiT11\!': if<IT ~ ~ <fiT Fr<n ~ ~ f'ifi ~ #t~ ~f., 
arr~ '<{WaH lITs~ f$f~ if" ;:;rrif ? 

8hri Kamath: Is it the intelltion of this Act that these model children may 
becom.: llIodel Ministers in future:> 

Mr. Speaker: Order, ordt'l'. 

Shri B.&thuaswamy: h it the illtention of (jovernment to llH.ke this piece 
-of legislatAon outsi,l" the Centrally Administered areas as well" 

4.S ,~ ~ /"-'.!I i 2,.; ,~ "s .! &.,! ",:-.lb.. uu..: .)J;i liJY" 

-~ » u+'" r" i l,s "JIa.l-o u+'" u,x ... ~ ...,~J ~r ~/ r~ 
Maulana Azad.: Yes, th" intention is t.o dl'llft an Act that may serye I1S a 

model so that the Goyernrnents of all the States may be able to get the same 
Jlllssed nnd put into use. 

Shri R. Vela.yudhan: May I know whether the hon. Minister has received 
d4l&ft of a. '{ill prepared by a Committee u ppointed last year under the chair-
man,hip of t·he Bombay Premier? 

2 ~";'~'l'" .! ~ •. ,:.(. . .,5 U"I ~.l.! ..,......11:: ... IS' )+0+" ,.J.+t!~:i : '-'3' till,... 

"I .! \ ... l~ ; S ')rl ~ -=--t-I r~ U~I ...s4-S" - vi' .. i ... ~ I,)I>'"...:-fl ~ 
o,!!..-.w)~ ~,.. /,rl i '-"" -.! s'lt L.Jf'!1 ~ ~ -.! ~ ,..)4;; jl -=.-J/,,) 

. .! ..s") ,s ,lI<..;/ . 
. Maulana Alad: Perhaps the hon. Member is alluding to the Commibtee that 

the Government had appointed in August last. That Committee has completed 
most of its deliberations and a draft Bill hus been prepared, but some work is 
still' pending. The GovernlUefl.t is awaiting the completion of this work. 

Shri 'l'irumaia Rao: May we know the main purpose of 1i1is A~t? 
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,. ~~, ' .,,;4N ,,1 iy J..,... f * Q 4! "I! If uJ y.~ I:t"'" : o)l;i \.0",.. 
- ~~ lAS ,..~ If ~b::;. JJ1 ~..;~ ~ ~ rS'* ,s ~ .,~ .,';i ~ vtA ..s'""+ 

IIauJaDa Alld: The main purpose of this Act is to make alTangements to 
afford protection to those juveniles, both male and female, who become orphans 
or who becoming loafers and street urchins develop into juvenile criminals. 

~ ~ mr ~iA : ;m ~ ~~ if~l ~ f.r; ~ S\T<cr ~ ar.f 

'4\" fq~ ~ "{TlI\( ~ aiR ~ ~ '4\" ~ ~~ ~i! aNT q-m 
pr ~? 

PaDdit 'l'hakur DIS Bbareava: Is it not a fact that a children's Act is still 
in \·o~ue in the Bornbny Presidency and' a Children's Act has recently been 
passed in the Punjab also? 

r ,;" ~ ~ ~ ~ ~I "I! L>+" LJt/,....,u ! IJIA : .,,;; UJ,.. 

.wl..o ,,'- ~4t.~ 4:; I~ r,.t... ~ D I.Jf' .i';~ .Jl ,-",' ,-",~,.a; .L -c.'" 4.S ,,.; ~ ~ '-"" .::!! ,,.. ,;; Q A ..... ,,~ "I J.,S ~ I,n c"» J)n ,s 
lIaulaDa .A.zad: Yes, such acts have been passed in various provinces. But 

W~ had convened the conference for the purpose that we had come to know 
that the existing Acts do not meet our needs fully and so it is essential to look 
into th:8 matter de M1)O. 

Shrimatl Benuka Bay: Would the hon. Minister please give us an assurance 
t.hat the Bill will definitely corne by the next session? 

~ ..,sto! ..; ~~ fiJ - 4! ~ UtS " ~ ". ~ : .,';1 t;,,.. 
-~~rlf"l!~~~Q~ 

Jla1llaDa .&sad: It is very difficult to say anything conclusively on this 
peint. But the Government would make all possible efforts so that this work 
may he completed at the earliest. 

GoLD SMUGGLING 

*1811. Shli SaDjtftJJa: (a) Will the Minister of :nuance be pleased to st.'1te 
whether it is a fact that gold worth Re. 80,000 was recovered from Arab traderB 
at Bombay by the Customs Authorities? 

(b) Was any further sea.rch carried on and if so, wha.t is the value of gold 
rep-overed? 

(c) What action has been taken against them? 

The JI.iDlBter of :rtnance (Dr. Jlatthai): (a) Presumably the han. Member is. 
referring to the seizure by the Bombay Customs Buthorities on 1st April, 1950 
of gold bullion weighing 750 tola,. worth Rs. 86,000 011 board a Ktiweity c'>IIntry 
craf~ alleged to be o'll."lled by an Arab merchant of Kuweit. 

(b) Yes, On further search of the country craft a quantity of 28,711 to' as 
''''orth over rupees thirly.thTee lakhs was seized. 
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(c) In addition to action being taken under the Sea Customs Act the crew of the crait are being prosecuted under the Foreign Exchange Regulations Act, 1(147. 

Shri Sanjivayya: What steps have the Government taken to put an end to this frequent smuggling of gold? 
Dr. )[atth&i.: W~ are carefully on the watch and supervision is being :intensified. 

Shri Hossain Imam: May I know whether the valuation which the hon. lvIinistel' has given is the market value or the official value? 
Dr. Matthai: Market value of what? 
Mr. Speaker: He is asking about the Rs. 33 lakhs and odd worth of gold seiz'cd. 

Dr. Katth&i.: Well, I can do a little arithmetic and tell my hon. friend Inter. I hwE' not got the information Lere. 
Shri Hossain Imam: But was it based Oll the market value or the official value :: 

Dr. Matthai: 1£ the hOll, Member would take the quantity of gold and the total ,alue· and average it and look at the newspapers for the current price he will be able to satisfy himself straightway. 

8hri B. Das: What happens to such gold which is confiscated; does it go to -our lieseI'Ve Fund? 
,Dr. Jb.tt.hai: I will take charge of it on behalf of the hon. Member! 
Shri Soaa'l&ll8: What attracts these Arab traders to smuggle gold into Indian territory? 
JIr. Speaker: It is a question for the Arab State. 

En: BAXD 

*1812. SIIri Dwive41: (a) Will the Minister ofBeIUh be pleased to state -whether any person -was sent abroad for specialising in eye gra.fting? 
(b) Are attempts -being made in India to start an eye bank and if so, with -what result>!? 
'!'he 1Iinis\er of state for 'l'ranspon and :RAilways (Shrl S&nUWlam): (a) No. 
(b) So far as Government are aw~re, att~mpts in t~s di~cti?n ~ave bee.n mode only bv the Gandhi Eve HOSPltal, Ahgarh-a prlvste IDstltutlon. This Institut,io;;: reported three caa;s of corneal transplantation in 1948, with success iin two cases, and two cases 'in 1949, with sucoess in one case. 

Shri DWivedi: lIow mucb success has been achieved in this work? 
811ri 8&nthanam: T have said that out of three cases, suco;oss was obtained in two cases in 1948 and out of t,wo oases in 1949 there was- success in one case. 
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9.>Tr ~r : ~3li<sT ~ ~ :;;r~ 'liT <ti1+r ~~ ~ ~ ilflfT 

3l1<RT <r<f;iiR; fofim am:m 'fiT ~<: .nr ~r ~ ? 
Shri Tyagi: Are the Government intending to send any persons abroad to get 

training in eye ~,',\"afting? 

An Bon. Member: Put it in English. 
Shri Santhana.m: No. it is all right. Sir, it will be considered. but I sup-

POB" the greater difficulty is to get the eyes for grafting rather than to Ie'arn 
the proced ure for grafting. ' 

Shri Tyagi: In the private institution wh:ch my hon. friend saiEl ",,1, muin-
taining an eye bank may I know if the eyes are deposited in the current ac(',ount 
.01" in the savings acconnt? 

Mr. Speaker: Order, order. I do not think we need go into thltt. 

KlIER CoMMITTEE RECOMMENDATIONS 

*1813. Shri Eaiwant Sinha Mehta: \"ill the ::-'liuist~r of IMucation 1,~ 
pleased to stltte \\ hdher as l'8r recommendations of the 1\.her COllunilke. COl'" 
en1ment contemplate t.) introduce a Bill to exempt from incolll>bix all (")Jj' 

tribl1tions for edl1eation, which hn\"2 been ttpproved by the State and Central, 
Governments; if so, when and if not, why not? 

)~, ~,.. ~,;,~ X 4Lo~ ,-",'...stIf : ( o)f;i 1;', ... ) 1;)!:.~,-:p.J" ...;i ~ 
- ~ ../'l ,.~ 

The Minist&r of Education (Kamana Azad): The matter is under th" active 
consideration of Government. 

ifr q~ ~ 1t0T: ilflfT m.r.TT 'fiT ~ ~ f<t; ~ ~ a:r~ if 
<rgrr tiT f~~ ~P:rr>ff 'fiT arrfu1i ~ ., f~;t ~ ilfiRJf ~ 'lfr 
fum '1ft 5flTf~ ~ ~r ~ ? 

Shri Balwa:atSinha Mehta: Is the Government aware of the fact that in the 
absence of any monetary help to the numerous edl1<'lttional institutions the 
progress of education is beiug impeded? 

)~, tt'" X LJ'" ..w,;,~ Ii ~ ,...t~,:; ..;,.. ~ "",,,~,$/ : o)/;i U,,.. 

.u,.t..- IS A,s ~ ~ j+.!,.;i - ~ .sI') ,s ~ X ,-",' .w..;)~ -,.;,s u"v 
Is' ,-",' .w. 1- ,-",' -.! ",,,,.e I;,s J;~ ~~ A ~.......e' ,trl e -=-tI 1-

- ~ l.A,(.. ,.. ~ ..s,.~i 
Jlaulana bad: It is quit .. clear that had not, the Government felt it neces-

sary it would not have taken thi8 into consideration. Government is looking 
... into this matter. The hon. Member will probably acknowledge that there are 

·;,fuar.y aspects of this problem that require a thorough consideration, A l1nal 
deciskn caL. be arrived at only after conSideration. 



ORAL ANSWERS 1625 
~' '::I- ~ P.ft ~ I.~Q: ;r~: 'flIT ~I 'fil~ 

~ <l{f ~ ~? 
Shri Balwant Sinha. Mehta: Are there any institutions which have been 

exeml'ted from income-tax? 

&!! 1,;)1 .,.., ~J~ _~ ...,..~ ~WI ~s';H IIJu, : <llllo1r 
- L;~ 41 ~ ~ fIJJ 

MauIana. Azad: Yes, no income-tax is being realized from education'll inHti-
tutions like colleges etc. 

m Of<?cf.:a' ~ it~T: ~ m 'fif.r m m:~rrt ~ ? _ -
Shri BaIwant Sinha Mehta: \\'hi('h are those institutions? 

Mr. Speaker: I think we nl'e entl'ring illto an argument over it. 

l',;{T ~ : 'fln ;rr=r;:rTl1 ;f'ft ;;rT 0; ~?TiflT f'fi ~<:: 'fiitiT 'fiT fu-li 
'Ii<f mm ~~ ~T 7 

Shri Bhatt: Will the hon. l[ini8ter be l'ka,ecl to state when the Report of 
ihe l{her Committee "'as puhlished? 

JsJ i.J"}-! ~ ~ ~ ~ 151m) ..; ~~$ ,.w ; ~I;j '..ilI,.. 
- ~u4 

MauJ.ana Azad: The Report of the' I\'lwl' Committee. as far as I remember, 
wus published Inst year. 

Dr. M. M. Das: May I know wbethcl' Goyerument contemplates to hnple. 
ment the re.conlIllendations of ihe Kher Committee that 10 per cent. of the tot.t! 
income of the Gov0mmcnt of Illdia should be spent o~ education~ 

~ ~ .J~ "Iok. ~~~)u.. ..J ...s4J ~ J. &,!W..j)tf ; .)/ji U'r . 
• IX u..) ,s ~,x.t... ~').) ~ ~ 1,;)1 <!!! .t..-, ..J ""lL'~ ~ l.l,; 

Maula.na As&(!: The GOH'rnm(,IH have aceept.>d fh .. recommendations of the 
liher CommitteE'. But on account of financial difficulties their execution had 
to be }105tponed. 

CoMMONWEALTH M£LlTABY STORES CoJ)."'FERENCE 

*1814. Shri S&njivayya: (al \ViII the Mini~tel' of Defence he pleased to statE' 
whether it is a fact that a Commoll\\'enlth lfi!ital'\' Stores Conference will he 
held in London? ' 

(b) If so, who will represent India at the Conference? 

(c) What is the purpose of such a Conference? 

The :M:ialater of Defence (Sardar BaIdev Singh):, (n) too (c). I would refer 
th" hon. Member to the press note on this subJ'ect issued on the 25th l)A'llrcb 1950, . ' q , 
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Shri K!llIlath: Is this oon.ference a sequel to tht> earlier Commollwenltb Con-
jerence held two weeks or so ago or an independent Conference? 

Sardar BaJdev Singh: I do not know to which cooference my hon. friend is 
referring, but as far as I am aware this Conference has no con~ection with the 

.conference the hon. Member has in mind. 

Shri Tirumala Rao: With regard to part. (c) of the question, Sir, is il neces-
sary that we should refer to a statement? It asks "what is the purpose of such 
a Conference?" It can be answered. 

<Mr. Speaker: It should be a conYention that information which is readilv 
'ay~\jlilble on record should lIot be called for by a question, Otherwise it mean·s 
unnecessarily spending the Queston Hour. 

Shri Tirumala Rao: But the question was admitterL 

Dr. Deshmukh: 'lLw I know yerY brielh whetlJet· it is contemplntecl that 
tll~ military stores shQ\;ld he reduced' or incl'~ased? 

Sardar Baldev Singh: This Cont'ercn~" is not meant for lhe purpose of taking 
stock of the stores but is H research coniprence alld it will go into questions of 
lwpro\,€ment, uniformity etc. of stores. 1t Iws nothiug to do with the stocks. 

Shri Kamath: Is it the first (',onferenee of its kinJ held since 15th August, 
1947? How many conferences of this kind have been held during the last two 
and a half years? 

Sardar BaJdev Singh: I cannot give the number of conferences thal ha~e 
been held .in the past, but this is the first conference after Independence which 
is being held, and India is taking part in it. 

Ul'1ASSESSED INCOME·TAX CASES IN MADBAS 

*1815. Dr. V. Subramaniam: (a) Will the Minister of I'iDance be pleased: to 
state whether it ia a fact that the number of income· tax cases left un·assessed 
at the end of each year is mounting up every year in eMh district of Madras 
State and other States as well? 

'(b) If so, what are the reasons? 

'(c)V,'hat is the number of ~ases of ·assessments pending at the beginning of 
the year, number of assessments made in the year and the number of asses!-
ments left unsssesst,d 6t the end of the year. in (i) Tiruehinopoly; (ii) Coimbatore; 
(iii) Madras; find (iv) Madura for the financial years 1945·46, 1946·47, 1947·48 
and 1948·49? 

'!'he Ilini8ter of l'in&nce (Dr. Matthai): (a) and (c). No, Sir. Barring very 
'few circles, the number of income· tax cases left unassessed are progressively 
'On the decline. I lay on the Table a statement showing the relevant figures 
for the recent years. [See Appendi:r VII, anne:rure 1\'0. 38.] 

Information for earlier years will be called for. 

(b) Does not arise. 

Dr. V. Subramanlam: Since the number of income·tax cases unassessed for 
J,be last three years is more 0r less constant as pe,r from the statement laid on the 
1'able which is somewhere near four lakhs, what 1S the proposal of Government to 
£IJeed up the assessment? 
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Dr. Matthai: The hon. Mt'mb~r obviously IS not making allowance for the-fact that new cases are being added. unless he looks at it from that point of 'view, it does not give a correct appreciation of the situation. 
Dr. V. Sub:a.maniam,: Were there any big cases assessed in these districts and owing to the inordinate delay to collect the amounts was it found difficult to collect them afterwards. If so, what was the amount involved? 
D'l'. lIatth&i: I eould not follow the question. 
Mr. Speaker: He says that as the collections were accumulating for a long time, it perhaps becomes difficult. for the assessees to pay large amounts all at once. 
Dr. V. Subramaniam: The collection was delayed from three to five years. 
Dr. Matthal: In order to speed np the collection of UlTeal'S we have proposals under consideration for suitably expanding the staff of the Income-tax Depart~ menL With regard to the precise point that the holl. Member raised that when arrears accumulate in this fashion, it becomes a difficult thing for assessees to pay up in time, we have a provision under which in suitable cases, we can' make arrangements for instalmental payment. 
Dr. V. Subramaniam: If owing to the delay in the collection of an-ears & party becomes insolvent, may I know in what, nIanner will the amount bc col-lected1 

ShIi Hossain Imam: l\Iav I ask if the stat~mellt which the hon. Minister has made applies to thp State of Madras 01' for All India? 
Dr, Matthaj: There is 011& column which gives the All India figures. 
Shri Barman: What is the average number of cases that the lncome-tax officers dispose of in the course of one month under the present arrangements? 
:Dr. K&tth&i: I am afraid, it is a very difficult question to answer. 

F.AJlILY PDSIONS 

*1811. Babu Bamnara1&1l SiDCh: Win the Minister of Defence be pleased! 
to ste.te: 

(a) whether provision exists for the continuance of family pen~i?n to mitior-sons, unmarried daughters and infirm parents, after the first reCIpIent thereof has died or is disqualified; and 
(b) if the Imswer to part (a) above be in tJIe. affirma.tive, what a:e the pro-. cedure and conditions for the continuance of famIly pensIon to the heIrs referred to in part (11) above? 

The Xinlater of Defence (S&rdar Baldev Singh): (n) and (b). Minor so~8' ahd unmarried daughters generally get what is called children's allowance. ThIS is admissible even during the life-time of the widow. On the death of t?e widow, infirm and dependent parents ordinarily becom; entitled to the £an;uly pension which the widow was in receipt of. The detmled rules 011 the wb]el\t are contained in the Pension Hegulations which I would request the hon. Member" to look up if he wants more iufomlBtion. 
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OFFICER 'IRAINRD IN INDIAN SYSTEM O~· MEP1C1NE 

*1817. Dr. V. Subramaniam: Will t.he Minister of Belllth be plf':1sed to 
state whether th~ Go\,prnment had the benefit, of the advice of all\' otllt'er 
trained in the Indian ~~'stem of medicine when they recently !ormu!:;'ted tJ1eir 
views or polic~' r~gnrding the Indigenoils system, of medicine? 

The J4inister of State for Transport and Railways (Shri Santhanam): No. 
But the Government's, vip,,'s unn polie~' were aceepter} by the Standing Com· 
lllitt ... €, for the Mini"tt·,v of Health whioh includes t,!lehon. ~IpmhE'r whose 
interest in the Ayul'vcdic ~ystem is well kllO\\I1. 

Dr. V. Subramaniam: In future leg-islution nre Government going to take 
the advice of a man who liIJows the science of Ayuf\'eda? 

Shri Santhanam: To the extent necessary, Sir. 
Dr. V. Subramanl.a.m: Is tl,ere :lI1y offil'er who holds any po~b in the Mini;;ti-y 

of Hpalth as an Adviser? 
Shri Santhanam: I do not know if Ayurveda i~ still n "cience, but the Gov. 

~rnmellt will tak", ,uch fiJviee a,s is cOllsider"d ,Iesil'uhle for the purposes for 
",hir·h it h"" to der·i<le. 
. Dr. V. Subramaniam: Is it a fad that Be"ern! committees nppointed by tha 
l'l'oyinri,,] GO\'emlllenis find Central Go,-el'llmeut as well have declared that 
AyUl'yeda i~ n perfect science ill its,,]f? 

Bhri 8MltJlUam: I do not think that a science can be established by IIlere 
dednrations of any indh'idual whatsoever. 

Dr. V,'·JuIrrImuiIm: If Ay\U'Veda is nota 'Science, is it the impression of 
the GoveI'llment that that science can live for thousands of yeaN? 

. , •. ,-.: ,Order, order. 
S1arl B •. ,Jt.,~: Have .Government receiv~ lJ¥lyprotests apinst,·the,poliey 

that has'been recently'formulatoed? 
Shri SlIlthanam: In a matter liks this, there are always people who support 

:amI there are people who criticise. ' . 
Shri B. X. DaB: What are the views of the Provincial Govelnments l'eg!\l'd-

.v;lg this rolicy? . 
Shri Santhanam: I am afraid, I have not got the information. 
Shri Xamath: Among the members of the Committee which Government 

hln'e recently appointed to examine the I't'commendations of the Chopra Com-
mittee are there any practitioners of the Indigenous Systems of medicine? 

Shri Saatbanam: Sir. I wish to ha\'e notice of that question. 

ABBBSTS IN HYDEBAJIAD 

*1818.8hri -Bb&tkar: Will the Minister of States be pleased to stllt~~ 
number or persons arrested during the months of March lind Apil, 1950 :in the 

, M.arathi.speaking areasof Hyderabad State? 

'.'.l'ke KiniRer of Works, KiDes and Power (Shri Gadgll): The illtocnlation is 
being collected. 
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Shri Deshbandhu GUpta: Does it include all categories of pel'sons Hrrested 
for an,Y off~;ncc? 

S~i Gadgil: The question ",m ari£e after'my hon. friend knows the llumber 
of persons arre~ted. Th" q ueslion is gCllel'al. Quumds and crilll(,s are normal 
features of any society. 

Shri Bh&tkar: How many of these arrested pel'SOllS were communists, Hindu 
Mahnsabhni!{'s and how many belonged to other parties? 

Mr. Speaker: The information is beiug collected. 

Shri R. X. Chaudhuri: 'Yhai i, tlie InNlnillg of "the infol'lnatiOlI is col-
k'ct.ed":) }fny I know thj,~ HUJ1iber of persons arrested:) 

Mr_ Speaker: Til,,! is for the que~lion{'r to see. 

ASSAUL'f ON PF,ESIDENT, DJ;;'fRlCT BOARD, BAREn.LY BY 1>flllfARY M,IN 

"1819. Shri Satish Chandra: (a) Will the 'Minister of Defence he pleased to 
,t"te whether it is J. fact that the l'resiilt'llt of Distriet Board, Bareilly (U.P,). 
'HIS f.lssalllt"d SOlllt'time buck Ly an Army Oftlcer attached to the :!'<utionul 
Cadet Corps, ju,;r before the cOl!l1nel1cement of a meeting, eOllycne<! in Bareilly 
College compound Ulld,,!' ot1ki"J auspices, for the specific purpose of fost,ef-
iug the sl'idt of goc.dwill between the Armed Forces and the Civil popn lation? 

(b) Has ally iIl';e5tigation been held in the matter, and if so, by whom al,d 
with what result? 

(e) What punishment, if any, has been awarded to the officer concerned if 
lIe was found guilty? 
/l'M.~ 9f.~ce (SJ.rd&r;llaJdev.Bmgh): (a) Yes. It. in extremely 

regrlltttld tbat ~ ,waS ,a. case of an . affray. between the President of the 
Difitrict Board, Bareilly, and an Mmy Ofieer. 

(b) .The case wal investigated and the officel' tried by G(lnel'lll Courl; Martial. 
( c) He we,s found not guilty. 
Sbri Satilh OhaD4ra: The hOll. lIfinister has admitted in reply to part (a) 

o(){ the question that this incident did happen, and then in reply to part (c) he 
'said that the officer was not found guilty. May I kIIow how these two state-
Tlidl(.S can be reconciled? 

IIr. Speaker: The l'econciliat.ion is very clear. A IJ rim a· facie ease was 
made and Oil enquiry it was foulld that the chargtl was not substantiated. 

Shrt Satiah Ohandr&: Is the han. :\finister aware of the strong feeling of 
resentment in t.he civil population of BlU'eilly at the high-handed action of the 
·officer? 

Xr. Spea.lter: It was found that he was not guilty. The question does not 
.arise. 

SlIri Gaut&m: Was the Presidellt of the District Board given a chance to 
appear before the Court Martial and put in his "lIegation? 

Sardar Baldev Singh: It is difficu;t for me, to sa", but most probably he got 
an opportunity to make a statement. I could not suy off-hand. . 

Shrl Satilb. Ohandr&: May I know who was the pl'O§.ecuting Officer? Was he 
!!lot· a brother-officer of the Military Officer?,J,'i 
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Sardar Bald.v SiDgh: Of course members of the Court Martial are brother 
officers. 

Shri Satiah Ch&Ddra: Has the President of the District Board, Bart"!illy the 
option to take the case to all ordinary court of law? 

IIr. Speaker: I think it is a matter of law. He cnn consult the lawyers. 
Sh.ri Tyagi.: Is it a fact that t,he occasion of this assault was when the Chair-

man entered the room to telephone to some of the military officers to come 
to the function and the officer concerned accosted the Chairman bycriticisinCf 
the maladministration of the Congress Government? '" 

J Sardar Baldev SiDgh: I cannot say oft-hand what was the Cflllse of this 
.pute. 

Shri 'l"y&gi: Was the statement of the District Magistrate t,aken? 
Mr. Speaker: Let us not go into the details of the case. 

Shri Tiramala RIo: Has the Goyemment tal,en any action against, this 
officer for this misconduct? 

sardar Baldev SiDgh: I want to inform the Hou8e that as I have nlready 
stated the officer was t.ried bv General Court l\fRrtial and he was found not 
guilty. I have not thought it· fit to interfere with the proceedings of the Court 
Martial or with their decision but I have told the officer that he showed wanton 
lack of respect and gentlemanly behaviour alld that his behaviour WI1S Ull-
ofli.cerlike. 

Shri SatiBh Chandra: What steps do G(Wel'nment now propoge to take to 
restore good relations between the milihil'Y and civil population of Baleilly? 

Sardar Baldev Singh: As I have already stated. nlihough lhe officer was 
found not guilty. I have informed the officer that his behavicnii' was mo~t un-
desirable and this has been conveyed to' hirri. 

Shri 'l"yagi: Has the hOIl. Minister sent a letter of regret?· 
lIr. Speaker: I think I must put a stop to tbese questions. Next que,Hon • 

• 1880. Dr. 2. S. 81qh: Witl the Minister of l'iDaace be pleased to state-
the amount of dollars earned by the export of manganese and 'hides from Indiao 
during the years 1948-49 and 1949-50? 

The lIiJIister III I'lnaace (Dr. II&tthai.): According to the available informa-
tion, the amount of dollars earned by the exports of manganese, hides and 
'ilkins were as follows: 

Manganese 
Hides and Skins 

(Figures in millions of $) 
1948-49 1949-50 

8',2 (Aplil-FebljUary). 
S·8 (April-January). 

Dr. 2. S. Smp: In view of the fact that ~here has been such an increase' 
in the amount of dollars earned by our export of manganese and hides, do, 
Government propose to start the processing of manganese here and to expOl:t 
manufactured goods if they are in surplus? 
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Dr. Katthai: As the hon. Member apparently knows, the factors in the pre-
sent ex .. hange position, or some of them, are of a temporary character and till 
conrlitions have been stabilised, it is difficult for us to make any suggestion. 

Shri Tirumala :Rao: Is it a fact that Government insist on certain maximum 
prices to be negotiated with the foreign buyers before they issue a licence for 
the export of manganese? 

Dr. Katth&i: Not so far as I know, I will make a reference to the Ministry 
concerned. 

Shri Sonavane: With reference to this export of hides, are these in excess 
of the demand in the country? 

Dr. Matthai: I am not in a position to answer that. 

Shri Kamath: What approximately is the percentage of our exports of thesa 
con'rnodit.ies to the sterling areas? 

Dr. Matthai: I have no infonnation here; I can get it for the hon. Member; 

Shri Barman: In view of the report of the Export Promotion Committee-
i!Ult the stock of manganese is not much in our country, have. Government 
n:ought. it desirable to cut down the expMt quota? 

Dr, Matthai: In the issue of licences and the fixing of quotas, considerations 
of this kind are taken into account, obviously. 

DELHI IMPRovElIlENT TRUST LAND 

·1821. Sardar Sochet Singh: Will the Minister of Health be rleased to state: 

(a) whEther it is u fact that amongst the plot . owners in Delhi and Ne\v 
Delhi t.o whom llotices ha.ve been given by the Delhi Improvement Trust for 
building housP9 thereon 'within six 'months, 'there' are llUndreds of displaced per-
sons from Pakistan who lost all their property before coming over to India; and 

(b) if the answer to pa,rt (a) above be in the affirmative, whether Govern-
ment pl'OpOs~ t<> consider the advisability of exempting these persons from the 
operation of the rule on the subject? 

The Ki~ of State for Tra.IIsp3rt aDd ltailW&yB (Shri SanAUlam): (a) It is 
probable that It few of those on whom notices haTe been served by the Delhi; 
Improvement Trust are displaced persons. But as the plots were Gold some 
years ago, their number caanot be large. 

~b) It. is understood that the Trust will not take any action on the notices 
issued by them pending the report of the Committee which Government have: 
recently constituted to enquire into the working of the Trust. 

Sa.rdar Sochet Singh: When was this order issued cancelling the notice?' 
Shri Santhanam: It must bave been issued after the appointment of the-

Committee. 

~hri R. K. Oh&udhurf: May I know if building materials would be mad!#-
available to these persons ou whom noti<les bave been served? 

Shri Santhana.m: If It private pnrty wants to bt.ad, he is entitled to buy 
building materials. I do not see what the hon. Member wants. 

:Hr. Speaker: Perbaps he means the coutrolJe'l'f materials_ 
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SM Santha.nam: So far as articles which are under control are concerned. 
ewry atternpt will be llJ(lde to help them. 

Sardar Sachet Singh: '''hen \\'as the Committee <l.ppointed and when is 
the report expected? 

Shri Santhanam: I have got the information here. The order appointing the 
.commit.tee was issut'J on the 14th April, 1950. 

~'~-------.------~ C'":!l &5 ~ ...s~w ,s n'){ =4~1 .,:....l. .. ;)~ ~ :,..;"- - ...,...~I - ...s'>1- J~ 

- ~~ ~.l ".l ~,; .Jt~ J.'...l! ~ ,.c:;1 ~l> ..:.>~. U"~ A ...,...l.... ,.~ J,~tv~;) 

. Giani G. S. Musafir: ',"ill the GOye1'lllllent cOlls;,lel' the sugg~,;t;on that 
displaced persons who own plots llIily be given IOllns to construct houses 
tlwreupon'? 

Shri Santhanam: 1 bave already stilted that attempts will be made to help 
them. 

Shri Deshbandhu Gupta: ]HIlY I kuo\\, with regard to tbe reply given to part 
(b) whether .this stu.v order applies to all not;ces or ouly to notice, in respect of 
plots belonging to displaced persons? 

Shri Santha.nam: I think it COYers cases which huye been refPl'red to the 
Conunittet1. 

Sardar Sachet Singh: I luwe not got, an answer to my question as to when 
i;he report of the Committee is expected. 

Bhri. Sa.u.thIAam: There is no time limit fixed in the resolution appointing 
the Committee. The Committee has been asked to start work without delay 
.and give the report as early as possible . 

. *.~823., !lJuiS. Jr.,~: (a) Will the Minister Df ;Defelice be pleased to state 
'whether any female can be eligible for enrolment or employment in the 1'egular 
.army as ut present constituted? 

(b) If so, what is their number? 
The Minister of Defence (Sardar Ba.ldev S!ng.h): (a) Yes, in the Army 

Medical Corps and the Military Nursing Service. 

(b) Hl officel'S in the A1'111Y ~r edical Corps >lnd 405 '" nrsillg Officers in the 
Military Nursing Service. 

SM S. If. Das: What is the uumber of females serving in the Air and Naval 
Forces? 

Sardar .Baldev Singh: I have not got the figures separately. I have given 
the total number working in the Military !'\ursing Services. 

Sh.1!I S. If. ])as: Is there any corps, department or branch forming part of 
a }'egular anny for which females may be eligible? 

Sardar Bald" Singh: I think I have replied to this question previously. 
'rhese are the only two branches to which women are eligible. They ure not 
.eligible for recruitment in other departments of the regular army. 

Sbri S. N. Das: What are the posts to which women are eligible? 
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Sardar Baldev Singh: Th"y ~1J'e ~Jig"ilJle for appointment as Regular ~ursing 
()ffieers, T"Dll'Ol':lry otncers [llld us otneet" ,>I th~ ,\.uxiliary K ur,iug Service, 

Shri S, N, Das: \Vhat is their 'dmdJel'? 
Sardar Baldev Singh: ltegulur \',lll'>;illg 0n1cers-117 ;-tempornry officers; 

183; Auxiliary Nursing senic" officers-105, 
Shri Rathnaswamy: What are tlIe miuimum age and qualificat.ions prescribed 

for WOmen for entry into the services? 
Sardar Baldev Singh: I am not in a position to give the iufonnati01\-
Dr. M, M. Das: 'Ii"v I 1",0\\' \\'h~ther our firm'l' recruits train~d llurse,; or 

there is all denlC'ut of gi\';ng tllC'Dl training in the b'~s]litills? 
Sardar Baldev Singh: Arrangements exist to gi'l'e them training, 
Dr. M. 1\/L Das: Are they first giycn training and then recruiterl? 
Sardar Baldev Singh: Trninf'd nurses arc t",cruited direct. After recruit-

Input .. snrne are also g;n:.~n tn1.illing. 

Dr. M, M·. Das: ~Ia, I know whether the", people serying "in 1)111' :'IIilitary 
Hospitals are permanent govenllnent sen'ants or tlwy are temporary? 

Sardar Baldev Singh: The.'" I\l'e members 1)£ the Services. 

RECBUITME!fT TO L'ffiIAS ARMY BOARD 

*1824. Sardar Sachet Smp: Will the Minister of Defence be please<l to· 
state: 

(11) .the k,tal number of State officer$ so far examined by the IndiM Army 
Boarde fOT Commission in the Indian Army; 

(b) the numb~r passed. as fit for I.A. Commission; 
(c) .the number of State officers given substantive IDII.jors' rank and ahoTe; 

and . 

(d) th," highest rank given to tbose selected for I,A.? 
The lIimster of Defence (Sardar Baldev Singh): (a) 79, 
(b) 16. 
(e) and (d). The rank and seniority to be grnllted to eacb of the selected 

Qfi)cers are still under considerution. 

Shri Hossain Imam: ""hat is the lowest rank of the officer in the Selection 
Board? 

Samar Baldev Singh: The Seledion Boal'd eOllsisi;; of fairly senior officers. 
I believe the lowest rank is Colonel. 

s&rdar Sachet Singh: What is the highest rank so f,ll' given to an officer 
selt·eted? 

SardarBa)devSIngh: I have alI'eady stated tbAt I.'fiuk and seniority are still 
under consideration. 

Shri B.. X. Ohaudhurl: I could not foPow what is meant hy these "State 
Offieers ". Are they l\fiIitary officers? . 

S&rdar Baldev Singh: Of course, they are all ,;lIoIilitlll'Y officers. 
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WlUTTEN ANSWERS TO QUESTIONS 

!NCNME-TAX ALLOCATIONS 

*1795. Shri Ohandrika Ram: (a) Will the Minister of Pin&nce be pleased to 
state what is the shIue of Income-tax and jute duty for the State cf Bihar in 
the years .1945-46. 1946-47, 1947-48, 1948-49? 

(b) What are the principles which are being folIowed in the allocation of 
the same for different Sta.tes? 

The Kinister of FInance (Dr. Matthai): (a; A statement containing the inIoI'-
mation is laid on the Table. 

(b) The percentage of Income-tax and export duty on Jute to be nssigned 
to the Provinces ancl the share of the Provinc-~ in the amount so assigned hnve 
been detennined after taking all relevant considerations and are prescribed 
by Law. 

1945-411 

1~·47 

STATEMENT 

Bihar'. share of I»come·tax and Ju~, E..,porl DUly. 

Year 

i Amount (In 1,,'-118 of Ro.) I . 

I Income-tax 
Jute Export 

Duty 

=--i 
2,88 9 

2,99 H 

11141-48 ( poot-p6rt.it;.en ) 3,87 2. 

1948·40 11,413 390 

RESEARCH SCHOLAJlSJIll'S SCHIilJ(E 

*1800. Shri ][esava Rao: (a) Will tbe Minister of Education be pleased to-
state whether Government have instituted a scheme of Research Scholarships? 

(b) What al'e the objects of the scheme and what are the conditions for 
awarding these schol~rships? 

'l'he MiDister of Education (Maul&D& AZAd): (a) Yes. In pursuance of the 
recommendations of t.he Scientific Manpower Committee, Government have 
instituted ;:;0 Senior and 150 Junior Research Training Scholarships in Univer-
sitie~',,~d other educational and research institutions. 

(b) 'fhe infol1lJation is laid on the Table of the H OUS€. [See Appendix VI T. 
annexure No. 39.) 
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VISUAL EDUCATION 

*1822. Prof. Yashwant Ra.i: "ViII the Minister of Education be pleased to 
state: 

(a) the number of institutions in the Centrally Administered Areas where 
education is imrart€o through visual-Education; 

(b) the steps taken by the Government to popularise this new method of 
education; and 

(c) the alllount spent by the Government for its introduction up to !9OO? 
The Minister of Education (MauJana Azad): The information is being col-

lected and will be laid on the Table o£ the House in due course. 

MIGRATIOS OF DEOLALI CANTONMENT BOABD MEMBERS TO PAKI51AN 

*1825. Shri Sidhva: (a) Will the :'IIiuister of Defence be pleased to state 
whether it j, a foet that sOllle of the members of Deolali Cantonment Board 
have left for Pakistan 0 

(b i If ~O, hay,> these seats been filled and if not, what are the reasolls? 
The Minister of Defence (Sardar Baldev Singh): (a) I am aware of only one 

-cas-~ of a :\luslim member of the Deolali Cantoument Board having left for 
Pakistan and that too only temporarily. 

(b) Action to remove an elected member of a Cantonment Boar.d can be 
-taken only when the member has absented himself for more than three conse-
cutive months from the meetings of the Board !Iud is unable to explain such 
-absence to the satisfaction of the Board. Enquiries are being made to ascertain 
whether the facts of the case are such as to warrant the removal of the member 
ana the filling of tht> vacancy caused thereby. 

RBSUMl'TION OF PBOPBRTIBS IN CANTONMENT ABBAS 

*1826. Shri Sidhva: (a) Will the Minister of Defence be pleased to state 
whether Governor-General's Order No. 179 of 1836 and subsequent orders relat-
ing to resumption of properties in Cantonment areas still exist? 

(b) If so, in what Cantonments and to what extent? 
(c) Does t·h.~ above order contain the word "natives" and if so, to wham 

-doee this word apply? 
The J1iI11Iter of Defence (SArdar Bald" Singh): (a) Yes. 
(b) I lay a stat-ement on the Table of the House. 
(c) Yes. As the han. Member must be aware, it was the practice in those 

years to use this expression with reference to persons of Indian domicile. 

STATEMENT 
Governor·G.neral·in-Council, General Order No. 179, dated the 12th September, 1836 

appli.. to -the f .. lIowing Cantonments in 90 far ... .ites granted undor that order .... 
-concerned : . . 

Agra, Allahabad, Almora, Ambala, Amrit.ar, Bakloh, Banares, B.rnekpore, Bareilly. 
Chakrata, Dagshai, Dalhausie, Delhi, Dehra Dan iJinapar, Faizabad, Fatell-

garh, Fel'o?epore, Jalapahar, Jhansi, Jullundur,' Jutogh, Kanpur, Kasaali, 
Landonr, Lansdowne, Lebong, Lucknow, Mathnra MeelDt, Mhow, NaiaitaJ. 
Na.irabad, Rar-ikhet, !Workee, Sangoll', Sha"jab.~. ~iii""r. and S~ 
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RAn> ON KAMPUR IN TBIPUEA 

*1827. Shri Iyyunni: Will the lIfilli,;(,,1' of States be pleased to state: 

(a) whether the Pakistani Forces made an armed r<lid on KamBlpur in Tri-
pura State on 1st April 1950 and looted the town; 

(b) how much 10% has been caused; and 
(e) whether anyone was injured or killed? 

The Jlinister of Works, Kines and Power (Shri GadgU): (a) Yes. 

(b) The exact value of the property lost is being assessed but preliminary 
reports indicate that the loss w!ll aUlollnt to several lakh5 of rupees; 

(e) No. 

LoAN TO BVIIMA 

*1828. Shri. Gopinath Singh: (a) Will the lIIinister of Finance be pleased to 
state the amount of loan grunted to the Governlllent of Burma recently? 

(b) What is the purpose of this loan? 

The KiniSter of Finance (Dr. Jlatthal): (a) The Government of India h'lVe 
agJ:eed, suhject to the sanction of PllrliaOlent to. advance an alnount of £ 1 
million as' their share of the loon offered by certain Commonwealth countries 
to the Govemment of Burma. 

(b) The Joon is to be useu for internal expenditure on urgent requirements. 

POLYANDROUS MARRIAGES 

*1828-A. Lalli. Raj Kanwar: Will the :VIitlister of Home Affairs be pleased to 
state whether Govemment propose to colled statistic,; of pol~'androus marriages 
in (:()nnection with the Census of 1951 if no reliable statistics are now available? 

The Minister of WorkS, Mines and Power (Shri Gadgil): No, Sir. 

RENAISSANCE OF FOLK ART 

"'1828-B. Prof. S. N. Jlishra: Will the :'Iinister of Education be pleased to 
state: 

Ca) whether Government have lllu<1e any efforts for' the rellltissance of Folk 
Art in. India; 

(b) whether they have any comprehensiVe scheme for the purpose; and 

(c) what are tbe recommendations of the Calcutta Arts Conference in this 
regard? 

• ~ of EducatiOll(lkulana AJ:a4): (a) to (el. The -hon. Member's 
at~tiOa isdl'&Wnto a stQtement placed on the Table on the Houie. [See 
A~ V1'1~ ·I1.11?lezn"e Ni:J~ 4<1.) 
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NON-INDL!.N 1. C_ S. OFFICERS IN JUDICIARY 

"'182s;.C. 8hri J'nani Ram: Will tIle )'1inister of !lome Affairs be pleased ~ 
state: 

(n) th" numher of I.O.S. offieel's other than Indians in the Judicial depart-
ment wbose services were terminated after 15th August, 1947 in each State; 

(b) the number of such officers retained; 

(c) the reasons for retaining the officers, if any; and 

(d) the poet .. to which they have been retained? 

The Minister of Works, Mines and Power (Shri Gadgil): (a) aud (b). A 
statement is laid on the Table of the House. [See Appendix VII, antle~ure 
No. 4.1.] 

(e) Their option to serve India. 

(d) They were retained not in individual po,ts bllt ill Service and are entitled 
t, be appointed t{) posts Opf'll to the members of the Service. 

COMMONWEALTH CONFERE!'fCE 0)1 OlL P(TRCHA.:;lES FROM DOLLAR ARE4S. 

* 182s:.D. Prof. S. N. JIis\I.ra.: Will the Ministero! Fina.nce be pleased to-
~taie : 

(a) whether it is it fact that a Commonwealth Conference on the purchase· 
of Oil from dollar areas was held in London recently; 

(b) if so, "'hether the Conference was held at secretariat or ministerial level, 
~d • 

. (el the personnel of the Indian delegntioll nnd the result of the Conference? 

The Minister of Finance (Dr. Matlthai): (n) to (e). There "'as no conit'rence; 
hilt there was recently It routille c>xcbauge of infOl'mation and views between 

. th" representati"es of the U.K. Government and the GoV('rnment.s of other 
Commonwealth couutri,'s. "bout petroleum products. ::\fr. K. ~. Kllul, 
Fill!mcial Adviser to tbe High Commissioner, attended these discussions on 
hehalf of our High Commissioner. 

TRANSFBB OF' U.K. STERLING LIABn.ITIES TO U. S. A. 

*182&-1:. Dr. Deahmukh: (a) Will the Minister of Finance be pleased to-
stnt,· whether it is a fact .thllt the U.S.A. 311d U.K. Governments nre eonsider-
ing the possibility of transferring Britaiu's sterling liabilities to U.S.A.? 

(b) Have Government any information 011 this point? 

(c) Were the Govel'llment of India informed of these hllks? 

(d) If not, has an~' communication been addressf'rl to the U.K. Government-
thnt anv conclusions reach€d bv them with the U.S.A. Govcrnment would not 
be acceptable to them unless India is fully associated with the negotiations? 

.<e) If not., what steps do Govel'QlI.le~~ intend to take in .the matter? 
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The MiniSter "Of Finance (Dr. XattJlai): (a) and (b). Government have no 
information except that the question of U.K. 's sterling liabilities to other coun-
tries was one of the matters which the Tripart~te Conference of the U.x., th0 
U.S. and Canada held in September 1949 remitted for study by representatives 
of tbe thr:!e Governments. 

(c) The Government of India have been informed by the U.K. Government 
that so hr only fact.ual information has been supplied to the U. S. and Cauadi~.n 
(iovernments. 

(d) and (e). As early as November last, the GO\'ernment of India informed 
th8 P.K. Government, through their High Commissioner in London, that they 
expected to he kept fully informed of the course of the discussions and that 
no coml~1itments 8h~uld ~e made affectiug our interests ,,-ithout giving us 
ample tnue for conslderahon and consultation. 

At the Co'ombo Conf"rence, the Indian Economic Delegation again strongly 
emjl),a~js('d these points which llflye been l'8iteratecl in a further communica· 
tion recent!.,· made to the U.K. Goverument. 

MYSOBE HIGH COURT JUDGE 

*1567. Shri Kamath: "Vill the Minister of states be pleased to refer to t.he 
answer given to starred question No. 789 asked on 10th March 1950 regarding 

·termination of services of a Mysore High Court Judge and state: 

(a) whether the matter is still under the consideration of the Chief Justiee 
.of India; and 

(b) if so, what stage the case of Shri Puttaraj Urs, former High Court 
-Judge of Mysorc, has reached? 

The JliniSter of Works, Jlinea and Power (Shri GadgU): (a) and (b). The 
_matter is still under the consideration of the Chief Justice of India .. 

PBluAliBICATlIiD HousBS 

L91.Sbri ltama.1ib.: Will the Minister of Health be pleased to state the 
'~xpenditure incurred by Government in erecting' the pair of prototype houses 
including their costs on the premises of the Nursing Superintendent's quarters 
~ttached to Irwin Hospital? 

The KiDiSter of State for 'transport and Railways (Shri Santhanam): The 
. exact cost of the pair of prototype houses is not known at present but it is 
subject to a ceiling price of £ 1,700 which includes the cost of crating and 
transport from England to Bombay. The cost of its transport from Bombay 
i') Delhi is Es. 3,660. 

The cost of erection of the pair of houses in the Irwin Hospital pretr.ises is 
Es. 5,824. The details are given below. For purposes of comparison the 
estimated costs of erecting the houses that will be manllfactured in the Govern-
ment Housing Factory (including the cost of the pnrta i:i the houses that will 

,. be constructed according to the traditional metl>/ld) is also furnished. 
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\ 
PROTOTYPES -g ~ ~.§ i 

---,.-- ..... ~; .~]~ '" ~ .;c. ~ Remarks explaining the 
! <:.> .~ P-< _ 3 and 4 
! '\~ ~oltl § f 8.. difi'erenC'e between columns 

Per pair \ For one ... 

i I 
c-os--t-o-f-t-la-n-.-p-o-rt--r-ro-m---R·-a-i1-w--ay--I---=R:·:-g-0-\1 ~~5 \--·-R--.. ----I-n-oe--.--n-o-t--"-r-i·se---for the 

Station to site. Delhi a.rea. 

1,045 \ 5221 Coot of Crane for handling of 
('rates paid to Indian Air 
Force 

Co.t of foundations and tradi· 
tional construction (Out-
houses, Compound Wall etc.). 

COlt of ereC'tion of pre·fabri(·at-
ad parts. 

Coot of Gardening Bnd 1m· 
provement of site. 

Coot of electrification including 
offano. 

Coat of Sanituy Installation 

TOTAL 

I 
9 947 I 1,124 735 
-,- \. 

600 300 200 

\ 

250 I 125 35 

425 I 213 I 
I 

~~I 
284 

5,824 I 2,913 966 I 
\ 

Transport, loading and 
unloading chargee within 
5 miles from the Factory 
will be included in the 
price of the house . 

Saving expected when large 
numbers are constructed. 

:F'nrther reduction pos.ible 
through training of erec· 
tion teamR and better 
equipment. 

Not normally included hut 
provided in special cases 
as an extra item.. 

-do-

FOBJIiIGN SCIlOLARSHIPS FOR REFOBMA.TORY 8OHOOL TEACHERS 

192. ShrJ. Sanjivayya: (a) Will the Mini~tel' of Education be pleased to state wl,,:ther Governtnent lwv(' sent some teachers of eertified schools and Borstal 8"hools to foreign cOllntri~s fol' highel' ~tlldit'" and trtlining in dell.ling witll j 1I "eni Ie offenders:) 
(b) Do Oovprnment propose to send another batch this year and if not., why not? 
The KlDlster or Educa.tion (J[aUlana Azad): (a) :So, Sir. 
(b) No. The linlited funds at the disposal of this Ministry are requit'ed {OJ' n,or3 Ul'gent project-s. 
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C O R R JO E N D A

to

the Parliamentary Debates (Part II— Other than Questions and Answers), ist Session, 1950,—
In Volume IV,—

1. No. 3, dated the 4th April, 1950,—

507j line 19 from bottom/i9r “ tribal and other backward areas** read “ scheduled

2. No. 4, dated the 5th April, 1950,—

Page 2561, line one under clause 1S2, for “ — ssion*’ read “ submission*’ . '

3« No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom/or “ so”  read “ to” .

(ii) Page 2648, line 9 after “ far”  read “ so” .
(iii) Page 2670, line 11 from bottom/or *‘coutry”  read “ ojuntrjr” .

4. No. 7, dated the loth April, 1950,—

2710  ̂line 13 from bottom/or “ its”  read “ to” , and in last line far last word “ wc

5, No. -9, dated the 12th April, 1950,—
(i) Page 2810, line 6 from bottom for “ act”  read “ Act” .

(ii) Page 2822, /or existing line 19 from bottom read “ into effect on 19th October* 
certain actions had been taken under the old” .

. No. 10, dated th? 14th April, 1950,—

e^ngiyhedy'^  existing line 1 9 from bottom read ^\Occupancy or tenancy right not tcb e

7. No. II, dated the 15th April, 1950,—
(i) Page 2896, line 24 after “ not** insert “ go” .

(ii) Page 2900, line 7 /or “ express”  read “ expenses**.

8. No. 12, dated the 17th April, 1950,—

(i) Page 2922, Une 12/or “ S h ri H ussain Im a n ” read “Shrf H ussain  Imam**.
(ii) Page 2923, line 4 /or “ aU the said”  read “ all is said**.

- ^  J  n n  -taJi-. (iii)
(iv) Page 2930, between lines 10 and 11 from bottom insert “ [M r. Dbputy-Speakbr in the 

C/?a*r]” ,

(v) Page 2934, line i  for “49. 50Q0”  read “49, 500” .

9. No. 14, dated the 19th April, 1950,—

(i) Page 3020, line 9 from bottom/or “ re-established** read “ re-establish**.
(ii) Page 3022, line 19 for “ away”  read “ way” .

(iii) Page 3024, line 12 for “ members”  read “ numbers” .
(iv) Page 3025, line 18 for “ placed”  read “ displaced” .
(v) Page 3026, line 19 from bottom for “ by 37s**^ead “ be 375̂ *.

(vi) Page 3029, line 28 for “ by** read “ ly” .
(vii) Page 3031, line 12 after “ Notified”  insert “ Area**.

(viii) -jcs # "5n?nTT” % ptih >?t ‘'stRm"
“ fsRT ^  ftr” % ?sTPr ^  ft>” qf' i

(ix) Page 3044, line 20/or “ M r. Sp eak er”  read D e p u ty -S p e a k ^ ’
V72 PSD. ’
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10. No. i j ,  dated the 20th April, 1950s—

(i) P ^ c J059j line 16 /or “A itidc any”  reaJ “Article 317".
(ii) Page 3084, line n  frojn bottom for “effbctcd’* read ’‘effete” .
(iii) Page 3087. line 26 asamsi "9. Tripura" firr “ 6" read “ 2” .
(iv) Pjgc 3IQ4j line B for “Formaula”  read 'Foraiula".
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PARLIAMENTARY DEBATES 
(P a s t  II— P b o c b b d in g s  o t h e r  t h a n  Q u e s t io n s  a n d  A n s w e b s )* 

Titaday, 18th April, I960

The Boute met at a (Quarter to Eleven of the Clock

[ICb. Spsakkb in the Chair]

QUESTIONS A N D  A N SW E R S

{See Part I)

11-60 AJI.
STATS2MEENT B E  B ILL  R E L A TIN G prO  F A IR fW A G E S

The Prime Minister (Shri Jawaharlal Nehru): Mr. Speaker, may I , with yoi^  
permission, m ate a brief statement to the House in regard to a Bill relating to Fair 
Wages, which has been xmder the consideration of Government for some time and 
to which the Government and this House attach considerable importance. It  was 
the intention of Government to introduce this Bill during the current session o f  
Parhament. M y Colleague, the Labour Minister, was anxious to do so and he 
tried his utmost to complete the preliminary stages of the preparation of the Bill 
in time for this, but I  regret that this has not been possible. I  hope, however, 
that this will not involve any ultimate delay in the passage of the measure through 
Parhament. The present session could not possibly have found time to discuss the  
measure and the most that could h^rre been done was to introduce it during the last 
day or two of this session. "

I  should hke to refer to the past history of this proposed Bill. A  tripartite 
conference, consisting of representatives of Government, of employers and of  
employees, was convened in 1947. This Conference passed what has since come 
to be known as the Industrial Truce Resolution. This resolution laid down the 
principle that in devising an equitable system of remuneration to capital as well 
as labour, provision should be made for the payment of fair wages to labour. Govern
ment accepted that resolution in their statement on Industrial PoUcy date^ 
6th April, 1948 and announced their intention to set up suitable machinery for its 
implementation. Accordingly, a Central Advisory Council was established for 
examining the various measures envisaged in the Industrial Truce Resolution ► 
That Council was assisted in its study of fair wages by a small tripartite committee, 
which submitted a unanimous report in June 1949. Government thereupon con
sulted all parties interested in the matter, including the States Governments. After 
this consultation, a Fair Wages Bill, based on the recommendations of the Com
mittee, was prepared. This Bill embodies generally the agreements arrived at, 
which Goverimient had previously accepted. Although the main prinoiplee of  
the Bill represent a large measure of agreem«it, there are numerous details which 
require further examination by some of the Ministries concerned. Because of this, 
it is not possible to introduce the Bill befor^ Parliament adjourns on the 19th 
April. This examination is now taking place and it is the intention of Government
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to proceed with this measure as speedily as possible. They are aware of the 
importance that labour attaches to this. I  would like to assure labour as well as 
this House that are wtnfiiftted to  tfee priAciple of fair wages as
recommended to them by the tripartite committee. As soon as the present exami- 

is Ĥ Ver aad 1ES31 takes skape, it wiH be fto that pubhc
m ay have an opportunity of examining it in full even before the next session of 
Parliament. This will enable progress to be tftade at the next stage.
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STATEM EN T RE O BSERVATIONS M AD E B U R IN G  D E B A T E  ON APPRO- 
P llIA T IO N  (R A IL W A Y S) B ILL

The Ittmiater o! Transport (Shri Gopalaswami): W ith your
permission, Mr. Speaker, I  wish to itaake a ^ t ^ e n t  in regard to an observation 
I  made in the course of the debate on the Appropriation (Railways) Bill on the 24th 
JVfarch, 1950. The observation was that in the House of Commons last year the 
Appropriation BiU took ^ y  one laimite on 'eacik o f  tbB two occasions on which it 
came up before that House. The manner in which the debate in question is printed 
in  Hansard gavjB me this impression.

I  was referring to the second and third T'&adings in the House of Commons of 
i;he Consolidated Fund Appropriation Bill, 1949. As regards the second 
on  28th Jaiy 1919, m y obaei^taon was fully justified. (I was rejplying myself 
here to the debate on the second reading). The third reading was moved in the House 
of Commons on 29tii ^uly, 1949. Beijween the motion and its actual passing— both 
of whidi cotild not by themselves have occupied more than a mintite— t̂here is 
Jflrintfed in Hansard a long debate under the heading “ Africa” both at the commence- 
nient and at the top of every one of the S9 columns over which it extends, lliefre is 
no ^ c i f t c  reference in that debate to the Bill the third reading of which had been 
30iov^ and Members paJrticipated in it only for a further discussion of the Annual 
5R«J)ort on the Colonial Office.

I t  seems clear, however, that this amount of latitude is permissible in the 
House of -Commons on the third reading of the Appropriation B lQ and I  regret to 
have given Parliament the inaccurate impression that it was not permitted there 
in  1949,

PAPiaWS L A ID  ON T H E  T A B L E

CONSTITUTIOK (REMOVAL OI* DlFFlOULTnC  ̂Ob DSB No. II  (AMENDMENT) ObdEB

Hie llEiiiiirtet of 19liate ’PaeHiatiietttlat ifdhdn (Shri Narsyam Sin!m):
I  beg to  lay on the Table ttoder clatise (2) of article 392 of the Constitution, tbe 
<Jotistitution (Removal of Difficulties) O rd«‘ No. H  (Amendment) t> r to , mad© 
h y  the President o^ lOtSi AptH W 50. [tPkaed in Library. See No, PS^I50J\

3 S I^ C H 0 N  TO COMMITTEE  

Sta n d in o  Cc»iM in'BE FOB R oads

33m Minister ei tote lor Transpoiî uid Railway (ttiri SantiMttum :̂ 1 h ^  to
m o v e :

“  T h a t th is P arliam ent d o  .p roceed  t o  e lec t, in  such m an n er aa the hon . th e  l^peaker aaiay 
three a d ^ t io n a l ibe ln bers t o  se i^ e  o n  th e  S ta n d in g  C om m ittee for  K o a d s  "for th e  jrear 

1st A p if i ,  !D§60.”

is in pursuance of the change -iiMide in the Roads Resolution last week.



Mr. Speaker: The question i s :
“ That this Parliament do proceed to eieot, in suoh manner as the hon. the Speaker m ay 

^ re o t, three additional members to serve on the Standing Committee for Roads fbr the re fit 
•obmmenoing the 1st April, 1950.’^

The motion uog»  a d o ^ ^ .

Mr. iS^peaker : 1 have to inform hon. Members that for the purposB of electicoi 
by means o f tiie wangle transferable vote of three Members to the Standing Com
mittee for Roads the progfamme of dates wiH be as follows:—

(i) Nomination to be filed in the Notice Offiee upto 5 p .m . today.
(m) Election, if necessary, win be held on Wednesday, the 19th Afffil, in 

the Assistant Secretary’s room (No. 21) in the Pariiament H^use 
between the hours of 10-30 A.M. and 1 p.m.

APf*i»»IATlON (n o .  2) BELL ^975

APPR O PR IATIO N  (No. 2) B IL L

the UoiSter o! Finanoe (Dr. Katiikai): 1 beg to m ove:
“  Tliat the Bai to authorise payment and appropriation o f certain fiffther axmis, from and 

<Wit of the Consolidated Fund of India for the service of the year ending on the 31st day o f March. 
1951, be taken into coiisideratioti.”  *

Mr. S|»eaker: Motion m oved:
^-That ti»e «ilt to aathofiie paymtot and i^pqptopriatioa o f €ertain fbrthrir siutos. from and

■out o f the Consolidated Fund o f  India {at the larvito  Of j w  ttidinc on the 31«t dav o f  
lia rc h , 1951, be taken into consideration-**

Sfari B. Das <Orissa): Tliis supptementary budget of Rs. 4^ 8 ,00 ,000 was 
passed last evening in the course of one hour and the House got pre-occupied, rather 
bogged in the discussion of the Supplementary Demand of Vindfiiya Pradesh under 
Demand 89A and the House could not do justice to the varioas new demands that 
have been made. Whilst 1 feel that the House must sanction the supplementary 
budget which the Finance Minister has got sanctioned and £m* which he wants this 
appropriation No. 2 from the Cori^Udated Fund of India, some of the items need 
further elucidation. I refer particularly to Grant No. 110. I accept the ruhng of 
the Deputy-Speaker that there should be no ‘Demand’ . I t  should be ‘Request’ 
from the Government of India to this House to grant them their ‘Request’ . I  
hope the Finance Minister will consider that and next year in presenting the budget 
before the House the word ‘Demand’ should be abohshed and the word ‘request* 
should be introduced as has been ruled by the Deputy-Speaker last evening.

Sir, the hon. FMianoe Minister got Rs. 1,83,33,000 sanctioned by the House for 
■a loan to Burma. Out of this Rs. 50 lakhs is to be advanced towards the purchase 
o f rice flwmi i^Tiifiaa. I  i»»ieMtood that i^ie present Government of Burma occupies 
oiaXy a territofy d x ty  miles rewndabout Ratigooti and have very little rice-producing 
iirfecFts «nder t h ^  oontrc^. I uhdeira t̂ood that the rice-gtowing areas are situated 
in  €he iPebel teftritcMy aod I do not. know how the Burmese Government will get the 
riee from the r e W  terrttory assd s tt^ ly  it to  India, l^ e  hon. Finance Minister 
-owes an escj^anatioft as to the eondifcions under which the money is to be paid to  
B«rma.

Sir, 1 am vitally concemed about the l<»an o f £1 MiHion as oor shat^ of the 
£6 million which the €oj»monwealth oeuigtryes «®e advandag to Brarma. I  did 
allude to this su b j^ t during the diseussion ob ike Ffliance Bill, hon. France  
Miiister overioobed th^ fact tin t an is dsae to this So«se  cm this new
dMBand. While 1 do not object, ai^ptinoipie, to ikie £aiGb tbvt iro h«%> Burma
—4  do desire that w© should help Burma^ an Afliatie coraitty and omr neighbour, 
when occasion ariaei— I  take exeepttoti to the fact thaA we b« dictated
t o  by the high p o ^ y  of the Ccnasconwoaltk Jib is  ibruo that oar Plmne Mibtster



[Shri B , Bae]

visited Colombo and agreed to something. That agreementfwas-never laid on the  
Table of this House nor are we cognisant of the high pm^pose behind that agreement, 
to  which our hon. Prime Minister agreed. In  the explanation it is said: “ The amount 
of sterling would be released from the bloc Sterling Accotmt No. 2.*’ In  regard to 
this loan of Rs. 1,83,33,000, with which we are helping the Burma Government, we 
are doing it very lightly at the dictation of the TJ. K . Government. The TJ. K .  
Government has blocked the No. 2 Sterling Account. M y hon. friend the Finance. 
Minister has no freedom to unblock that Sterling account. But when it suits the pur
pose of the U . K . Government it allows £1 million to be released out of that accounts 
I  do not think the hon. Finance Minister has made any statement on the floor of 
this House or has takfen the House into his confidence as to the amount of sterling 
from Account No. 2 that would be available during 1960-51. Sometimes I  have 
seen alarming news in the press that the U .K . wants to place some more handicaps 
in the wav of India, so that the hon. Finance Minister cannot demand more dollar 
exchange "from the U .K . from Account No. 2. O f course, the House has had no 
discussion on it and I  am not going to touch upon the larger issue. But it affects 
our trade and industry and it affects our economic prosperity during 1950-51. I  am  

rather concerned why U .K . should be so generous as to unblock £1 million 
1 2  N o o n  sterling account No. 2. Does it not show that this loan is being
granted at the dictation of U .K .— a Commonwealth that exists with a King at its 
head, who has no power? I  am soiry for being an aggressive nationalist and I  can
not understand international relationships or Commonwealth relations. I  do hope 
m y hon. friend the Finance Minister wiU explain to us how this loan to Bmrma was 
manufactured at the Commonwealth Conference at Colombo. I  do not want to 
know anything about the politics behind it from him. I  want him to confine his 
observations to the financial relations which India has with U .K . and Burma.

Sir, I  opposed the settlement of Burma’s loan with India in the year 1936 or 
1936. The amount fixed was very low, not what India had spent actually. I  
referred to it in m y speech on the Finance Bill and I  refer to it again today. In  
the Explanatory Memorandum on the Budget for 1960-51, on page 55, the debt 
due from Burma stood eis follows:

Lakhs
Rs.

1938-39 . ...................................................................... 49,73
1949-50 ..................................................................................48,15

^ 1950-51 ..................................................................................48,15

As far as I  recollect for five or six years since the Japanese occupied Bimna n o  
gr̂ mTAl payment has been made to us out of the 48 crores. I  have always maintained 
on the floor of this House that this b an  is properly chargeable to U .K ., which should 
have borne this loan. In the Settlement between U .K ., Burma and India our 
representatives never attempted to transfer this loan burden from the shoulders 
o f Burma to U .K . I  know Burma is in an extremely weak financial position. I  
do not think that the Unance Minister can expect any payment in the near future 
and yet. this loan of 183 lakhs has to be repaid within the maximum period of two 
years, the rate of interest being the same as that earned by the Government o f India 
on the sterUng securities, which will be handed over to the Burmese Govemment*^ 
I f  B«fnna has not honoured a debt which is forty times the size of the present one», 
I would liketo know what negotiations are taking place between the G o v e m m e^  
o f India agad Burma about the repayment of the Rs. 48 cror^ outetandmg. The 
Bi9 ^ e se  Government at one time had almost turned Communist. Then it became
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a Bepublic and it has again come into the fold o f the so called Commonwealth and  
is  takifiga loan through the dicluation oi U .K . from India, Pakistan, Ceylon a n d



other oomitries. I  would like to know if Burma will honour the repayment of this 
Re. 183 UVlia which is going to be lent now and whether their promises are to  
ibe believed in the matter of the repayment of the Rs. 48 crores that is due to In d » .  
Our Prime Minister has agreed to the loan and I  do not wish to raise m y lone yoioe 
in  opposition. In  the matter of financial relations there must be certain principles 
o f propriety that must be observed and Burma has not observed them. I  am not 
happy over it. U .K . took over Aden over which we had sunk Rs. 12 crores without 
•any payment and now it is the case of Burma. I  have met Britishers who were 
holding high offices in India and even after our independence they want to help 
Burma. But they also want us to write off the pre-separation debt. Have ^ y  
negotiations taken place with the Government of India through British agencies, 
that the Rs. 48 crores debt should be written off? I f  it is to be wntten off, it is to  
be written off by U .K . and not by India! I  hope a satisfactory explanation wiU 
be given by the hon. Finance Minister to convince this House that Burma is a friendly 
country*

Pandit Kunzni (Uttar Pradesh) : Mr. Spc^aker, I  e^hould like to say a few words 
^bout the loan that the Government of India propose to make to the Gk)vemment 
‘o f Burma. It is stated in the Memorandum supplied to us that in response to the 
request from the Burma Government the GJovemments of Ceylon, India, Pakistan, 
Australia and the United Bangdom agreed to grant a loan of £6 million to that 
Crovernment. The share of the Government of India would be limited to £1 million. 
This loan is to be given in support of the Burmese currency and would be repaid 
within a maximum period of two years,

I am sure, Sir, that the Government of Burma has the sympathy of every 
Indian in the difficulties with which it is faced. I  personally welcome the help that 
has been extended to her by the Members of the Commonwealth though Burma 
does not form part of the Commonwealth. Yet, I  should like to repeat what m y  
hon. fiiend Mr. Das said earlier about the failure of the Government of India to inform 
this House folly of the circumstances in which they agreed to grant this loan. It  is 
4rue that news has appeared from time to time in the papers to the effect that the 
€k)vemment of India had agreed to advance £1 million to the Gk)vemment of Burma, 
but I  think we should have been given fuller information than was contained in 
this news item. This loan is being given in order to strengthen the Burm ^o  

"^currency. I  should like to know whether the currency position of the Gk)vernment 
o f  Burma was fully examined in the Commonwealth Conference that was recently 
held in Colombo, and the experts of the Gk)vemments that took part in the Con- 
iiarence were able to examine the currency position in Burma and to advise their 
Governments after a close examination of it that the loan that they were prepared 
to make would be sufficient to place Burmese currency on a stable foundation. I f  
the position is such as to require more help than the Commonwealth GJovemments 
Jtte "villinj  ̂ to give to it, there may be a real danger that the loan that is now being 
^ven  may prove so insufficient aB to endanger its own repayment. I  know that 
the position of the Government of Burma has improved appreciably dming the last 
'fow years and it is in no spirit of unfriendliness to that (^vem m ent that I  have 
Asked Gk)vemment for more information on this point. I  hope, as I  have already 
'said, that the conclusion was come to that the loan is being given in pursuance (if 
‘the opinion of the Commonwealth Conference that it would suffice for the purpose 
fcfr which it was being given. But I  should like to be assured by the Finance Minister 
on this point. If, however, the Burma Government aaked for a bigger loan and tiie 
•mount that will be advanced to it by the Commonwealth Governments mentioned 
In the Memorandum will not prove enough, how have the GJovemment of India 
Msured themselves that the loan that they are giving in agreement with several 

.other Commonwealth Governments would serve its purpose as to ensure its repay- 

.ment?

 ̂ The seoond point that 1 should like to deal with relates to the outstanding p r^  
l^paration debt that Burma owes to India. M y hon. friend Mr. Da^ referred to it
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Tery bfiefly, but I  like to give the House a little more inforniQ>t(ion on thê
«ib}ect tbaii he ^ ^ e n  Bmma was separated firom India, the debt that Bnrm» 
had to repay to M dia amoimted a little over Rs. 52 croree. l^ym ent continued to  
be made by the Government of Bmroa in fulfilment of its liabilities up to the end o f 
the year 1941-42. The occupation of Burma by the Japanese in 1942 made it 
impossible for the GovCTmnent of Bm*ma to take any fo r t W  steps to discharge its 
obligations and since that year no payment has been made by the Gk)vemment o f  
Burma towards the reduction of the outstanding debt. Nor has any interest been 
paid on it so far. The total awmoimt recoveraWe from the Gk>vermnent of Burma 
was about its. 48 crores in 1942, but if the interest due on it be added to it, I  shaft 
not be surprised if  the total amount due from the Gk)vemment of Burma mountp^ 
up to about Rs. 60 crores. I  do not want the Govenmaent of India to press th(  ̂
GovCTnment of Burma unduly when it is involved in very serious difficulties, but 
I  should like to know what the prospects in regard to the recovery of the money 
due to us are at the present time. I  suppose that wh^i the question of advancing 
this loan to the Government of Burma was considered in the Commonwealth Con
ference at Colombo the advisers of the Grovemment of India took the amount out* 
standing from the Government of Burma into account, and if they did so, I  suppose 
that they were also able to discuss this matter with the representatives of the  
Grovemment of Burma and were able to receive an assurance that the amount due 
by the Government of Burma to the Government of India would be repaid as sooo 
as the position of the Government of Burma improved somewhat.

You, doubtless, know. Sir, that it was thought by the representatives of India 
in the Central Legislature w h ^  the pre-partition debt from Burma was fixed that 
Burma had been treated rather favouraWy. It  is a matter of anxiety to us, there
fore, that the amount due to us from Burma should be recovered without undue 
delay. According to the agreement arrived at b^ween India and Burma, the debi 
was to be paid, I  believe, in fOTty-five years. H that agreement staU subsists, I  
shall only say that steps should be t a k ^  to draw the attention of the Govenim«:it 
o f Burma to it and to a«k them to assure the p e o ^  of India that they would take  
such steps as they could, soonw rather than later, in OTder to meet their obligatioM.

M y hon. frien^ Mr. Das thought that it was rather surprising that the loan to  
be advanced by the Government of India to the Government of Burma should bft̂  
paid out of India’s locked up sterling account in London. He ccwamented a d v e r^ y  
on the attitude of the United Kingdom in this respect and suggested that the XJnitia 
Kingdom should have taken over this responsibility on itself. I  venlmre to dii&r  
from him on this point.

SkriB  D a s : I  was referring to the pre-separation debt.

Pandit KuBzm  : I f  that i» so, then it is unnecassary to refer to the rernaxk 
that he made.

Before I  sit down, I  should Hke to say that although we are a poor c o m ^  
it is a pride to us t^at we have been able to lend some a s k a n c e  to a neighbouiiztt 
country in her distress. I  hope, Sir, that we shall follow a similar policy in regajc3 
to aH our neighbours. W e may be poor but we can never be so poor in spirit as ta  
be unwilling to share the little that we have with all those who need our assistajj^e 
and ask for it.

Shli BiSPKaoath D«8 (Orissa): Sir, in this oonnectiw, I  specially refer to tiie 
loan to Burma as also the rice transaction connected with it. W h ^  thip questioii 
canje up before the Standing Finance Committee, m y hon. friend the Mroistep «f 
K n ^ c e  will recollect that I  had opposed the whole thing on three grounds, ingu 
(i) politicia; (2) economic; and (3) on the ground of the safety o f  Indians in 
It  is fair that I  should explain m y position though I  inust admit that they a »  
different frcan those put forward by m y two hon. friends who have Receded m e.
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M y hon. friends— and particularly m y hon. friend representiBg the Uttar Pnviesh. 
— gave a graphic acconnt and provided detailed information on the question of thj& 
loan. Ther^ore, I  need not coyct that ^ u n d .  It  ia enough to state that IlDgland 
has been j^ood enough to release £1 m & o n  from our locked up sterling account. 
Which are the countries in the Commonwealth that have a g re^  to advance thi» 
loan o f £6 miHion? First is Great Britain, which payB the maximum amount. 
Then come AustraUa, India, Pakistan and Ceylon. All that Great Britain has in 
Burma are hear vested interests— ^very few Britishers live there. So the question o f  
their safety is not much of her concern, ^ e  is mainly concerned with the protection 
o f British mterests and British assets in Burma. After Great Britain, comes Aus
tralia. Australia is concerned in the matter because she is an Asian country 
interested in Indian Ocean and is besides a membw of the Commonwealth. Taking 
India, PftkistaB and Ceylon, we find that very few Ceylonese live in Burma ana 
Ceylon has fittle interest except her sympathy and her desire for coordination o f  
Oommonwealtb activities in this regard. Then there are two other States— ^Pakistaji 
and India— ^which are neighbours of Burma. Let it be clearly understood that we 
have e^ressed in no unequivocal t^nns that we fully sympathise with Bm m a in her 
struggle to restore inteanal peace, with a view to  seeing that she is firmly establiahed 
as a free and iikU ^^dent repubHc. To that we are oommitted and we are pr^>ared 
to stand by it. Wq are natwaUy anxious to see that the Government of India doe* 
everything possible in this regard to help the people of Burma. Sir, it is a well knowa  
f&ct that we have about a nullion of our countrymen stiU left in Burma. The area» 
of India which are moat concerned about these people are Bengal, Orissa and M a d m . 
Whenever we go home there are anxixms eyes from thousands hoioes waiting to  
hear what little information they could get from us and the information that 
are able to give is precious little. These people are being squeezed out of Burma 
and €k)Yemment of India itself is not able to help very much in this respect.

th*t they do is to  leave the unfOTtunate people of India and specially of Orissa 
either in Calcutta or in the harbour o f Vizagapatam to take care of ^^msebp^es. 
I  do not know what has become of m y representaticms on this matter, but I  b ^ e v e  
someldiiDg may have been done. ITierefore, the greater should be the concern and 
«Bxie^ of In d ^  to see that the p e o ^  who are in Burma are t a k ^  care of, not only  ̂
b y the G€v«mment of India in the area within their jurisdiction, but also within the 
lebel-heid asea. I t  must be clearly admitted that there are a number of Indians 
also in the rebel-held areas of B u m a . W hat is their position? U p till now the 
Government of India took one definite course of action—  that she is absolutely 
neutral in the internal troubles of Burma, however much she was concerned about 
the peace and prosperity of Burma. There is a Sanskrit prayer—

*̂Laka MfiUMlfta audkino hhmanihu**

which means that let the people of the whole world be content and ixrosperous. 
More so is it our wish in regard to our neighbour, Burma.

Sir, once l^e idea goes into Burma that you are helping the Government, what 
ia going to  be the condition of the lakhs of our people. They are left to themselv^g 
in th^ rebel-held areas of Burma. Those of us who have been following the event* 
in Bvirma know too well that the attitude of the rebel administration has u p d ^  
TOne a transformation ia the direction of animosity towards Indians as such. Is  it 
Xadi und^r these oircumstanoes that you should do anythii^ which will ma^e their 
position worse? Is it fair that you should create difficulties ia their way, particularly 
when you yourself are not in a position to help them in any way 1

Coming to the Government-held areas, what have you been able to do? Govern^ 
ment enaployeeft, simply because of the fact that they aire Indians are given noti<M̂  
to quit. Though there is <mjy a small percentage of Muslims in the A r^ a n , th« 
G overw en t of Burma haye recently taken a Muslim Minister who, I  beUeve, 
sworn in p i t  a we«k back. W hat has the Government of India bew  able to do^
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about Indians in Burma? You have not been able to do anything; you have not 
been able to solve any of the problems facing Indians in Burma; nor ^ v e  you been 
able to give any protection to your countrymen in Burma. So far as England is 
<5oncemed, she wants to take care of her assets in Burma; that is why she l a ^  the 
trap wide open for you. W ell, if you plead that you do not have money, Britain says 
‘ *I will give you money.”  But, how?— b̂y releases from the sterling balances. You  
can take a million pounds from the locked up balances for the purpose o f advances 
to Burma. W h y do you become a prey to this trap? I  ask this straight question 
as I  did ask in the Standing Finance Committee. As I  have already said, in this 
transaction Britain is a definite gainer. Australia is a rich country; it can afford 
to sp n d  some money for the security of her interests in the Far East. So far as 
Pakistan is concerned, she is a theocratic State. She gets at least a Muslim taken 
in as a ^linister, to look after Muslim interests in Burma. Ceylon is a friendly State 
of Burma.

But what has India to gain by this arrangement? In 1936, you have paid all 
the moneys that Burma owed Britain by clearing accounts with Britain. But have 
you been able to realise during these fifb^n years? I , therefore, stand here to record 
m y strongest protest against this attitude of generosity displayed by Government 
and also supported by my two hon. friends. How could a poor man, with nothing 
to fall back upon, with a minus Budget, afford to be generous? W h y should our 
generosity run so amuck, when you cannot afford any protection to the people left 
in the rebel-held areas? Are you helping them, or are you leaving them to the 
sweet mercies and whims and caprices of the rebels?

Coming now to the rice deal, Rs. 50 lakhs are going to be advanced to Burma. 
To whom are you going to advance the money— n̂ot to the people who grow rice, 
not to the people who are in possession of rice, but to the Government and a set of 
businessmen, who are no better than middlemen. They take your money. They 
■do not have any rice; nor can they deliver the goods. But aU the same they will 
take a good slice of the money you are advancing. W h y this generosity? About 
40  per cent, of the sale money constitutes the rehabilitation tax of the Burma Govern
ment and we have been paying this tax for the last three or four years— ever since 
Burma was recovered from the hands of the Japanese.

(Mb . Deputt-Spbakbb in the Chair)

W hy this generosity I  ask. To what account does this generosity go? W e should 
have to accept it because the Government has done a deal, and good, or indifferent 
we have to accept it. But I  must record my protest and warn the Government that 
iihey are treading on ground which is neither fair to themselves nor to the people.

Shri R. K. Chaodhuri (Assam ): Sir, I  do not understand many as;^ctB of this 
Supplementary Demand for Grant. I  have never been a Finance Minister in m y  
life. {An hon. Member: W ait). Many of the Members, I  think about 99 per cent, 
o f  the Members of this House have not had the predicament of being a Finanoe 
Minister. God forbid that I  ever become one. The Finanoe Minister generally 
Tias to put up an overbearing appearance. I  have seen Finance Ministers in m y own 
Province before whom the other Ministers and the Chief Minister and even the 
Gk>vemor quail. They can give you pains by refiising the use of a carpet or of some 
furniture. I  have seen Finance Ministers in some placet goiog to the length of  
refusing even an additional pot! That sort of thing I  can understand. But I  do 
not^underBtand a Finance Minister who has a very genial appeajance but at the same 
time has a steel heart. That is the inimitable position o f our Finanoe lOnister. 
B ut todiaty 1 very much appreciate his giving this loan to Burma. I f  the mahaji^ns 
o f the country only follow his noble examine, many of us who somrtimes have to 
‘go  about ^k in g  for loan would find ourselves in a much better position!
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In this particular case of Burma, Burma is a debtor and I  understand she is 
akeady indebted to the extent of Rs. 49 orores to m y hon. friend, and Burma is a 
debtor who has not been able to pay the interest. Burma is a debtor, if I  m ay say  
flo, whose security is in a very doubtful condition. A t the same time we have lent 
her this money in order that she may stand on her legs. Burma is a country which 
has not only borrowed from us but has gone round borrowing from different countries. 
I f  in ordinary life there was a debtor who had not paid his past debt of a huge amount, 
i f  there was a debtor who had not paid the interest thereon, if there was a debtor 
who had gone about the country asking for loans, that debtor would not certainly 
have been favoured with a further loan.

Shri Kamath (Madhya Pradesh); This is high politics.

Shri R. K. Chandhnri : But in this particular case Burma has been favoured 
with a loan. Here another point has also been raised by my hon. friend Das 
that the Finance Minister had to agree to this loan because that was the decision 
o f  the hon. the Prime Minister. I  submit that it is a very salutary principle in one 
sense that when a Prime Minister wants to incur a particular expenditure the Finance 
Minister ought not to stand in his way, because after all the Prime Minister is res
ponsible for the policy of the Grovemment and i f  in carrying out that policy he agrees 
to incur any expenditure the financial canons ought not to prevail over his expressioa 
o f the policy.

Shri Kamath : That is vetoed sometimes.

Shri R . K . Chaadhuri : Sometimes I  have found even the Prime Minister’s 
decisions are vetoed by the Finance Minister. I  want to know in this particular 
case whether this loan has been agreed to because the Finance Minister had already 
committed himself in the Commonwealth Conference or at some other conference 
to that extent or whether this loan has been granted after due consideration of all 
the facts and circumstances and taking into account the best intwest^ of India, 
because normally speaking to such a debtor this loan should not have been given .

There is one other point which must be agitating the mind of every Member 
o f this House: is there a reasonable possibility of recovering the amount which 
Burma owes to ue? W e know that we ought to be very friendly with Burma because 
the Province of Assam is on the border of Burma and our weal and woe to a great 
extent depends on the welfare of that country. But the question is whether the 
saner elements in that country who are against Communism will be able to exercise 
the influence which they ought to exercise. On that particular matter we have very 
grave doubts and I  say that Assam being on the border is in very great danger because 
the moment the Reds are able to capture Burma then the overrunning of Assam will 
be only a matter of moments.

Shri Kamath : Moments ?

Shri R. K. Chaadhuri : Yes, because already we suspect, and we have very 
good reasons to suspect— Î am talking of course as a layman, I  am not in the con
fidence of the C .I.D . or any Military Intelligence Department— b̂ut we believe that 
abeady a large mrnxber of persons who owe their allegiance to the Burmese Communists 
are in our Province and they are biding for time when they can overrun the country 
and capture it.

Shri Kamath : Have not they been arrested or liquidated ?
Shri R. K. Chandhliri : I  do not know, but there have been some cases of  

arrests, of course, of Burmese Communists in the Province. As a matter of faot, 
<«n the incident which took place in Dibrugarh in which a Sub-Inspector of Polio© 
was murdered in the meeting, it is believed by those persons who were present at 
1ihat meeting and by persons in the town that the whole thing was an outcome o f  
the design o f a Oommtmist leader and the Communists had mixed themselves up 
In that gathering. Anyway we are v « y  much interested in seeing that Bm m a is
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completely rid of (>)miuiinism and that they do not find a way throiigh Burma to  
conquer India. W e  are very much interested in that. Therefore, if  I t o  sum o f  
money would in any way help us in achieving that object, that money should not 
be grudged by anyone of us. W e see that Ceylon which is far off from Burma, and 
normally speaking the interest of Ceylon is not associated with Burma to the extent 
that we are interested, has helped Burma by giving this loan. Thw ^ore, I  personal
ly  should not grumble at this expenditure. I  thought that the hon. the Finance 
Minister would be more explicit and when a question on this subject was put Bom» 
time ago on the floor of the House, he asked us not to press it. He gave us an 
assurance that he will give liie reasons when the demand for the money is made 
before the House. I  hope he will be good enough to clear the position today and 
let us know fully. I  hope he wijl also take us into his confidence as m y hon. feend  
Mr. Das has said and let us know fully the reasons for giving this note.

The oth«r point to  which I  wish to refer is the supplementary demand which 10 
made for the expenditure for the displaced persons. As you know, a v erj  

paltry sum of cMjly Rs. 6 crores was provided fOT m  the Budget and a nominal 
expenditure of  Rs. 40,000 or so only____

Dr. M attfaai : May I  suggest that this particular item which the hon. Member 
refors to is in respect o f relief and rehabilitation in Vindhya Pradesh and the 
general question which my hon. friend is raising now, I  think, was discussed 
thoroughly during the Budget discussion.

Sliri E , K. ChiUid!rari: I  am not going to raise a general question, Sir. I only 
inoidentally referred.............

The items relatii^ to Vindhya Pradedi were not in* 
eluded in the annual financial statement. This is no doubt a new service but the 
gt^neral observations rrgarding r( habilitatictti, ( tc. are not relevant to this issue.

Sliri R. K . GhaBdbitfi: 1 am not rasung the general issue. Sir, 1 had under* 
stood that imder the caaims of financial roles that you come for a supplementary 
dj^aand only after you have known the whole position and how much amoimt yom 
lequire as a supplementary deanand etc. Now in the beginning of this financial 
year, one should not expeet an additional demand of such a small amount to come 
before this House.

Dr. Mattbai: The whole question of providing for the pnWio expenditure o f  
Vindhya Pradesh was not present to Government’s minds when the budget propoaaJa 
were being formulated. It  is only siuce then that Vmdhya Pradesh was taken ovef 
as a Centrally Administered State. Therefore all these proposals.........

Pandit Knnzm  : I  have not heard a single word of what the hon. Minister
said.

D l. H a ttb ai: I  am very sorry. The point that m y hon. friend Mr.
Kumar Chau(Umri raised was why such a very  small provision is made rega rd i^  
rehabilitation. But that question arises with regard to every proposal for expendi* 
ture we are making in respect of Vindhya Pradesh, because the question erf taking 
over Vindhya Pradesh as a Centrally Administered area had not been ©angered  
at the time the Budget proposals were being formulated.

Siin R. K. CfaiWldtolri : 1 understand the view point of my hon. fHend and th^t 
being position, I  have not much to say on that p<xnt, but I  think X would ooianiit
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The MiBiirtw «f State tot fwliwnwitwy A la in  CShci irtm  Sm B M  liiA a):
Sir, I  m ove:

“  That the question be now put,”

K . Hepnty-Speaker: The question i s :
“  That the queetiofn be now p u t.”

The motion was €tdopted.
ffivi S. H. (Vindhya Pradesh): The whole debate was about Vindhy»

Pradesh and so many horu Members of the House took part in the debate. In  spit» 
of this hon. Members who are primarily concerned al^nt Vindhya Pradesh haT» 
not been given sufficient time to speak on this subject which mainly concerns them. 
I t  is indeed very pitiable that we had not got time to e x p r ^  our views as this 
concerns us mostly and yesterday unfortunately the guillotine was applied and 
today the same thing has been done and I  do not know if  next year also this will 
be repeated.

Mr. l I  had accepted the closure and I  have called upon th«
hon. M inist» to reply. There are two clauses in this and I  diaii p «t one dans# 
after another and then, I abaJl give the hon. Member a ehance to s p e ^  on this.

Dr. Matthai : I  will first deal with the question o f the rice loan to which 
rrference was made, I  think, both by my hon. fnend, Mr. Das and also m y hon. 
finend, Mr, Biswanath Das. I would like to get that small question out o f the wflty 
first.

I  wiU say straightaway that it is not likely that the whole erf this loan would b »  
utilised by the Burma Qoveminent.

Th© baas on which this loan has been agreed to is that those advances would 
be mad© only if  satisfactory terms are reached in our discussiong with Burma as 
regards the price, as regards the quantity to be supplied, as regards the time of de
livery and so on and if we do not reach satisfactory t*?rms of agreeisa^^, Uie question 
of making an advance would not arise.

I f  we are able to get anything bke the quantity o f rice that we may require—  
I  think, it might be of the order of 100,000 tons of rice^and take the price at about 
£38 a ton, the total value of rice we are likdy to take firom Burma would be about 
B.S. 5 orores. This amount of Rs. 50 lakhs would then measi an advanee of abo«t 
10 per cent. The rates of intwest would be commercial rates of interest ; it is so 
difficult to tell what they would be and that would a^ain be a matter of negotiation ; 
but sine© the rice season is not likely to last mare than six months, I  take it that 
the rate that would be applicable would be the rate prevailing in regard to short t&nm 
advances lasting not more than six months, that is to say, a maximum rate of two 
per cent- On the whole, the rice loan is a proposition to which no serious objectiait 
on business grounds could be raised.

I  come now to the main loans. B o ^  Mr. Das and Pandit Kunzru raised im
portant points in regard to this loan, to which I should like to make a r^ ren o e . 
In the first place th© question has been raised : “ W hy is it that the House was 
kept fully informed of what was going on ?”  I  should like to give the House a 
brief history of the procedure followed by the Government of India in regard to  
this loan. This question was raised long before the Colombo Commonwealth 
Conference. I  think it must have been more than a year before the Colombo Coiu 
ference was held that the question of a possible loan to the Burma GovOTum^t 
raised with us, and over a very considerable ^ rio d  we held expert investigatwav 
on the precise issues which were raised by Pandit Kunzru, W e satisfied ouraelv^  
in the circumstances that as a financial transaction, balancing certain £a(^rs against 

in view of the interest that we have in the stability of Burma, this was a loatt 
that w© eould agroe to. I  want to assure the House that there was a good deal o f  
|H«liminary eaepert eon»iltations in -w^ch we were kept fully in th© piofcure befoi» 
the CommonweaM Confefenee was held at Colombo.
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Shii l^agi (Uttar Prad©^): Who was the main negotiator ? How mu(di haa 
been oontribnted by each Commonwealth ooimtry ?

Br.Matthad: W ell, I  do not wish to disclose the precise details of these prelimi
nary oonsrdtations, but I  can assm*e hon. Members that we were fuUy in the pictm*e 
and the amomit of the loan that we have agreed to, the form in which it should be 
paid, the amount of interest that should be paid, the period within which we should 
be repaid these, are all matters in which, if I  am not disclosing an official secret, 
1  practically took the initiative. W hen first the question was raised by the hon. 
5*rime Minister in his capacity as Minister for External Affairs, many of the sugges- 
irons he accepted were not merely with m y agreement, but at my instance.

Then, after the Colombo Conference............

Shri Tyagi : I  was anxious to know whether we have agreed to this at the 
"bidding of other countries or voluntarily ourselves.

Dr. Matthai ; Entirely of our free will. I  was inclined at first, on certain 
^considerations which* m y hon. friend Pandit Kunzru raised, such as the size of the 
existing loan, to turn down the proposal. There were however important political 
considerations. W e are interested in the stability and prosperity of this great 
"neighbour country with whom we have had very friendly relations over a long period 
o f years. It  is a consideration which weighed with the Government and quite 
rightly.

^ A t the Colombo Conference the Prime Minister expressed his agreement on 
behalf of India and thereafter I  placed the matter before the Standing Finance 
^Committee and as far as I  can remember, the Standing Finance Committee gave us 
almost unanimous approval. It  was after that that we expressed our agreement 
officially to the United Kingdom. But, we made it perfectly clear.............. ..

Shri Biswanath Das : May I  state, Sir, that I  protested and recorded my dis
sent ? So, it could not have been unanimous.

Dr. Matthai : I  said almost unanimous. In expressing our official agreettnent 
to  the United Kingdom Government, we made it clear that our agreement would 
be subject to ratification by ParUament. I  knew that at that time that I would 
have to come to the House with a Supplementary Demand and that would give the 
House an opportunity to express its opinion on this matter.

Pandit Kunzru raised, and also m y hon. fnend Mr. B. Das, the question of the 
existing loan. In  the main, the facts that Pandit Kunzru gave are correct. W e  
took this matter fully into account before agreeing to this loan. I f  we take the 
principal of the loan outstanding, and also ^ e  interest outstanding, and add to 
them the pensionary liabilities of the Burma Government in respect of pensions 
before separation, the best estimate that one could make of the total amount out- 
.fltanding from the Burma Government would be about Rs. 64 crores. W e took 
that fully into account. But in the sp^ial circumstances in which the request 
for this loan was made, we thought that in spite of this outstanding loan, it was 
our duty to participate in this Commonwealth loan.

Pandit Kunzru raised the question, is there any prospect of the existing loan 
being repaid, or is that going to lapse altogether. W e are in continuous dis
cussion with the Burma Government; the matter has not by any means been dropped. 
I t  was a little whQe ago that we sent our last communication to the Burma Grovem- 
ment on the question. The question is a live question and we are pursuing it. W o  
ure not going to let it be dropped.

1 think the objections raised to this loan have been based on two grounds: 
-is t h ^  ji^y possibility of the amount being recovered and is it likely that the 
amount be recovered when there is a very substantial loan still outstandi^. 
^hese coi^derations were taken into account fully at the time of the financial in- 
▼estigaticms which precede|d the Commonwealth Conference.
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As r^ards the position o f Indians in Burma, that also we have tak m  into  
account. It  seems to us from a long term point of view, the position o f our fellow^ 
countrymen in Burma would foe strengthened rather than weakened foy a friendly 
gesture of this kind.

That, I  think, Sir, covers most of the points which have been raised. I  am  
perfectly satisfied in m y own mind that this is a loan which it is worth while for  
the House to agree to. I  do not think in the circumstances we could do anything' 
else and I  am confident the friendliness of the gesture that we are making would be  
amply repaid.

Pandit Konsni: May I  put a question to the hon. Minister % Have the Qov- 
emment of India satisfied themselves that a loan o f one million pounds would 
suffice to place the Burmese currency on a stable basis ?

Dr. Matthai : It  is not a question of placing the Biirma Government currency 
on a sound basis. I  would like to explain the position. The purpose of this loan is 
expenditure on internal matters. I t  is not for the purpose of making any purchase 
abroad. I f  they want to spend money internally, they must be able to raise it in 
the form of Burma currency. The purpose that this loan is going to serve is as a  
currency reserve against the additional currency issued by the Burma Govern
ment for the purpose of financing internal transactions. A t the time when these 
financial consultations were going on, the precise level at which this loan should be 
fixed was one of the most important matters under examination. The matter 
was examined both from the point of view of our ability to provide the loan and 
from the point of view of the amount they need and this figure was reached as a 
result of the examination.

Mr. Depnty-Speaker : The question i s :
“  That the BiU to authorise pa^pnent £uad appropriation o f certain further sums, &om and. 

out of the Consolidated Fund of Indfia for the service of the year ending on the 31st day o f Me^cb, 
1961, be taken into consideration.”

The motion was adopted^

Shri Hofisain Imam (Bihar): I  wish to say a few words.

Mr, Deimty-Speaker : There are no amendments. I  shall take the Bill clause 
by clause. The hon. Member will have a chance in the Third Beading stage,

Clavses 1 to 3 were added to the BiU.
The Schedule was added to the BiU.
The TUU and the Enacting Formula were addfid to the BiU.

Dr.Matihai: I  beg to m ove:
“  That the Bill be passed.”

Mr, Depaty-Speaker: Motion m oved:
“  That the Bill be passed,”
The House then adjourned for Lunch tiU Half Past Two of the Clock,

APPBOPBIATIOK (NO. 2 )  298fiP

The House re-assembled after Lunch at Half Past Two of the Clock.

[Me. Speakeb in the Chair.̂

Shri S. N. Shukla : Mr. Speaker, this Appropriation Bill..............

Mr. Speaker : Can the hon. Member address the House in English I I f  so»,- 
it will be better, otherwise the hon. Finance Minuter will not be able to follow it.



BIbI # .  H. ShnlBfa t Mr. Speaker, this Bill which is now going to be passed into 
sm AiA ooaoerfid iiManly Vincfliya Pradesh, liiis  demand was not incorporated 
ia the origkial demand on accotefft of the reasons stated in this boolklet and now 
fortunately it is before us. Before it was brought here I  had great hopes that be- 

-eause thia year Vmdhya Pradesh had been turned into a Cwitrally Administered 
area aaad brought under the care of the Centre therefore, it wotdd recerte greater 
^ttestioEL from the Centre but 1 now feel mueh disappomted. budget for
Vuadhya I^cadeeh can at the moat be said to be a  police budget, because no provisions 
have been made for the welfare activities of the State. It is common knowledge 
and it has been said here that ours is a deficit State and it was believed to be one 
o f tiie main reasons for tfee proposed merger of tliis State into the adjoining pro- 
Tifices and it was said so many times on the floor of the House. Now that idea 
has been given up and it is being said that it wiU be retained as a State for some time. 
I  do not Imow what it means; however, the idea seems to be that the deficit must be 
somehow met and so merciless a cutting down of expenditures has been resorted 

W e heard that the deficit was about 60 to 70 lakhs b «t now it is not so. I t  
is  now almost balanced or the Owitre might spend a few ktkhs more because on the 
receipt side amount shown is about Rs. 2,23,00,0(K). But one can easily see that 
no ample provision has been made for the nation-building departments. On the 
other side we have very high salaried officers. The other day m y friend Mr. 
Hossain Imam said that there were very low salaried officers but I  say there are 
also very high salaried officers hke the Chief Commissioner o f Vindhya l^ a d e ^  
who receives Rs, 4,000 per month. The Chief Secretary and the I.G . of Police get 
Rs. 20,000 and Rs. 25,000 each respectively anniMdly and on thfe other side you have 
poor teachers getting Rs. 10 or 16 who are in thousands. Yon hav* many 
^ckapra-sis and clerks being turned out on the plea of retrenchment and vaguo 
promises are given to them of their re-employment at some future date but I  do not 
tlrink it will ever come as the retrendmient process is continuing. Every day 

-the employees are threatening the authorities to go on strike and I  do not know what 
will be result of that. You wiU be surprised to know that during the administra
tion of the Rulers in the Rewa State, English education upto Matric was fre« after 
which tuition fees had to be paid. When Rewa was integrated the s«m« rules 
were applied even to Bundhelkhand. Now it is rumoured— and perhaps it is a 
certainty aiso and hon. the Minister of Finance will be knowing-that tuition f«t« will 
be levied and and the poor guardians will have to pay tuition fees-^-^rticularly 
those that have been retrenched from services. Then proviaton has been made 
for Rs. 43 lakhs for education. During the Rewa administration one cror® of 
rupees was obtained from the reserve from Rewa alone and the then Grovemment 
decided that Rs. 25 lakhd out o f  that wowld be eaamaiked for establishing a Uni
versity. A  Committee was appointed with the consent of the Centre and it examin
ed all the aspects of the question of estabh'shing a tJniversity but all of a sudden 
that committee was woimd up and the Rs. 25 lakhs have also gone. They may be in 
the Treasury of the Government but they are no*i for the welfare of the people. This 
is a very sad commentary on the financial affairs of Vindya Pradesh. On the one 
side you say it is a deficit province and on the other you say somehow things are 
being managed and retrenchment is still going on. W hat provisions have you made 
for the departments concerned with the weMare of the people ? Take the Public 
Health Department for which you have provided only Rs. 3 lakhs; The area of 
Vindhya Pradesh 24,000 sq. mifes and the population is 35 lakhs which is spread 
over this area. You provide Rs. 3 lakhs for public health and that will be exhaust- 

-ed in the salaries of the officers of the Public Health Department. W hat about the 
medicines and the rest 1 In  <!fhhattarpur district plague has been raging for the 
last four or five months and people have been dying like oats and dogs and yet you 
have provided only Rs. 50,000 fof epidemics. Is it sufficient ?

Take the Agricultural Department on which I  would lay special eo^tesis. In  
Tthe whole of Vindhya Ih ra d ^  there M e  about 90 lakh aiaws ^  cuJtinibl* land
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And only half o f it is nnder cultivation and the remainder is lyhi^ ldle. How are 
you going to duMvoto the wmatoing 45 lakh awes ? 13i© p e o ^  caoaot do it, 
l^oaAise ^ e y  are poor and so Sta4» must cwne forwaixl. You have ©niy pro
tided that Rs. 3 lakhs for the Agrici^urid Department and w^h tlie two r o t t ^  
tracftors that the Gov^firament has purchased do you 4iiiok you can develop that 
area, namely 45 lakh acres of land ? It  is not a trifling area and if it is djev^pe«i 
well it will help to some extent in solving the food deficit o f the country as a whole.

As regards roads Vindhya Pradesh has got a part of the national highways as 
wefl. One national highway starts from Sutna on the O .I.P . and goes right up to 
Hai^alpur crossing the Ken rivw. There is a culvert across the river which is 
w^iaierged during the rains and both parts of Vindhya Prade^ are separated from 
each other for four mcmths d im i^  the rains. The rain is about 50 inches in a year. 
P ec^e from one side cannot go to the other side and it is very d a ^ r o u s  to «ross 
the river in a boat, «s  it is a mountainoiw river. There is no fHX)viwon for the con
struction of a bridge over that river. Last year tenders were invited th ro u ^  
the papers for the construction of a bridge. I  have seen this year also the origiim  
demands for grants but there was no mention of any bridge across the Ken river.

Out of 35 lakhs of people the schedided tribes number about four lakhs and, 
you have provided for <^eir upMfb B s. 5,000. It is a mockery. Among the several 
items which you have to provide for according to the financi^ rules this item being 
one som ethi^  seems to have been provided nominally. But this is not going to 
hrfp. I  stiD iMnk that Vindhya Pradesh is a deficit l^ovmce. Yewi h»v« cut 
down expenditure and turned out x>eople from their employment. H «ice thwe is 
great dissatisfaction and even on ^ e  roads and streets o f  Vindhya Pradesh you wifl 
see people abusing the Congress Government. They say that they were bectter 
ofiF under t h ^  old rulers and that they never expected such a rule imder the Con
gress regime. Om* mouths are gagged there. X only said : “ Our budget is
coming. W e are under the Centre and let us hope liiat we wiH fare well.”  Now the 
budget is here and they will see it and the intensity of their abuses wiD grow. 
That is the position.

1 ^ , I  do not understand what is the poHcy of the Government towards Vindhya 
ft*adesh. Statements are made on the floor of this House which go to s^ow that 
there is a lurking desire in the mind of the Government to &iish that State for 
•ever. I  do not know why they are not able to finish it. There may be some 
Teascms for it. Our condition is just like that of a half-fed shc^ep. Either keep us 
fully fed and maintain us like human beings or just finish us. W e do not Kke 4o  
live in this state of suspense any k « ^ r .

As regards the industrial development of that Province it has fast  
poteYitialities. One part of Vindhya Pradesh has the richest coal mines in 
the world. 1 am n">t sure whether it is true btrt there are vast, areas 
of coal mines. No provision has been made for exploiting them. After oil ’ 
it  is a police budget and this sort of budget is not going to help Vindhya Pradesh. 
When the Province was a Union there was an idea of turning it into a OentraBy 
jidministered area and people the^e opgposed it. W e never said anything, though 
we oould have done so. Now from Part B. k  has become a Part C. State, going 
down a ladder below. W e did not say a single word, for it was the Central 
Govemmesit which was doiag it and thwefore we did not oppo^ it. When we 

silent we were under the impr^sion that our condition will become better^ 
then we wouki be able to explain to our people “ You have now come under the 

Cetvtre and you are in a better condition.’ * Now we cannot say that. I do not 
know h<^ to reooAcUe myself to this state of affairs. Whatev«* the provision in 
the Budg^, the Centre m il be able to maintain V in d h ^  Pradesh as a Centrally 
Adaainister^ «urea for a very long time but with this sort o f  ra;penditure the 
Province is not going to de?veiap on sound lines so that it may come ©n a par w i^  

fUftts A. smd B. S t a ^ .  My request is the^ the Government slioiild make its



[Shri S.N . Shuklft]
p 61i^  dear about Vindhya Pradesh. Bona fide if  they believe that it should be 
retained as a Centrally Administered Area they should bring some money jfrom their 
own treasure and invest it for the development of the area. In that case I  assure  ̂
you that after five years it will pay you double and treble whatever you spend for 
the welfare of the people.

Bb. Speaker : Dr. Matthai.

Shri Dwivedi (Vindhya Pradesh): Sir, can I  not have an opportunity to speak ?

Mr. Speaker : I  think all the necessary speeches have been made. Hon  
Members will remember that we wish to end the session tomorrow. It is not possible 
to give a chance to each and every hon. Member who wishes to speak. One hon. 
Member from Viudhj^a Pradesh had a chance to speak fully over all the grievances o f  
that State. Hon. Members have also got the chance to speak with reference to the 
Burma loans...'........

Dr. Matthai : Sir, if  I  may supplement what you said from the Chair, the ques
tion o f Vindhya Pradesh was discussed in some detail yesterday also by an hon. 
Member who was very well acquainted with the subject.

Shri Dwivedi: I wanted to submit, Sir, that yesterday too we rose many times 
but even today we have not been given an opportunity.................

lb . Speaker: Order, order. Tlie hon. Member knows that only those wha 
technically catch the eye o f the Speaker are entitled to speak, I  need not go further 
into that. I  am calling upon the hon. Finance Minister to reply. The hon. Finance 
Minister.

Dr. Matthai: Sir, I  am rather at a loss to know how to meet the criticisms 
which have been made regarding the Supplementary Demands relating to Vindhya 
Pradesh. As I  stated to the House yesterday, the hon. Deputy Prime Minister 
who is in charge of the Department is not able to be present here and he haa aaked 
me to express his regret to the House that matters of great importance have de
tained him elsewhere. So, the only way in which I can deal with the views which 
hon. Members have expressed is to indicate the broad lines on which we have formu
lated the budget proposals regarding Vindhya Pradesh.

The House will appreciate that the decision on the question of taking over 
Vindhya Pradesh as a Chief Commissioner’s Area had to be taken at very short 
notice. Circumstances had developed in the Vindhya Pradesh Union in such a  
way that the hon. Minister of States felt, and felt quite rightly, that some imme
diate and fairly drastic changes had to be made in the administrative set-up o f  
Vindhya Pradesh. I  need not go, Sir, into the circumstances w^hich made it nece
ssary for the Government of India to take this step because as fetr as I  can recollect 
this is one of the matters to which specifically the Deputy Prime Minister made 
reference in the speech he made on the Demand relating to the Ministry of Stat^,. 
and I  do not want to go over the same ground again.

But the point, as far as I  am concerned, is this, that this decision was taken 
suddenly and the Budget, so to speak, had to be improvised on such d a ^  ̂  were 
available to me at the time. I  may perhaps inform hon. Members that the manner 
in which public accounts have been kept in many of the States for which we are 
at present responsible, is unsatisfactory. The Auditor-General now has taken 
charge of the accounts of these States and I gather from him that the position is far 
from satisfactory. It  was necessary for us to frame these budget proposals, 
both on the expenditure side and on the revenue side, on data the reliability and 
accuracy of which I  am not by any means in a position to guarantee. W e, there
fore, haid to joiake the best approximation we could in the circumstances. Hon» 
Members ib ty  be r i ^ t  in contending that if the expenditure proposals are of the 
kind set but m  the budget, then Vindhya Pradesh is not likely to make 111* kind o f  ̂
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progress which Members who are interested in Vindhya Pradesh have every right to  
■expect. But this is a provisional budget. This is a budget for a transitional period. 
All that we have done is to taJce the Vindhya Pradesh States bodily over as it  
stood, and make the best approximation we could with regard to the revenue re
sources available and the expenditure which is incurred at present. And, during 

.the period that is now before us, so long as Vindhya Pradesh remains a Centrally 
Administered State, it would be an obligation, w'hich the very fact that we have 
taken over the State would impose upon us, to examine expenditure and revenue 
resources with a view to seeing, first of all, that expenditure upon these public re
quirements is adjusted in such a way that some at any rate of the needs of Vindhya 
Pradesh which had been given expre^on  to here might be adequately met. 
On the other hand, it is an equal obligation upon the Centre to see that the revenue 
resources of Vindhya Pradesh are also developed to such an extent that the margin 
between expenditure and revenue would be such as we could conveniently meet. 
I  think the House ought to realifse that this is an experimental measure and the 
budget really represents the kind of finances appropriate to an experimental 
situation. W hat will happen to Vindhya Pradesh after a few years is more than I  
can tell, but as far as I know the intentions of the Govfflnnment on this matter, we 
arc going to wait and see how circumstances are going to shape and it wiE depend 
upon the development of events what final changes we ought to make with regard to  
the position of Vindhya Pradesh.

That, Sir, is all that I am in a position to state at present. It is one of the an
xieties of the Government of India not merely with regard to Vindhya Pradesh 
but with regard to other States for which they have accepted responsibility, that 

~within as short a period as practicable, they should bring the level of administration 
to something higher than it is today, that we should develop the resources of  
thf)se States to the best extent that we can. But aU that requires time. You  
cannot do it overnight. This budget was prepared on the basis of such data as we 
were able to obtain at the time we took the decision, and I  would beg the House 
and particularly those who are interested in Vindhya Pradesh, to give Government 
a chance.

Shri Hossain Imam : May I ask a question o f the hon. Minister ? When did 
Vindhya Pradesh come under the administration o f the Government of India ?

Dr. Matthai : I cannot give the exact date, but it was some time before the 
«nd o f the financial year.

Sliri Hossain Imam : May I  just mention that it was between 26th November*
1949, when we adopted the Constitution and 26th January, 1950, when we inaugu 
rated the Constitution ? Has any supplementary provision been made for Vindhya' 
Pradesh for the expenses for the year that has concluded I

Dr. Matthai: This budget represents the budgetary posdtion with regard to  
Vindhya Pradesh as a Centrally Administered State bedzming with the 1st of April,
1950. 6 6 F >

Mr. Speaker : The question is :
“  the BJU bo pasaed.”

The motion was adopted.

IN SU RAN CE (AM ENDM ENT) B IL L —
Mr.Speaker: W e will now proceed to take up the Insurance Bill. Clauses 2 to 

3 0  werft disposed of. W e will now proceed with clause 31.
danse 91

Shri Venkataraman (Madras): Sir, I  waat to speak on the clause.
Shri B. Das (OrisBa): Sir, I  want to raise a point of order. My £riend Mr. Rohini 

Kumar Chaudhuri has exchanged his white shawl for the safiron one of m y friend 
3ip. ........   ̂ ..... T
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Mr. speaker : Order, order, Mr. Venkataxaman.
Shri VeOkataiaman : Sir, clause 31 seeks to limit the expenditure o f insurance- 

c o m p ^ e s  on general as well as life insurance business. The Council that will come 
3 P.M. existence will reg i^ te  such expenditure. In the case o f life insurance busi-

* * ness, the limitation will take efifect from 1st January 1951, but in the case o f  
general insurance business it will take eflFect retrospectively fipom 1st January, 1960^ 
Y ou  know the reluctance o f the Legislature to pass any law with retrospective 
effect. Courts arf also reluctant to consider it as having re tr o a c tiv e  effect unless- 
compelled to do so. In this case, abeady four months have elapsed and possibly 
one or two months more will elapse before the Council limits the expenditure on 
general insurance business. To say that the limitation on expenditure in rtspect 
o f general ins'irance business should take effect from 1st January, 1950 is] to im> 
pose a great hardship on the companies which have already incurred ex^nditur^  
without knowing what exactly the limitation to be fixed by the Insurance Coun- 
<al is going to be. I  suggest, therefore, that the limitation o f expenditure on  
gener^ insurance business should also take effect only from 1st January, 1951. I t  
m ay be said that the ‘insurance business’ is in favour of limiting the expenditure 
With retrospective effect, but the term ‘insurance business’ is very vague. There 
are big fish as well as small fry in the insurance business and it wifi harm the  
smaller companies only. I  think the hon. Minister must explain not only to the 
House but to the pubUc as to why a distinction has been made between life in
surance business and general insurance business and why different dates have been 
fixed in each case. A t least, he ought to make it clear that if and when the Coun
cil fixes the limitation of expenditure in the case of general insurance business it 
would see that the expenditure incurred upto the date of the fixation will be accept
ed as the normal expenditure and the limitation would only take effect from the 
date on which the Council limits the expenditure.

The Minister of Works, Mines and Power (Shri Gadgil): Sir, the insurance 
people themselves know very weU that some such thing as this provision is coming 
for the last so many months. They have agreed to it. That is number one. Se
condly, no harm will be done if this provision is there. I f  m y hon. friend wiU read 
the proviso, he wiU find that it lays down that in case it is found that more expendi
ture has been incurred, it will not be considered as a contravention and the whole 
thing will be adjusted. I  think even the Indian section which does business in  
general insurance is agreeable to this. So, there is no necessity to change this 
provision.

Clause wds added to the Bill.
Clause 32

SJbri J. R. Kapoor (Uttar Pradesh): There is one amendment, of which notice 
has been given by Sardar Man. He is not here, but if I  have your permission, I  
would move it in a slightly amended form. I t  is acceptable to the hon. Minister.

Mr. Speaker : I  shall consider the question of allowing it as a fresh amendment 
b y  the hon. Member if  it 1b agreed to.

Shri Gadgil: I  want to earn the reputation of being very reasonable ; so I  am. 
prepared to accept it, if it is technically found acceptable by the Chair.

Mr. Speller : Since it is an agreed amendment, I  shall waive the notice. H e  
may move it .

Amendment made :
In  part (o), in the proviso to  the proposed sub-section (3-A) o f section 42 of the InauMnce 

A ct, 1938, for “  fifty rupees ” , substitute “  thirty rupees — [8hri J . R. Kapoor.l

ClauaCj 08 amended, was added to the BiU.

danse 38
AmendfnefU made :

' In  8ub-8ection (1) o f the proposed section 42B o f the Insurance Act, 1938, for “  in the 
MtbstituU “  in India *\--{Shri Venkalaraman.']
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Shri M. A. Ayyangar (Madras): I  beg to m ove;

To sub-section (4) o f the proposed section 42C o f the Inauranoe Act, 1938, add :

“  Provided that the Controller may, in the case o f a contract between a co-operative life 
insurance society as defined in clause (b) of sub-section (1) o f section 96 and a 
co-operative society registered under the Indian Co-operative Societies A ct, 1912 
( n  of 1912), or under any other law for the time being in force and acting as a  
special agent, alter, to such extent as he thinks fit, all or any o f the said terms.”

This is necessitated by the amendment that Rs, 50,000 ’worth of business at 
least should be done in a year and if it is not done a special agent 'wiU cease to be one. 
In  many cases, co-operative life insurance societies have as their special agent co
operative societies. N ot being individuals, these co-operative societies do only a 
limited amount o f business, and in a particular year it may be that the specified 
amount of business may not be canvassed by them. Hence power is given to the 
(^ntroUer to modify the condition of minimum business in the case of co-opera
tive societies. In such a case without leaving it to the co-operative society iteelf 
to do or not to do so much business, power is given to the Controller to exempt that 
particular society from canvassing so much business in a particular year.

Shii Ckldgil: I  accept that amendment.

Mr. Speaker : The question is :

To sub-section (4) o f the proposed section 42C of the Insurance A ct, 1938, ad d :

** Provided that the Controller may, in the case o f a contract between a co-operative 
life insurance society as defined in clause (b) o f sub-section (1) o f section 95 and a 
co-operative society registered under the Indian Co-operative Societies Act, 1912 
(II o f 1912), or imder any other law for the time being in force and acting as a 
special agent, alter, to such extent as he thinkH fit, all or any o f the said terms.”

The motion was adopted,

ClavMy as amended, was added to the Bill.

Clauses 84 to 39
Clauses 34 to 29 were added to the Bill.

danse 40 
Shri Venkataraman : I  beg to m ove :

(♦) For “  the following section ” , wbttitute the following sections ” .
(m) A fter the proposed section 48B o f the Insurance A ct, 1938, insert:

** 48C. AppoirUment of additional directors.— T̂he Central Government may, in the case 
o f an insurer specified in sub-clause (b) o f clause (9) o f section 2, appoint for such 
period and subject to such terms and conditi(ms as it thinks fit, one or more perscois 
to be directors in addition to the directors already existing and the insurer shall 
pay to such additional directors the same fees and allowances as are payable to 
the other directors.” ,

I have only to say one or two words in support of this amendment. Go
vernment have taken powers of investigation and even appointment of an adminis
trator at a later stage. But this is at a stage when the deterioration of the company 
has gone too far. In  order that Gk>vemment may execrise control over the afifairs 
of the company even at an earlier stage before any deterioration sets in, it is neces-

that t h ^  should be armed with powers of appointment of directorp. Those 
diiMtors will be able to convey to the Government a correct picture of the affairB 
of the insurance companies. This provision is corollary to the powers already 
Msomed of investigation of the affairs of insurance oompanies and the appointment 
o f administrators.

nrsuRANCE (a m e n d u b n t)  b i l l  2991



Mr. Speaker; Amendment move d :

(?) For “  the following section ” , substitute “  the following sections
(♦*■) After the proposed section 48B of the Insurance Act, 1938, ineert;

“  48C. AppomtmerU of additional directors.— The Central Government m ay, in the case 
o f an insurer specified in sub-clause (b) o f clause (9) o f section 2, appoint for such 
period and subject to  such terms and conditions 06 it thinks fit, ono or more persona 
to be directors in addition to the directors alreswiy existing and the in?»nrer shall 
pay to such additional directors the same fees and allowancea as are payable to 
the other directors.” *

Shri Oadgil: Sir, I  am prepared to accept this amendment, but I want to make 
it clear that it does not mean that Government is very anxions to appoint directors 
in each and every case. The idea, of appointment of diroctors is to avoid the neces
sity of having recourse to the stricter provisions of this piece of legislation. W ith  
that clarification I am prepared to accept the amendment.

Shri Syaxxmandan Sahaya (Bihar): I suppos^  ̂ the hon. Minister has under
stood the implications of this amendment. The amendment merely sayi  ̂ “ one or 
more peisonb'*. This, in other words, is tantamount to any number. I wish the 
hon. Minister gave careful coneideraticn to this amendment.

Shri G adgil: I am prepared to aoc3pt it even if it is put as “ not more than
two

Shri M. A. Ayyangar : Sir. I whole-heartedly support the amendment moved 
by Shri Venkataraman. I would even ^o a step further and say that more and more 
directors should be appointed by Government. Take one instance : the authorised 
capital of an insurance company is Rs. 4 lakhs, the subscribed capital is Rs. 2 lakhs, 
the paid up capital is Ra. 80,000 and the premium income is Rs. one crore. Is 
there anybody in this House who is prepared to stand up and say that we should not 
prevent the affairs of this company going into the hands of a few self-appointed 
directors who may be playing ducks and drakes with the poliqy-holders’ money ? 
I  know of a case where these people have not restringed themselves from making 
inroads into the affairs of a Trust. Are we here to safeguard the interest of the 
policy-holders or the interests of a few men wbo have cornered all the shares 
for a song ? On the other hand, I wwit that a majority of the directors should be 
nominees of Government. I do not want the hon. Minister to be bamboozled to 
accept two directors. I want him to stand by his original statement that he should 
be empowered to appoint more and more direotore. It may be that in a 
particular case one director may be enough. In another two may be necessary and 
in a third three may be necessary. I am sure that a popular government w ^  not 
abuse the power. On the other hand the Government must be clothed with that 
power and it is not proper to restrict the power o f the Government. i  am certainly 
confident that the only institution which must be entrusted with the power is the 
Government. The policy-holders ought not to be -entruEted to the tender mercies 
o f the proprietors,

Shri Gadgil: Sir, on a point o f j»rsonal explanation. I  honestly thought 
that it was the general wish of the House and therefore I  said I wat agreeable to 
restrict it. But if it is so desired by the House I will appoint all the directors 
and give no chance to the other people.

Shri Ranmliogam Chettiar (M adras): I  fear that the Deputy-Speaker is 
TtiintjLlring the number of the directors with the power of the directOTs. It  is not 
the number of directors that is going to influence the thing at all.. It  is the fact 
that t^e directors have been appointed by Government that is going to have its 
effect in the directorate.

iHci M. A. Ayyangai: I t  is both.

fflid (Stetlitf : 1%e OoTemment Cannot a m&}drity alirs^
in the directora^ tuid it is not the idea that this majority will be always ^ghtil^ 
w rti the other directors who are appointed in the usual course. The idea is that
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tkf'V!3 direci®r« would be exercising a wholesome influence a©d in eas© tJiere i i  a n y  jnis- 
managvment they wil! report to Government and the Government has got all poweis 
under this Bill to interfere with the working of the insurance company and ta k e  
such action as may be necesfiar)% So the mere number does not count. And then, 
for the Government to go aboi^t searching for directors...........................

Shri M. A. Ayyangar : You and I  are there?
Shri Razaalingam Chettiar : . . . . . .so as to have a majority of thc=ir directors

will be rather difficult. I think all that is intended is that the interests of the 
policy-holders should be safeguarded by somebody who may be there on the spot 
and "who w;Jl exercise directly some influence on the directorate, and if that is not 
possible report to Goverrment to take such action as may be necessary.

Shri Hossain imam (Bihar): Sir, I  should like to mention one fact. Here 
we are discussing who is to get the vote of confidence and who is to get the vot« of 
nO-confidence— whether the Government should enjoy the vote of confidence of the 
House and we can trust it, or whether the shareholders who have small stakes should 
be completely trusted and Government distrusted and not given power to appoint 
more dir»?f;tore than are provided, one or two. As the policy-holders have no other 
method of getting representation except through the Government I would appeal to 
the Government to try and get repi'esentativefc? of the policyholdere nominated as 
directors or in some instances appointed as oflficere. But on no condition should 
we pass a vote of confidence on shareholders for checking whose mismanagement 
you are bringing forward this Bill. I would request the House to understand that 
we have abolished the managing agency in this insurance business. W e are gradually 
reducing tiie powers of the directorate. All these are a step towards nationlisation, 
or mutualisation as the Deputy-Speaker has suggested. It is a step in the right 
direction and Government should not resile from it.

Shri Syamnandan Sahaya: M y hon. friend Mr. Ajyangar allowed his ex- 
perienca of on« case and his sentiment to get the better of his reason.

Shri M. A. Ayyangar : That is % typical ease.

Shri Syamnandan Sahaya : And my friend Mr. Hossain Imam indulged in a 
type of argument which surely this House is wise enough to see through clearly. 
I t  is not a case of any confidence at all. li. is a case in which j^ou have to respect 
certain conventions which have grown and developments that have taken place and 
as a result of which the hon. Minister admitted the other day that insurance comp- 
anidb had made great headway. The whole question is that it is not a singular 
case With insurance (companies that they started with small capitals and ultimate
ly their working capital became a hundred, two hundred, five hundred or even 
a thousand times over their original share capital. To suggest that the people 
refM^senting the shareholders should not have a say in the management of their 
affairs, just because their business has now increased to such proportions that 
the share capital becomes comparatively very insignificant is in my opinion Mguing 
in the wrong way. I f  you take indue tries which were started a long time ago, yon 
will come across not one but many such cases. The whole question is that in this 
Insurance Bill we have taken the best steps that could be taken under the circum
stances for controlling the funds of insurance companies. Therefore, to suggest on 
the top of that that the Government should be empowered to create Lords as they 
do in the British Constitution—  if the House of Lords does not agree \i-ith the Go- 
v^nm ent policy, the Government has the right to flood the House of Lords by creat
ing so many Peers— will lead to the creation of House of Lords in the Directorates 
of Insurance Companies making the real elected Directors thoroughly useless and 
powerless.

This House is saddled with an importaait responsibility and I  think 
it is desirable tha^ we o u ^ t  to respect ih© convention tfiat has grown, amd no<̂  
only the convention that has grown but the convention that has been established
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[Shri Syanmandan Sahaj»]
by law, precedents and by Acts and legislations that 'We have passed in this very 
Honse, namely, that the representatives of the shareholders must get due and 
proper position in the management of the affairs of their electors, subject of course 
to  the overall control of Government and subject always to the interest of those 
"irhose money is involved in the institution. To argue today that the Government 
should be empowered to appoint any number of directors -which may be more than 
the number of elected directors is in m y opinion not an appeal to reason and I  have no 
doubt that the House will overrule the suggestion and come to the conclusion 
that the number of Directors to be nominated should be definitely fixed at one, 
two or even three if  you like. But give a fixed number to which extent the Govern
ment might appoint directors, becasue ultimately the Government have the control 
through the Controller. These directors will in the first instance guide the direc
tors elected by the shareholders in the right channel. I f  the elected Directors do 
not see reason, these nominated directors could always report the matter to Govern
ment and there will be the Contrdlor to interfere. Government may even pass 
legislation overnight to take over the Company as they did in the case of a cotton 
m ill the other day. But to deny all rights and upset all conventions is in my 
opinion going much too far. I  submit for the consideration of my hon. friend, 
Mr* Ayyangar also that it will not conduce to the growth and development 
in the proper atmosphere, of such institutions, if  we create condition! 
which to say the least are highly derogatory and completely undemocratic.

Shri B. K. Chandhmi (Assam ): Sir, I  think there is a strong section in the 
House which wants nationalisation of the insurance business and I  am sure also that 
m y hon. friend the Deputy-Speaker has not yet enrolled himself in that section. 
Still he would want that there should be effective Government interference in an 
msurance company’s businesss. As m y hon. friend Mr. Sahaya said I  can quite 
understand that a certain stage might have arrived in the management of an 
insurance company when the advice of an experienced Superintendent of Insu
rance or an exj)erienced retired Controller of Insurance would be helpful in leading 
the directors on right lines. That I  can understand. But I  cannot understand 
the mentality of those persons who would want to introduce a large number of 
directors in a company so that their voice may outweigh t e voice of other persons 
who have reared a pecuniary interest in the concern. After all it is not the fault of  
those directors that they have been able to build up a good busi6^s by dint of their 
mdustry and personal attention out of humble beginnings. I f  at one time that 
msurance company may have excited the ill-will of the powers that be it is not 
proper that the Government should have a means of just swamping the voice 
of the other directors of the Board. It  will have a very disastrous effect; it 
wiU introduce a faction in an otherwise smoothly managed body of directors. I  
therefore request the hon. Minister to stick to what he said that he would be quite 
satisfied to recommend one or two directors, two experienced men coming into 
the body of directors whose interests are for the uplift of that company; two 
experienced men may lead and guide them properly and that is the object of this 
Bill. Otherwise, if you want to provide, let Government come forward and put 
their nationalisation scheme and we shall support the Grovemment.

Sondhi (Punjab): The history of this amendment is that the whole matter 
was discussed for about 3 or 4 hours in our Sub-Committee. I  cannot tell what 
happened there, because that is not the usual custom but the Government themselves 
told us that on principle they will not take the responsibility of running these 
concerns by the back-door. Either a company is good or it is bad. I f  it is bad 
the Government haa got enough powers. This step is to be an intermediate one 
before taking over the company and appointing an Administrator. They 
might ̂ e  as the first step to associate one director on their behalf with the company. 
So tp :|^ve the unlimited power now at this stage is a serious matter. The Deputy. 
Spei^ie^ has mentioned about the appointment of even a majority of director
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TThis is just playing with this business. I f  the company is good, there is nothing 
iio fear. It  was the Government’s idea that between the two stages an intennediarj 
«tage may arise where it m a y  be necesssary to appoint a di ector on behalf o f the 
Oovemment. The Minister in charge has stated that he would be satisfied with 
tw o directors, and we have no objection to that as a compromise. But to  
make it an milimited number and as the Depnty-Speaker said, even a majority m ay  
l)e appcmrfied, is certainly playing with the business.

IK8URANCE (AlONDiaNT) BILL 2995

j Gantam (Uttar Pradesh): Sir, this is a very intricate question, namely 
how the director of the policyholders should be elected on the Board o f Directors. 
'This is the basis of all these recommendations because the list of the pol^holderp  
is not available and if the list of the elected is not available, how can a candidate con
test and run the election? Therefore, directors on behalf of the policyholders have 
been nominated by the directors or the managers and they have not been reaUy 
the representatives of the poUcy-holdeiB. I f  a way oould be found o f getting prqpef 
representation of the policy-holders on the directorate, then we could understand 
that the interests of the policy-holders could be looked afber by the director elected 
by them. K  we want to do away with the farce of election and if we want that 
the policyholders’ directors are elected on the Board of Directors, then it would be 
treated as a step going backward and then people may say that democracy 
is i]j danger and therefore, that provision still remains. Otherwise the director o f  
the policyholders is not really the director of the policyholders. The question 
arises that if the policyholders are not properly represented .and if the affairs of the 
eompany are going wrong, how to safeguard the interests of the policyholders and 
that is the basis of all^these recommendations.

Sir, I  can understand the point raised by Mr. Sahaya and Mr. Chaudhuri that 
the Government should not be given powers to create a number of directors and 
reduce the directors elected by the shareholders to a minority. I  can understand 
that and therefore, the Government should remain satisfied with electing and nomina
ting either one or two directors and no more because these directors really should not 
be to control the affairs of the company but should be only to watch the affairs 
and report to Government. Sir, I  entirely agree with Mr. Sahaya and Mr. Chaudhuri 
and others who are of the opinion that the Grovemment should not be given 
powers to over-flood and to create a majority on the directorate o f the company. 
Therefore, the Government should be satisfied with nominating either one or at 
the most two, because they are to watch the interests.

There is one observation that I wish to make and that is that if the Grovemment 
is going to nominate some directors on any company, then it should be properly 
home in mind that the Government should nominate directors only on those com
panies where the Government is in doubt that its affairs are going from bad to worse. 
Othenvise, it wOl be very bad because it will share the confidence of the people 
because as soon as a director is appointed by the Grovemment in a company, the 
people will take it that the affairs of that company are going from bad to worse and 
that the company is not dependable. Therefore, m y suggestion is that if the 
Government is going to make use of this provision and if the Government is going 
to appoint some directors on some companies, th^n the Gk)vernment must appoint 
some directors on the best companies also, so that the mere fact of appointing a 
director on a company should not create a suspicion in the minds of the people 
that the company’s affairs are going wrong. This is m y suggestion to the Go
vernment and it is a very important suggestion. I f  I  were to nominate direc
tors, I  will first nominate on the Oriental, so that the mere appointment m ay- 
not create confusion and may not go against the company. This is very 
important and I hope the Gk)vernment would bear it in mind while nominating 
directors on the company and I ! endorse and support the provision that the 
Government must have the right to appoint one or at the most two directors on  
any company that it likes.



 ̂ Dr. Desluzmkb (Madhya Pradesh): I  would also like to support the point o f  
view that the maximum power that J^e Government should have is to nominate 
not more than two directors. I f  we analyse the powers that have been taken by  
the Grovemment in this Bill, it is clear that the powers possessed by the Grovem* 
ment are absolutely ex^nsive. In fact, the Controller is a sort of dictator, 
who can do and undo things as he likes. In so far as this particular provision 
of safeguarding certain interests and keeping a check over the management is con
cerned, I  do not think it is nec^sary to flood the directors in such a way as to have 
a majority of two by nomination and that would give an indirect power to Gk)vem- 
ment and this was never the intention of the BiU to provide. As has been now 
disclosed during the diacugsions in the Select Committee, to which reference h»& 
been made, it was made clear on behalf of Government that that was not the inten
tion. The Government do not want to have on ^ e ir  hands the various manage
ments of the insurance companies managed by directors, nominated by the & )-  
vemment. M y hon. friend Mr. Hossain Imam tried to make out a point by ap
pealing to our sentiment whether we could trust the directors more than the Govern
ment. I  do not think that is the real position. He was attempting to side-track 
the House and as Mr. Sahaya pointed out the Members of this House are not so 
gullible as to be taken in or be impressed by his argument. I  hope the origi
nal decision of the hon. Minister will stand and he will accept the amendment 
that the G o v em m ^t shall have the power of nominating not more than twa 
directors, who \»ill have ample adWce to give and also report to Government. 
Otherwise, Sir, nominating more than two would amount to securing a majority 
and supersedii^ the Insurance Company. That would be the indirect effect 
of such a provision. I  think it will be really outside the scope of this very amend
ment that has been proposed to take over the companifes in this indirect way, 
by appointing a larger number of directors on behalf of Government so as to make 
a majority in its favour. I  think the point of view presented by m y hon. friends i&
absolutely reasonable and I  hope it will be accepted.

Shii Syamaandan Sahaya : May I  add, Sir........

Mr, Speaker: Order, order. Let mo ascertain the views of the hon. Minister 
and then see what is possible.

Sbri Gradgil l I  am reallĵ  ̂ agreeable to whatever the Hous:» decides. But, that 
is merely platitudinous. Even if it remains as it is, one or more ” , I may say that 
Government will not nominate more than two. I f  that satisfies the Housa, I have
nothing to add. % '

Some Hon. Blembeis : No, no.
Mr. Speaker : Order, order.
Shri Gadgil: I f  hon. Members are of the view that it must be specifically stated 

in t i l : am 'ndment its4f,  this rin ndm nl may be modified to state, “  not more than 
t w o ” .

Mr. Speaker : I shall put the amendment iii a n̂ ,ocIiii d loi’iv . Thr̂  question
i s ;

(i) For “  int following section ” , suhititute “  the fallowing .
(ii) After tho propoaed section 48B of the liwurancs* Act, 1938, inserf :

“  48C. Appointment o f additioribl directors.— The Central Governvnvr i i the
of an insurer specified in sub-clause (b) of clause 9 o f section 2, iv 'pnnb for such 
period and subject to such terms and conditions as it thinki lit, not more tiian tw o 
persons to be directors in addition to the directors already existing and the in suiw  
shall pay to such additional director or directors the same fees and allowances as  
are payable to the other directors,”

The motion was adopted.

Clause^ as amended, was added to the BiU.

; Chaoses 41 to 44
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CliOB»4&

SaidarHaknmSil^h (Punjab): I beg to move:

l*38 *'in^ n?^ “ ^ > f ~  !** o f tlw proposed aoction «4F of the Insunmce A c t’m line 1 , bofore insuranco , insert ‘ life ’ .

in line 1 , befom “  insurance ” , insert “  general *'

[Mr. D eputt-Speaker in the Chair]

Shri T. T. fcighnamachaii (Madras): These amendments are acoeptable. Thev 
merely clarify the position. , ‘

Mr. Deputy-Speaker: Amendiuents m oved :
of sub-sMtion (1 ) of the proposed section 64F of the Insurance Act, 1938, 

in line J, before, insurance ” , tnseH “  life

{%%) In (Clause (d) of sub-section (2) of the propowKi »ection Q4F of the Insurance Act, 1938 
m line 1 , before ’ msuranco ” , irusert “  general” .

Shri Sondhi : I want an explanation from the hon. Minister regarding Rule. 
C4rs. Th( existing explanation saye :

section 640 and section 64P, the Central Government 
Official Gaxette, specify that any insurer or class of insurers, shall

not be deemfd to be included amongst insurers ca^rrying on general insuraoce business, and 
anjr insurer so spe<ufied shall not take part in any meeting of the General Insurance Council in 
which any diseusaion of any matter dealt with in the said sections takas place.”

The idea is very simple. Every insm-er has to be a member of the Regional
^ u n c il. This power is taken for exceptional cases, especiaUy in the case of the
Lloyds with whom the Indian insurers have to make certain re-insurance arrange
ments. So, ii would be in the interests of India to exclude the Lloydfl. I  
would hke to have an assurance from the hon. Minister that it will not be* used to  
cover other non-tarifiF insurers.

Shri Gadgil: That is generally the intention. I  am very glad to give that 
assurance to my hon. friend. This power wUl not be used to cover any or everv 
non-tariff msurer.

Mr. Deputy-Speaker : The question is ;
In clause (d) o f sub-soctirai (1) o f the proposed section 64F of the Insurance Act, 1938, im 

Ime 1 , before ‘ insurance ” , insert “  life” .

The motion was adopted.

Mr. Depiity-fî ;)eaker : The question i s :
8ub-8TOtion (2) o f the proposed section 64F of the Insurance Act, 1938, in. 

line 1 , before insurance , insert “  general” .

The motion was adopted.

Clause, as amended toas added to the Bill.

danse 46
Clause 46 was added to the BUI.

Clause 47
AnundmerU made :

^  the proposed section 65A o f the Insurance Act, 1938, in elauae (c), for “  outside India’V  
^yhsMute outside the States.” — [jSArtf Venkataraman,] .

Clause, as amended, was added to the BiU.
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Olaiises 48 to 59
Clauses 48 to 59 mre added to the Bill.



C lam eo
Amendment made:

-In part (*), for “  outside India ” , avbgtihUe “  outside the States.” — [Shri Venkataram an]

Clause, <u amended̂  wcu added to the BiU.

dam e 61

'Clause 61 was added to the BiU.

Clause 02
Shri BaTnalingain Chettiar : I  beg to m o v e :

J'or existing clause, substitute :

“  62. Amendment of section 118, Act I V  of 1938.— In section 118  o f  the ^aid Act—

(*) for the words * by the Central or by a State Government the words ‘ by the 
Central Government ’ shall be substituted ;

{H) at the end o f clause (b), the word ‘ or ’ shall be inserted and after that clause, the 
following shall be added, namely ;—

‘ (c) any approved superannuation fund as defined in clause (a) of section 58N o f 
the Indian Income-tax Act, 1922 (X I of 1922),

or, i f  the Central Government so orders in any case, and to such extent or subject to 
such conditions or modifications as are specified in such order, to any insurance business 
carried on by a State Government or to anv insurance company more than fifty-one 
per cent, o f whose shares is held b y  a State Government.’ ”

The only diSerenoe that is now proposed to be made is this. In the section as 
a  is, it is only an Insurance company started by a State that may be exempted.

Shh Sondhi : Exempted from what ? From the provisions of the Insurance
J^ct?

Shri Bamalingam Chettiar : Yes.

Now what is sought to be done is to extend this to the Corporations which have 
been promoted by State Governments. There is one other matter viz., in 2 (c) 
we have also added ‘ ‘any approved superannuation fund etc.”  There are Go
vernments which are prepared to start Corporations themselves. I  am told that 
some States like Mysore have undertaken themselves but there are other States 
like Madras which are not prepared to undertake insurance and they prefer 
to leave it to private hands. There are cases like motor insurance and insurance 
of Government employees in which no effort is necessary on the part of the private 
insurance company to get customers and still they are entitled to aU sorts of con
cessions and commissions. I f  they are in Government’s hands, no such expendi
ture wiU be necessary and those profits will go to policy holders and through 
them to the coimtry generally. It is a sort of half-way house. I  am for 
State undertaking Insurance but if for any reason the State is not prepared to 
undertake it, I  would ask the State to at least take advantage of this pro^sion 
and promote a corporation through which they can undertake this business. 
It  will also enable companies in a particular area to come together and form them
selves into a Corporation under Government. I  think we need not throw away 
the experience of the present companies and we may make use of them by fo rm i^  
themselves into a Corporation and ask them to come and help Government in 
jnanaging the affairs of this new Corporation. It is with that idea that I  have pro
posed this amendment which I  hope will be acceptable to the Government and the
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Mr. Depnty-Speaker : The question i s :
Wat »xiBting clause, mAaMute :

“  62. Amendment of section 118, Act I V  of 1938.— Jn section 118 o f the e»id Aot—
(») for the words ‘ b y  the Central or b y  a  State Government the words ‘ b y  the Centrrf 

Government ’ shall be substituted ;
{it) at the end o f clause (b), the word ‘ or ’ shall be inserted and after that clause, the 

following shaU be added, namely 
‘ Ic) any approved superannuation fimd as defined in clause (a) o f section 58N o f  

the Indian In co n T ta x  Act, 1922 (X I of 1922), 
or i f  the Central Government so orders in any case, and to such extent or subjert to  
such conditions or modifications as are specified in such order, to any m su M ce b ^ n ^  
carried on b y  a State Government or to any insurance < ^ p a n y  more than fifty-on* 
per cent, o f whose shares is held by a State GJovenunent.

The motion was adopted.
Clause, as amended, teas added to the Bill.

danses 63 to 66
Clauses fSS to 66 were added to the BUI.

danse 1

Clause 1 v'us added to the Bill.
The TiUe and the Enacting Formula were added to the BiU.

Shri G adgil: I beg to move:
That the Bill, as amended, be passed.”

Mr. Deputy-Speaker : The question is :
That the Bill, as amended, be passed.”

The motion was adopted.

MliAND ST*4M-V»BSBL8 (AJOWDMBNT) BILL 2909

tN L A N D  STEAM -VESSELS (AM ENDM ENT) B ILL

The Minifter ot State for Transport and BailwajB (Sbri Sanfhanam); I  beg to
moTee

“  That the Bill further to amend the Inland Steam-Vesaels A ct, 1917, be taken into 
eonsideration.”

This is a very minor BiU. Section 70 of the Xnland Steam Vessels Act enabled the 
Provincial Governments to delimit what are called the ‘tidal waters’ . But under 
the 1935 Act this power was transferred to the Central Gk)vermnent and that posi
tion continues under the new Constitution also. By an adaptation order it was 
provided that the Provincial Government should not m a k e  a n y  notification 
the end of March 1937. As a result, neither the State Government nor the Cen
tral Gk)vemment has got power to delimit the tidal waters. Now an emer- 
^ n c y  has arisen for such delimitation in the case of Bombay. In pureua^ce, 
o f the proposal to implement the recommendation of the Court of Enquiry ins
tituted for a formal investigation into the loss of ‘Ramdas’ the Ministry of Commerce 
consider that certain tidal waters which have been declared to be inland waters 
have to be canceUed and the provision has to be made that the Indian Merchant 
Shipping Act 1923 should be applied to shipping on these waters instead of the In 
land Steam Vessels Act, 1917. Because greater precautions have to be taken if  
Merchant Shipping Act is to apply while comparatively less care has to be taken 
under the Inland Steam Vessels Act.

The Central Government has no power nor has the Government of Bom bay. 
I t  is to rectify that position that here in this Bill the power is taken to the Centra 
. Government to declare the limits of tidal waters. I  do not think there can

^  be any objection to this Bill.



Mr. Depntj-Speaker : The question i s :
**That the Bill further to amend the Inland Steam-VeBsels A ct, 1®17, be t«Jcen into conai* 

deration.”

Tk& motim was adopUd .
Clauses 1 and 2 were added to the BUI.
The Title and the Enacting Formula were added to the Bill.
Shri Santhanam : I beg to move :
“  That the Bill be passed.”

Mr. Deputy-Speaker : The question is ;
“  That tiie BUI be passed.”

Tlie motion was adopted.

R EPR ESEN TA TIO N  OF T H E  PEOPLE B ILL

The Minister of State for Transp<»t and Railways (Sfari Santhanam): I beg to
move :

“  That the Bill to provide for the allocation of seats in, and the delimitation of consti
tuencies for tiie purpose of elections to, the House of the People and tho Legislatures o f States, 
the qualifications of voters at such oloctioiis, tho proparation of electoral rolls, and matters 
connected tiierewith, be taken into consideration.” ‘

I  do not propose to speak at this stage. By the end of the discussion I expect 
the IVIinlster in charge will be present and he will then reply. I f  he is not present then 
I  shall reply to the debate.

Mr. Deputy^peaker : Motion moved :
“  That the Bill to provide for the allocation of seats in, and the delimitation of consti- 

ouenciis for the purpose of elections to, the House of the People and the Logislaturets of States^ 
the qualifications of voters at such elections, tho preparation of electoral rolls, and matters 
tonnected therewith, lx> taken into consideration.”

Shri Bharati (Madras): This is a very important Bill and may I  suggest that 
it would help the discussion to a very great extent if  the hon. Minister in charge 
o f the Bill elucidated certain points which are very necessary, so that we may 
not traverse unnecessary ground. The hon. Minister, Dr. Ambedksr, has just 
come to the House. It was only because he was not here that hon; Mr. 
Santhanam made the formal motion. I f  Dr. Ambedkar had been here he would 
certainly have made a very useful speech. I  am prepared to speak after the hon. 
Dr. Ambedkar has spoken. However, I  leave it to the House.

The Minister of Law (Dr. Ambedkar): Sir, at the outset I must apologise to  
the House for m y delay in reaching the House. I ŵ as told that the Insurance Bill 
would not be finished before 4-30 p.m . and that a menage would be sent to me in 
m y room......................

Shri E âmath (Madhya Pradesh): There are always surprises in life.
Dr. Ambedkar : W ith regard to this Bill i t  is obvious that the Bill deals witk 

four questions. Firstly, it deals with the allocation of seats for the House of the 
People among the different States. Secondly, it deals with the fixing of th© 
total seats for the State Legislative Assembly. ITiirdly, it deals with the question^ 
relating to the registration of voters for election to Parliament'and election to 
State Assemblies. And fourthly, the Bill proposes to fiix the composition of the 
State Legislative Councils and the registration of voters for the Councils. I  
prapose to take each of these points and explain to the House what exactly the 
Bill does. %

First I  Impose k) explain to the House the question of the allocation o f Par
liamentary s ^ is  among the States. The allocation proposed by the BiU is shown in  ̂
th #  First Schedule. The House will r^saJl that t ^  Constitution lays in arti
cle 8:|^the rules which have to be observed in the matter of diiMbnting seats m  * 
Parhament among the different States. The rules to which I mad:e refeiencje are laid
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down in article 81(1) (b) and 81(1) (o). The first rale which ^thw artifk  
down 18 that the oonstitnency shaU be so determined that there Bhall be ^  
lees than one Member for every 750,000 and not more than one for every 500^000 
o f the population. The second rule T(*ich this article lays down is that what
ever standard figure is chosen between these two figures— the maximum and 
minimum— t̂hat standard figure, so £ar as the States in Parts A  and B  are con
cerned, shall be uniform throughout the territory of India. That is the general 
direction given by the Constitution which this Bill is bound to conform to.

The standard figure adopted in this Bill for the purpose of allocating 
seats is one Member for every 720,000. It  wiU be seen that this figure is in 
between 750,000 and 500,000. The seats for the different States are a m ^  
at by dividing the total population of each SUte by this standard figure ot 720,UW  
and you get the total number of seats for each State set out in the First Sched^e  
to  this Bill. The total population is as estimated on the 1st March, 1950 accoi^- 
ing to the order issued by the President under the appropriat-e article of the Consti
tution. I  beheve it is article 3 4 7 . . ...............

Shri Bharati: Article 387.
B r Ambedkar : I  believe hon. Members have got the notification issued by

the President in which the population of the various States as estimated has been 
shown.............

Shri Bharati : W e have not a copy of it. When was it issued ?

Dr. Ambedkar : I t  was issued on the 17th April, 1950.

Shri Bharati : That was yesterday. W e have not been supplied with a copy.

Dr. Ambedkar ; I am very sorry. It is in the Gazette. W e are m such a 
great hurry that long intt^rvals are not permissible.

Dr. Deshmukh (Madhya Pradesh): Sir, the figures of population are essential
for the Debate.

out.
Dr. Ambedkar : I  thuik they will be circulated. However I  shall read them

Part A States

Assam . •
Bibar . .
Bombay . .
Madhya Pradesh 
Madras . .
Orissa . .
Pxmjab . .
TJ. P. . .
West Bengal

8 51 million 
39 •4?, ,
32 68 „
20-92 „
54-29 „
14-41 „
12-61 „
61-62 „  
24-32 „

I  do not think I  need trouble the House with the population figures for 
States in Part B and Part C.

Shri Baj Bahadur (Rajasthan): W e want them.

Dr. Ambedkar : Then I  will read them out.

Part B  States

Hyderabewi . • *
Jammu cutid Kashmir • ♦
Madhya Bharat . •

P u ij^  6t»t«» Vnwn 
itoiagthett . • *

. .
TFavaaoor«>Coehin .

17-69 million 
4-37 *
7-87 „  
t'06 „
3 32 „

U-69 „
„

8-58 „



[Dr. Ambedkar]
Part C state*

A j m e r ................................................................0* 73 million
B h o p a l ............................................................... 0-86
Bilaspur ..................................................... . 0 - 1 3
C o o r g ............................................................... 0 1 7
D e l h i ............................................................... 1-51
Himachal Pradesh . . . . . 1 - 0 8
C i i t c h ............................................................... 0-55
Manipur . . . . . . . 0 - 5 4
Tripura . . . . . . . 0 * 6 8
Vindhyfi Pradesh . . . . . 3-88 „

That is the population as calculated on the 1st March, 1950.
Shii yKamath : W hat about the Andaman and Nicobar Islands ?
Dr. Ambedkar : I  have not got the figure here, and they do not form part 

o f this scheme.
SSir? Bharati : Is any Member given to Andamans in the Schedule ?
Dr. Am bedkar: Tes, but that is a separate thing altogether. 1 am coming 

to that.
I  have given to the House the total population of the States in Part A , Part 

and also in Part C.
D r. Tek Chiajid (Punjab): Are these based on t<he census of 1941 ?
Dr. Ambedkar ; They have been calculated for the purpose of this Schedule 

by the Census Commissioner who must be taken to be the final authority in thi& 
matter ; he has advised the Election Commissioner that these should be the standard 
figures that may be taken as the basis.

Dr. Tek Chand: How have they been calculated 1
Dr. Ambedkar : It  is a very difficult thing to say now. They have been calcu* 

lated in the manner prascribed in the Constituion (Determination of Population) 
Order, 1950, and the President has accepted them.

As I  said, the First Schedule refers to the House of the People. The seats for 
the States in Part A  and Part B have been calculated on the basis of on© 
Member for every 720,000 of the population W ith regard to Part C, hon. 
Members will remember that the determination of the seats for States in Part C is set 
out in article 82. That article 82 practically leaves it to Parliament to decide 
it in the best manner it can without being bound by the two rules which have been 
laid down in article 81. Consequently, really speaking, this standard figure of 
720,000 could not be made the basis for the allocation of seats to States in Part C  
because on that basis most of those States will not even get a sii^le seat in Parliameat. 
Consequently, what has been done is that they have been just given one seat for 
the purpose of securing their representation in Parliament without being bound 
down by any of the rules that have been laid down for States in Part A  and Part B.

Shii Syamnandan Sahaya (Bihar): B ut in cases where there is more than one 
aeat 1

Dr. Am bedkar: I  am coming to that. W ith  regard to Delhi an exception 
has been made, namely, that Delhi has been given th r ^  seats.

Shri Rai Bahadur : W hy was this exception made 1

Shii Bhazati : Because it is the Capital.

Dr. Afl^^^kar : One of the reasons is that Delhi has quite a big population as 
compared to the other States listed in Part C. The basis we have taken with regard 
DelM is one seat for every 600,000 o f the population, and therefore Delhi will have 
three seats.
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Capt. A. p. Singh (Vindhya Pradedi): Why has this standard of 500,000 not 
been taken as a basis in the case of Vindhya Pradesh ! Vindhya Pradesh has been , 
given only five seats.

Dr. Ambedkar : Vindhya Pradesh has a big population. W hat I  say is this, 
that we ace trying to upgrade where up^adation is necessary ; we are not trying tO' 
upgrade where on, the population basis a State is getting rejffesentation; and 
we are upgrading a great deal where a State is not getting any representation at all. 
I t  has really got to £0 done by equitable consideration and not by logic and not 
necessarily by population.

Then I  come to Kashmir. As the House wiQ see, there is a special provision 
with regard to Kashmir and that provision differs in one important respect and that 
is that the Kashmir representatives will not be elected by the people. Now, 
the reason for making an exception in regard to Kashiair is this, namely,, 
that Kashmir is a part of India in a very attenuated manner, so to say,. 
The Article relating to Kashmir says that only Article 1 apphes, that is to say, 
Kashmir is part of the territories of India. The apphcation of the other provisions 
of the Constitution, that Article says, will depend upon the President, who may 
in consultation with the Government of Kashmir apply the rest of the A rtic l^  
with such modifications and alterations as he may determine. As the honourable 
House may probably know, there has been already issued an order in regard to 
Kashmir in which the President has modified the Article providing for the repre
sentation of States in Parliament by stating that he shall nominate the representa
tives of Kashmir in consultation with the Government of Kashmir. I  think it was 
issued on the 26th January. That being so, there is really no room for this Parlia
ment to make any provision with regard to the representation of Kashmir in 
Parliament in a manner different from what has been provided in the Bill. I  
think that nothing more is necessary for the purpose of elucidating how the First 
Schedule has been brought into being.

I  now come to the fixation of the total seats in the State Legislative Assemblies 
as has been shown in the Second Schedule. W ith regard to this matter also, we have
had to conform to the provisions of Article 170. That Article lays down two rules. 
One rule is that there should be not more than one seat for every  75,000 o f the 
population. The second rule is that the maximum number of seats of a Stat& 
Legislative Assembly shall be 500 and the minimum shall be 60. In  framing the 
Second Schedule, the following considerations have been taken into account. 
The first consideration is that the total number of seats in any Legislative Assembly 
is not unduly large. The second oonsidOTation is that the total number of seats 
fixed for each State Legislative Assembly is an integral multiple of the State quota, 
in Parliament. The reason for adoptii^ this second rule that the one should form 
a sort of integral multiple of the other is because by doing so it would be eaay to  
work out the provisions of Article 65. Hon. Members will appreciate that ArticW  
56 provides that notwithstanding the fact that the total membership of the diff
erent Legislative Assembhes in the States may be different there shall be equal 
valuation of the votes cast in the Presidential election. Now, it is quite obvious 
that this equal valuation would become easier of calculation if we had the total 
seats in the Legislative Assembly of any State forming an integral multiple of the 
number of seats for that State in Parliament. That is why the seats have been 
allotted accordingly. I t  is, of course, to be remembered that the multiple ia- 
not the same in all the cases but the multiple is there. That is how the seats in 
the Second Schedule have been calculated.

gbri Syamnandan Sahaya: Therefcoe, the State Assemblies have diffeieni 
numbers in different Statee. It is unlike the ParliamMit where you have a. 
fixed number. '
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Dr. ; Yes. The maximum is 500 and the minimum is 60, but
different numbers may be fixed for diffwent States. There is no umformity pre
s c r i b e d  in the Constitution. W e have a wide hmit within which we can fix d i f f 
erent totals for different States.

Shri Ssramnandan Sabaya : Could wo know what is the basis in the different 
States? Say 100,000 voters per seat in Assam ; 110,000 in Bihar; 120,000 in 
TJ. P. and so on ?

Dr. Ambedkai : After I finish my speech, if you put that point clearly to me,
I  shall be able to explain. So much lor tho fixation of seats in Parliament and
in the Leg-, lative Assemblies of the different States.

Now, I come to registration of voters. The principles adopted for registrration 
of voters for Parliamentary constituencies as well as for State Legislative Assembly 
constituencies are the same. There is no difference. Consequently, I think that 
it would be enough if I explain the provisions relating to registration of voters 
for Parliamentary constituencies. The first principle is what is laid down in 
Clause 15 of the Bill which says that every constituency is to have an electoral 
roll on iiie basis of which election will be conducttd. The preparation of an elec
toral roll is therefore an obligatory thing and a condition precedent for election. 
The second principle is that for being registered on an electoral roll a person should 
not suffer from the disqualifications mentioned in Clause 16. He should not 
be a person who is not a citizen of India ; or a person who is of unsound mind or a 
person who is guilty of offences relating to corrupt practices and election offences, 
then, he becomes eligible for being enrolled or registered in that constituency. The 
next’ principle is that a voter can be registered and that, in one and not more 
than one constituency. Even in one constituency he is to be registered only once. 
Then we have what are called “ conditions of registration” , which are laid clown in 
Clause 19. One is that he must bo ordinarily resident for not less than 180 days 
during what is called a “ qualifying period” . Secondly, he must not be less than 
twenty-one years of age on the quahfying date.

Now, 'with regard to qualifying date and quali^dng period, I think it is necessary 
that I  should make the position a ht^le clearer. On reading the Bill, the House 
will realise that there are really two different provisions for qualifying period and 
qualifj’ îng date. There is one quahfying period and one qualifying date for the first 
electoral roll, and then is another provision for qualifying period and qualifying 
date for subsequent electoral rolls.

Now, for the first electoral roll the qualifying period is from 1st April, 1947 
to 31st March, 1948. The qualifying date for the first electoral roll is the first 
day of January 1949. Now, these provisions which I  have referred to with regard 
to the qualifying period and the qufidrfying date for the first electoral roll are really, 
so to say, beyond our control now, because they were fixed by the Constituent 
Assembly when it passed a resolution that the electicm should take place at a cm- 
tain period in the year 1950 and so on, and that accordingly preparation should 
be made for the registration of voters and preparation of elector^ roll. Now b6 
much work has been done under the autitority of the Resolution passed by  
tiie Constituent Assembly that it is not possible for us to make any change in ike  
bafiis which was laid down by the Constituent Assembly. But with regaid to the 
subsequent electoral roll we have eaid that the qualifying period ahaU be the 
calendar year immediately precedii^ the first of March in each year and the quali
fying date shall be 1st March in each year.

Now with regard to the residential qualification, about which I  know there 
haa^ieei^^ l^eat deal of perturbance in the minds o f Members, I  should Hke to 

^  attention o f the SoBse to ciauie 20 of ib e  19IU defim  w!iat ib
*'ofrdmazily re6ideQf^ 1 would no^ a i tbis e i ^  into

furtticr discussion o f the mattvr, font if a pom% is raised 1 shall be glud to g m
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further explanation. In  this very clause provision has been mad« to define or to  
specify what would be the constituency of any particular person employed in the 
armed forces.

My attention is drawn to the fact that there is no jH*ovision made with regard to  
persouB who have to change their residence by reason of the fact that they are serviag 
in the State and the State either transfers them permanently from one area to anotii^  
or sends them out of the coimtry. It  is perhaps necessary to make a provifflon 
to cover cases of this sort and I propose to move an amendment to add a sub-clause 
to clause 20 to deal with cases of this sort.

Now there is one other provision wdth regard to the preparation of the electoral 
roll to which I  M'ould like to draw the attention o f hon. Members. The first is this: 
that the existing roll which will noŵ  be prepared will be operative tifl the 30th o f  
September, 1952, that is to say, if any election takes place up to the 30th of Septem
ber, 1952 the electoral roll that w ould now be prepared will be regarded as operative, 
although it is probably a stale one— but there is no help to that. Subsequent 
electoral rolls however would be prepared every year and that will be seen from 
clauses 23 and 24. This point is important because it is generally agreed that an 
electoral roll should not'be older than, say, for instance, six months, or three months 
from the date on which election takes place. Under the old English law there was 
a provision that electoral rolls should be prepared every six months. But they 
themselves found that this provision w as so costly that they have now extended this 
period to twelve months. It is felt by the Government of India that in a vast elec
torate which we are likely to have under adult suffrage system, the cost of two revi
sions in one year would be enormous and consequently we have adopt^|h e modest 
procedure of having only annual revisions of the electoral rolls. As T ^^ted , these 
rules which apply to the electoral roll in Parliamentary constituencies are also made 
applicable to the preparation of electoral rolls to the State Legislative Assemblies 
and to the State Councils and, therefore, I need not refer to them here at all.

Then I  come to the last part of the Bill which d ^ ls  with the composition o f the 
Upper Chambers in the provinces. Hon. Members will remember that ^ e re  
was a considerable division of opinion as to whether there shonld be second diambcEFS 
in the provinces or not. The Constituent Asssembly left this matter 
to the choice of the representatives of the various provincial assemblies in tiie 
Constituent Assembly to decide for themselves as to whether they should have 
or should not have second chambers. Some Members decided t ^ t  there should 
be upper chambers for their provinces and others decided to the conla^ry. Con
sequently, the Constitution makes provision for the upper chamber for those 
provinces or those States where their representatives agreed to have such 
upper chambers. Now the Constitution also lays down how the upper chamber 
is to be constituted—that will be found in article 171. There again, much of the 
composition of the upper chambers has really been laid down by the Constitution 
itself. It says that the maximum of total membership shall not exceed one-fom^h 
of the total of the Lower House and the minimum shafi not be less than forty.

That is one principle that is laid down in article 171. The other principle that ie 
laid down is that about the distribution of the seats among the various constituent 
elements from which the Upper House is to be drawn. For instance, one-third are 
to be dected by mimicipalities, district boards and such other local boches in the 
State as Parliament may by law specify. Further, caie-twelfbh are to be elected 
by persons residing in the State who have been at least tiuree years graduatee: 
then one-twelfth to be elected by teachers in educational institutions recognised by  
the State ; one-third by the Legislative Assemb%j itself ; and the remainder to be 
nominated by the Covemor amongst certain cl^|Bes of persons who have been 
specified in clause (i5) of article 171. Consequently very little really remains for 
Parliament to do. As a matter of fact, what remains for Parliament to do is to 
define what are the other local bodies which are to be selected for the purpose^ oi 
heing constituencies to send Members to this Upper Chamber. The second thiAg
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that is left to be defined is the equivalent of a graduate. When one is a gradual® 
of a University no question arises ; but there may be others who have not gone to 
the Universities and may have equivalent qualifications. W hat is that equivalent 
also remains to be determined. Thirdly, we have to define what is an educationa 
institution which would qualify a teacher for being elector and also p r e s c r ib e  the 
registraticm of voters.

The local bodies other than mimicipaUties and district boards which are to 
participate in the elections are set down in the Fourth Schedule which hon. 
Members will find on page 10. This Schedule has been prepared in consultation with 
the various State Governments. Hon. Members will see that in all cases munici
palities and district boards have been specified. In fact, we cannot go against 
that provision which is in the Constitution. It  is only wit^ regard to other bodies 
mentioned therein under each State that any question or argument can arise whether 
that j»rticulax body should or should not be included under the head "local 
authority” .

W ith regard to the question of finding the equivalent of a graduate and defining 
an educational institution which would qualify a teacher to vote, it is felt that the 
best thing is that this matter should be left to be determined by the State Government 
in concurrence with the Election Commission. I  do not think it would be possible 
for Tis right now or for the Centre to define for each particular State which person 
should iS  treated as a graduate although as a matter of fact in technical terms he is 
not a graduate.

Shri A. P. Jain (Uttar Pradesh): May I  ask a question ? W Ul you recogn^e 
a person as a graduate under this law who is recognized by a State ^ b l i c  Service 
Commiflsion or the Union Public Service Commission as a graduate 1

Dr. Am bedkai: The point is this that under the Constitution all electoral 
matters are really the concern of the Election Commission and if the Election Com
mission seeks the advice of the Public Service Commission or any other body in 
order that it may come to the right conclusion there will be nothing to prevent 
it from doing that. But the final authority will be that of the State Gk)vemmentB 
in concurrence with the Election Commission. .

I  do not think that there is any other point that requires to be elnmdated. 
These are the general provisions of the Bill and I  hope that the House will find 
that they are the most suitable under the circumstances.

Shri B. K. Chandhnri (Assam ); W hat about the displaced persons who have 
come to India now ? .

Dr. Ambedkar : I f  you are raising the point I  will explain it now» W e have 
provided, as you will see in clause 20(6), that anybody who has come to India before 
the 25th July, 1949 will be entitled to be registered as a voter in the constitUOTicy 
in which he resided on that date or in any other constituency which he may specify 
to be his constituency.

Shri Xyagi (Uttar Pradesh): W hat about those who are coming now, in 1950 ?
Dr. Ambedkar : That we cannot do, because under oiu: Constitution a voter 

is required to be a citizen, and our citizenship clause defines citizenship as on the 
commencement. Unless we have a new citizenship law to regulate the j ^ t i o n  of  
those who have come after that date I  am afraid they will have to go without the 
franchise. There is no help.

Sttiri Bharati: Sir, I  was really anxious and I  am glad that the hon, 
|br. Ambedkar has in his usual way elucidated the points covered by this Bill, 
^ e  M ost important points relate to the First and the Second Sdiedule. I  was 
surprised to find a notification issued only .this morning on the basis of the Bill and 
in terms thereof. W e kn6w that under article 387 the President may direct in such
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maimer as he thinks fit regardii^ the basis of population. The hon. Dr. Ambedkar 
has not satisfactorily explain^ as to why this new basis is sought to be in
troduced in this Bill. Articles 81 and 170 specifically mention that the basis for 
elections must be the population as given in the last preceding census, that is, the 
census precetog the date o f the election. I  remember very well the proceedings 
in the Constituent Assembly where some Members stressed the point that the most 
important basis of election being the population, it must be beyond all doubt and 
it must be clear to all, so much so that one Member— if I  remember aright Mr. Nazir- 
uddin Ahmad— said that it must be the figures published and available, so 
that the figures may be available *to everyone. A t that point article 387 was not 
in the Constitution. It  was suggested by some Members from the Punjab and Ben
gal that the figures as given in the 1941 census would not do and should not be 
the ba«ds of representation for any election. The point was very important at 
that time because then we had not done away with reservation to the Muslims. 
So it aesomed a very great importance arid I  remember m y hon. friend Mr. Bhargava 
stressed the point that no calculation could be made on the basis of the 1941 census 
because in the Punjab many Muslims had gone away and their seats will not be cor
rectly filled if the 1941 census were the basis. Therefore at a late stage this article 
387 was introduced. I  remember very well that when this article 387 was 
introduced I  said “Well, it is reasonable and we must have a different 
basis of i>opulation with reference to the Punjab, Bengal and Assam and we 
must have some ad hoc calculations or some other test by which the popula
tion should be jm ved  at” . I  therefore wanted that these Provinces might be spe
cifically mentioned. But I  was assured that it will not happen, that the 1941 
census will be the basis for this new election and that the next decennial census 
will be the basis thereafter. But I  am surprised that m y very fears have come true 
now. I  see no reason whatever for changing that basis fi*om the available figures 
in the 1941 census which are there to something estimated by the Census Commis
sioner— whoever it is— t̂o be the basis. That is totally wrong and against the spirit 
of the Constitution. I  know that the argument may .be turned against me this way: 
‘ ‘Suppose in Madras the population is 4 *98 croree and the basis of rejgresentation is 
7*2 lakhs per seat. Well, the same figure can be arrived at by reducing the figure. 
You could have at the rate 6 -6  lakhs per seat. Therefore where is the trouble?”  
The question is not that. I have worked out these figures and I find that the bftaia 
on which the Census Commissioner has calculated varies fi*om place to place. In  
Madras, for instance, it is 8 per cent, increase. W hat are the principles under which 
or by which the Census Commissioner has chosen to base the estimated figures 
on 1st March ? I  find for instance in Mysore the 1941 population is 73 lakhs. 
The population of Travancore and Cochin is 74 laklis. The seats allotted 
for Mysore is 11 and Travancore is 12. In the 1941 Census the difference in the 
population was only one lakh and I  do not see any reason for this number. Thor© 
are some anomalies and in the case of Cochin and Travancore the increase is 15 per 
cent, and in some other cases the percentage is different. No satisfactory explana
tion is given as to why this method of estimated population should be ad o p t^ . I  
can understand the estimated population for these three provinces ; Bengal, Assam 
and Punjab and I  agree that this may be done in consultation with the Government 
and in consultation with hon. Members. W e may have these figures but fco 
introduce all these and to re-do all these figures is unnecessary duplication of work 
which is not warranted by circumstances. I  consider that 1941 census must be . 
the basis. For the estimated basis, there is no basis for that. It  is an estimate 
of certain things. I  would like to know the basis. There are particularly no justi
fiable reasons for it. W hy should we not have this 1941 census ? Instead of 7*2  
you have 6 *64, These 488 seats for a population of 6 -64 will work all right and to 
satisfy the principle of a standard uniformity that wiU be all right, and I am not 
able to understand the reason for it, because it will be a terrible compUcation.

Then, there is another factor; there are no seats for Scheduled Caste communi* 
ty . W hat is the basis 1 W hat is the population and where are the figures \
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fihri Timmala Rao (M adras): Does not m y hon. friend deny the right to 
vote to all these people who attained majority after 1941 ?

SBiri Bharati: I  am extremely sorry my hon. friend has not miderstood the 
poiDt. I t  is not a question of voting; it- is the question of basis of representation on 
»  population basis. W hat is the total number? How many seats you want to allot 
on the basis of population ? {Interruption) M y hon. friends have not understood 
the point. The total number of seats for Madras is 75. Now what should 1^ the 
totdl number of population which must have one seat? The 1941 population is 
available and any figure between 5 lakhs and 1\ lakhs is all right for the House of 
the People. I f  you have figures then there must be a s t a n d a r d  uniformity throughout. 
I f  my figures are accepted you have got 500 and that is the maximum and if you do 
not want that maximum, 500 then have 488 and divide it by the population as 
given in 1941 census.

Shri Sidhva (Madhya Pradesh): W hy 1941 and why not 1949 1 There is 
sample census. The Commission has published their report and it is available in 
the library .

Shri Bharati: I  do not know, Sir, if m y hon. friend has got some census or 
not. As far as I  am concerned, there is no point of substance in what he says. 
There is no reason why we should have an estimated census when you have a de- 
fiuEiite census available, wi^out running counter to the principles of the 
Constitution. You want some figure between 5 lakhs and 1\ lakhs, that is all. The 
totfiJ number should not exceed 500 and when there are figures, why do you want 
C0timat« ? According to me, whereas it is 720,000, if the 1941 census is the basis 
it will be 6*64. Ii^tead o f 7 20 it is going to be 6-64.  I  am not satisfied with 
this position and if other figures are available, I  shall have no objection. I f  a 
reguW  census is taken in 1951 and some basis is taken, I  do not mind. {Inter- 
rwption) I f  we have census in 1950-51 it will be all right, but it is not possible 
because it takes time for publication. That is why I  am submitting that this pro- 
eedure is not proper and there is no reason particularly when articles 81 and 170 
Bpecifically mention that the population should be on the basis preceding the date 
of election.

Dt. Ambef&ar: That is right subject to article 387.
Shri Bharati : It  was intended to cover certain cases and certainly not intended 

to covtt all parts of India. It  was not in the original draft that is with us. I  
am not saying that it is not technically possible. You are perfectly correct except 
that you have got it only today. I  do not know how you can introduce the 
Bill without the President’s order. I  do not know how the Government is justified 
in Introducing a Bill on the basis of something for which they have not got the 
authority. They may have got it today but till yesterday they had no authority. 
Today the President has decided and it is perfectly constitutional now but when 
it was introduced there was no authority. Article 387 requires that the sanction of 
the President must be obtained. It is a hasty piece of legislation and they seem to 
have discovered that after this Bill was introduced today. In fact my notes con
tained the following query: “ Where is the President’s order under article 387*’
and suddenly the order of the President is sprung upon us.

Mr. Depnty-Speaker : A t five o’clock the other work begins.
ffiiri Bhaiati: I  will continue tomorrow. Sir.
Jtl. I>^ty-Speaker : I  think the hon. Member has already made his points.
Shri Bharati : Then there is another point and that is this : W e would like 

to know the population of the Scheduled Caste community. Does the Presi
dent’s order cover that also? I  do not know why the total number of seats reserved 
for the Scheduled Caste community is not given. I think the hon. Dr. Ambedkar 
oww an explanaticm as to why the Scheduled Caste communities are not given and 
w l^t is the estimated population of the Scheduled Caste community.
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The House is entitled to know why thifl is not given and what is their popuJatlon. 
That is a very important thing and in the actual delimitation it will be a fruitful 
source of friction and this sch^ule should have given the particulars with reference 
to Assam, Bihar and other provinces in column 2. There is no doubt that the basis 
g of calculation must remain the same 7*2 for everything. Then what

‘ ' is the estimated population? This is another m a tt^  wtiich requires
clarification.

Hr. Depaty-Spealoer : The hon. Member’s time is up.
Shii Bharati: 1 may CMitinue tomorrow, Sir.
Shri Tyagi : I  was booked to be the next speaker after hfen.
Mr. D^nty-Speaker : The hon. Member will continue tomorrow.

[Mb. Spbakbb in the Chair]

Shri Tyagi: When Mr. Bharati was calkd to speak, the Deputy-Speaker 
said that I  will speak next.

BIr. Speaker: W e shall see to that tomorrow. The hon. Member may see me 
in my Cha mber. W e will now take up th« business before the House.

SUPPLV OF U,P. RlOE TO MADRAS 3009
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 ̂ Mr. Speaker : I  am coming to the next buainesg which has to be taken from 
5 to 5-30. I  received notice yest^tiay requiring a half an hour discussion on an 
important matter arising out of some Miswers given by the hon. the Food Minister 
over the subject of rice.

I may invite the attention of the hwi. Members to the proper jwrocedure in a 
matt^^  ̂ of this type. O f course, as the procedure is new, I  did not like to stick 
to technicalities. Rule 46 requires that, those who wish to raise a discussion must 
mention the points on which discussion is to be raised. The notice is 
defective in that respect. They merely say, “ As the subject of the question 
is a matter of sufficient public importance, we request you to allow half an hour 
after 5 p .m . on Wednesday, the 19th” . I  am just mentioning this, because, 
in the future, I shall not be relaxing this rule of mentioning points. Hon. 
Members should not then take it that I  am too technical about it. The idea 
is that if the points are mentioned, it would be possible for the Minister in 
charge to prepare himself to reply to all those specific points. The discussion 
is only for a short time, half an hour. If, therefore, this rule is to be availed of, 
hon. Members will have to mention the particular points. In the future, I shall 
disallow the notices unless the points are mentioned.

I ^iah to make another point clear. The person who gives notice has to 
mention the points for raising the discussion. So far as the ot^er Members are 
concerned, their right is restricted to put one question each. I shall refer to that 
rule. Sub-rule (5) reads as under :

“ There shall be no formal motion before tlio House nor voting. The Member who has 
given notice may make a short statement and the Minister concerned shall reply shortly. A ny 
Member who has previously intimated to the Speaker may be permitted to put a question 
for the piupose of further elucidating any matter of fact.”

The object of this really is to enable other Members to «elucidate information. 
Last time also, I made that point clear, but not so clear as I  am doing it now. 
This further point arises because the motion of Mr. Alagesan is support^  by 16 
Members. I take it that they wish to put questions, except the first one who 
wants to raise a discussion. Thereafter, I  have reeeiv^ three or four notices 
from other hon. M ^ b w s  l^at they aJso wish to participate. Theref<»e, I  thought 
if every one of them is under a misapprehension that they could raise a discussion



[Mr. Speaker]

and carry on arguments, it would be very difficult to provide, in the 
thirty minutes time, opportunity to all the twenty Members. I  must, therefore, 
clarify the rule. W e must understand the spirit of the rule providing for a short 
discussion at the instance of a Member, who wishes to raise a discussion.

I  wiU now call upon Mr. Alagesan to raise the point.

Shri Alagesan (M adres): Sir, I  think these additional five minutes will be 
given.

Mr. Speaker: No ; the discussion will end at 6-30 p.m.

Shri Alagesan : The very fact that so many hon. Members o f this House have 
thought fit to raise this discussion shows what an important matter this is. I t  affects 
a province which is deficit in food and which is at the mercy of other provinces just 
now.

I  should like to be very brief and put all the points for the consideration o f the 
House and the hon. Minister. As far as Madras is concerned, the total requirement 
for the rationed population comes to about 21 lakh tons per year. Out of this 
Madras expects to procure 13 • 75 lakh tons which means that there will be a deficit 
of 7 • 25 lakh tons. The Centre has just now promised to give about 3 lakh tons and 
Madras is claiming the rest. However that may be, already the Centre 
has allocated 2 l a ^  tons o f which they have sent a consignment of 40,000 tons 
of rice firom U.P. The price of this rice is about Rs. 25 per maund whereas it is 
interesting to note that the price of the imported rice uptil now fipom foreign 
countries has never exceeded Rs. 22. The price fixed for U.P, rice sent to Madras 
is Rs. 3 more than the imported rice from foreign countries. The price fixed for 
local rice in Madras at the most comes only to Rs. 15. So there is a difference of 
Rs. 10 per maund. Regarding this one consignment alone the State has to pay an 
extra cost of Rs. 108 laths. I f  the Centre allot 4 lakh tons rice out of the 7 • 25 
lakh tons deficit and if, supposing all that rice comes from U .P ., then the 
extra cost of that to Madras would be Rs. 10 *8 crores and even if this extra cost 
is to be spread over all the locally procured rice and other available 
grains, it woxdd amount to Rs. 51 extra per ton of rice. This is m y rough calcula
tion. I  need only state this and it will be realised what an impossible proposition it 
is. Can any one imagine that it would be possible for Madras or for that 
matter, any State to bear the burden which comes to about 10 crores? Uptil now 
the practice has been to convene meetings of the various Food Ministers and have the 
prices fixed. According to that practice prices of rice for the various States 
were fixed. Even yesterday the hon. Minister supplied us with those figures. 
I f  we go through the figures, it will be clear that in U .P. the highest price, I mean 
issue price, is about Rs. 33 per maund ; in Punjab which borders on U .P . it is 
Rs. 17/13/- and Rs. 23 /9 /- ; in Orissa for the finest quality of rice 13/9/- per 
maund ; Bihar, Rs. 15/14/- ; and Madhya Pradesh, only Rs. 12/14/ per maund.

Shri Bharati (Madras): Is it for best quality in Madhya Pradesh ?

Sbri Alagesan : In  Madhya Pradesh it is stated as for coarse. The price for 
the best quality in Madhya Pradesh is not given.

That means the price in U.P. is nearly 2J times the average price o b ta in ^  in 
other provinces. I  do not want to criticise the State of U .P . nor is it may inten
tion to do so. Our Prime Minister hails from that State and the destinies of that 
State aie being guided by one of our veteran leaders. I  do not also favour the 
habit of attacking the State Governments from the floor of this House with meagre 
in form a^n  or for other reasons. So it is far from m y intention to criticise the 
U.P. ^ a te  but the price fixed for U.P. requires to be e ^ la iQ ^  as to why it ia so 
much. '
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I t  is well to  remember in this connection that the prices have not been 
fixed on any scientifio basis. The costs of cultivation in the various States and 
areas have not b e ^  calculated after a scientific enquiry, nor have the prices been 
arrived on the b a ^  of such an enquiry. They have been fixed in an arbitrary way, 
because as practical men they might have thought that it would take time to carry 
out a scientific enquiry into the cost of production and then arrive at the cost 
of the various food grains. Hence they began fixing the prices but when they did 
so they should have taken good care to see that the disparity in prices between 
one State and another is not as much as 2^ times.

Madras has a rationed population of 3*3 crores to feed. U .P . is a surplus 
State and therefore they are able to fix the price at as high a level as possible and 
that works to the hardship of States which are in need of rice from sur plus 
States. I  do not mean that Madras alone suffers in this matter. The States of 
Bombay, Travancore-Cochin and others as well equally suffer in this matter.

I  w i^  to point out one other matter in this connection. Only in U .P . rice has 
been divided into five grades and different prices have been fixed for each of these 
five grades. In  other States there are not more than two or three varieties. In  
Madras there are only two varieties. From practical experience I  know that this 
leads to abuses. I t  enables the merchant to procure a lower grade rice and dispose 
o f it as a higher grade rice. In this transaction it is the consumers who suffer. 
I t  is rathw strange that five grades of rice should have been fixed in U .P . alone.

Shri Harihar Nath Sliastri (Uttar Pradesh) : W hat about the exorbitant price 
of coconut oil ?

Shri Alagegan : You may raise a discussion on that.

Now the policy of the Government is not to import foodgrains in large quantities 
and the import this year will be only one-third of what was imported 1 ^  year. W e  
propose to attain self-sufficiency in food by next year. It  is good that we do not 
have to look to foreign countries for our food requirements and we try to satisfy 
our needs internally. But when internal prices vary to such a large extent it 
becomes worse than importing foreign rice, since the consumers or the State Go
vernments concerned have to suffer. So I  would urge that a satisfactory solutian 
be found for this problem.

You oamiot ask the Madras State to bear the extra cost o f Rs. 108 lakhs by 
itsdf. I f  this quantity had been imported from abroad the Centre would have come 
forward with a subsidy of 75 per cent, and the balance of 25 per cent, subsidy 
would have been met by the State concerned. I  suggest that the same principle 
of subsidising even internal procurement should be decided upon by the Govern
ment. I  a l^  understand that the Madras Grovemment has demanded that for 
this consignment the cost should be met on the subsidy basis that is obtaining 
now with regard to foreign imported foodgrains. There seems to be an idea that 
this extra cost may be debited to the bonus amounts that are due to the Madras 
State on the basis of their internal procurement. I  would submit that that 
would be grossly unfair, because the bonus that is given on internal procure- 
m ^ t  by a State is meant for advancing the Grow More Food Campaign in the 
State. I f  such a huge slice of one crore is sought to be taken frt)m the bonus that 
is due to a State, it would defeat the very object o f the Grow More Food Campaign. 
They would not be able to go ahead with the various schemes and will have to come 
again to  the Centre for money. It  would be a sort of vicious circle. So the 
idea that the State can be asked to meet this amount from the bonus that is due 
to it will not be a proper procedure. So, I  would urge upon the Goveniii^nt to 
subsidise internal aUotments also on the same basis ^ 3 : 1 .
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The MiBister of Food and AgriciUlore (Shri Jairamdas Doalatram): I may
state at the very start that I  fully sympathise with the situatioa in whi<^ m y hon. 
friends from  Madras find t^oQisdves. But I  want to assure them thatit will not 
be faff to consider U .P . or the U .P . Government as responsible for that situation. 
I  think the criticism o f  U .P . or the U.P. Ck>v^!nment is in no sense justified. As 
a matter of fact, we should be grateful to the U.P. State for coming to the help of the 
deficit areas in regard to the procurement of rice. Last year the U .P . Govern
ment procured for distribut^n about 30,000 tons. W ith a view to implement the 
policy of reducing our imports, the U .P . Govermnent this time has raised its target 
of procurement high enough to be able to give 1,35,000 tons for the deficit areas.

There has been some criticism with regard to the price which the U.P. Go
vernment is ehstfging the Mackas Government. Let me first make it quite clear 
that the U .P . Govemaient is charging its own people also more or less the same 
price whicfc it (barges to th« States w l i ^  purchase from U.P. I want to read out 
to you the prices which we fixed for the various qualities of U .P. rice and also 
the prices which we fixed as the issue prices for U.P. itsdf. Much has been made 
of  the figures for thfe highest quality. I  do not tbdnk it would be fair to judge the 
situation by quoting only the prioes of the highest varieties. I  will read out the prices 
o£ all the varieties of rice and ediow how ^ o r t  was made this year both to reduce the 
b u rd ^  on the loofd ̂ coiBumers of U.P. itself and also to reduce the price for the sale 
of foodgraitis to other States. L i U .P. there is a  quality which is called Grade 1. 
It  is t£© highest q u a l^  and last year the procurement {mee of that variety was 
Rs. 30-32. W e put pressure on the U.P. Government, with a view to implement 
the poUpy of reducing our f o o d ^ in  prices all over the country, to reduce the pro
curement price this year jfrom Rs. 30-32 to Rs. 28-30. That variety is being actu
ally issued to the j)eople in U.P. according to the prices which we ^ e d  recently at 
Rs. 31-33. Another variety is being issued to the people in U.P. at Rs. 27. Grade 
i n  which is the ususal variety which is proci^ed and also sent to other Provinces 
is today being sold to the people in U.P. at prices varying from Rs. 21/8 to Rs. 22/8.  
It  is this variety 'wliich is being largely sent out to other States. Whatever extra 
charges have to be levied which result in the price o f Rs. 25 in Madras, are the over
head expenses, transport and other incidental charges, some items of which even now 
are being bcwue by the people of U .P . themselves. Therefore, there is no attempt 
by Government to place any special burden on the Madras State. As a matter 
of fact, we have decided that the U .P . rice is to be take* by all the deficit States in 
proportion to the total aUocation of foodgrains. So far as Madras is concerned, 
our present allocation of rice up till now has been 1 lakh and 63 thousand tons. 
Out of this, 1 lakh and 20 thousand tons are from other States where the prices are 
low. It  is only about 40  thousand tons that are from U.P. I  may say here that 
Madras gets 40 thousand tons from Assam where the procurement price is Rs. 
13/8 ; from Orissa she gets 60 thousand tons and there the procurement price is Rs. 
11/2/0 ; from C. P. and Berar she gets 16 thousand tons and there the procurement 
price is Rs. 11/- oidy. Therefore, there is no attempt by U .P . to differentiate 
against Madras.

Shri Alagesan : That was not what I  said at all.

Shti Jaiiailidas BcraSalrain : As a matter o f fact, we have to recognise that 
certain articles are costly in certabi States. I f  you see ti4iat is the wage of l^e agri
cultural labour in different districts or in different States, you will probably ^ d  th^t 
in certain parts of the cotmtry it is comparatively higher than in others. Similarly, 
tlie cost of production and sitandard c f  living also vary. On accoimt of all this, 
prices vary. They are not ctf course based on any scientific calculations merely of 
the cost of production. But apart from the present control period, even during the 
period of de-control there were higher prices for certain varietiw of higher quaHty 
^ t h  in respect of rice and wheat. So, i f  this matter is judged judiciously and im
partially, I  do not think thftt anybody will come to the conclusion tha/t the UJP.
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GovemmeHt is deliberately exploiting anybody by charging more. Actually, 
it is charging the same price to its own consumers lo o ^ y  and if  it decided to  exploit 
its own people there would have been a great howl in the X7.P. Legislature.

ffliri J, B . S w w r  (Uttar Pradesh): Let us have our ricte back.

Bbarati : By all means have it.

, fffcri Jainundas Doolatram : It  has been suggested that the burden imposed on
* Madras should be borne by the Central Government. I  have no objection if the 

Parliament and the Finance Ministry agree to bear the burden on behalf of every 
State. I do not think mysefr that it is physically possible for the Central Govern
ment to do that. So far we have reject^  the policy of subsidising local grains, 
and if we now do that, I  do not know where our Budget will stand. ActuaDy 
Madras Government itself suggested that the bonus available with it should bo used 
for meeting this loss. W e  have not come to a decision on that point. The Madras 
Government have made no application to the Central Government with regard to 
any subsidy. Proposals had been made by Bombay and W est Bengal for a subsidy 
frcim the C ^ tra l Cfovernment, but we found it impossible to take up <̂ hat responsibi
lity. As a matter of fact, it is possible for certain States which are in the field earlier 
to secure lower qualities from surplus States costing less, but where certain States are 
not able to make arrangements in time ami come later to States which are surplus, 
they have to buy a little higher priced variety of rice. Therefore, all these matteis 
should be taken into consideration. It  is possible, in m y opinion, for the Madras 
Government to reconsider this matter. I  cannot yet decide what will be the Cent^^l 
Government’s attitude to the proposal to have a pool price. I f  there is a pool 
pirice for the entire rice which is distributed in Ms^ras, the difference will be only 
about five or five-and-a-half annas per maund, which means only-one-and-a half 
pies per seer. All the loss can thus be met, but I am not suggesting that that step 
should be taken, but that was one of the proposals consider^ by the Madras Go
vernment. But so far they feel that they shoukl not take that step because it is 
in the directiftn of increase in the price of foodgrains, even though slightly.

Therefore, what I want to tell the House is that none should have the 
feeUng that tbe U.P. Government is discriminating against the Madras Government 
and has deliberately put up its prices, as has been sought to be made out by the 
hon. Member from Madras. The prices in the Punjab are also high: the p r i ^  in 

, PEPSU are also high. The first variety of ric-e in Punjab costs Rs. 24-8-0 ; an
other variety costs & .  21-12-0. In P E P S U on e variety costs Rs. 24-14-0 ; another 
variety costs Rs. 22-2-0. These are being issued in those very areas aft-er adding 
Its. 2 to 3 for the incidental charges. W hat I, therefore, wish t-o say is that it would 
be very unfair to suggest that the U .P . Government is in any way exploiting *the 
situation in which unfortunately Madras finds itself. E v » y  hon. Member of this 
House has sympathy with tbe T^ovince which for three successive years has had to 
face a failure of the monsoon. I  think every province which is straining its nerve 
to increase local production and procurement and make rice or wheat available 
to the deficit area is doing a pubhc service and it would be very regrettable if we 
criticise a province which is domg its best to help the Madras Government.

I think in 1948 we permitted the Madras Government t-o appropnat-e about Rs. 
60 to 70 lakhs from the bonus towards losses of this nature and it may be a matter 
for consideration, in consultation with the Ministry of Finance, whether it impossible 
to m ake an exception in the case of Madras and permit them to utilise the bonus 
which the Central Government has been giving them. I think for 1948-49 and 
1949-50 an amount of nearly 4 lakhs was and is t<^i^ paid to the Madras Govern
ment for procurement. It may be possible to debit this loss towards that amount.

W e need not assume that the d ^ c it  which has been indicated as 7 lakhs is the 
real 4p$cit. Xt has been our experience in discussing with the Provincial G o v ra -  
ments that ihe calculations which they make of the off-takes are not a lle y s  correct
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and whatever quantity has been demanded has been ultimately found to be a little 
in excess of what has ultimately been found to be sufficient. Therefore what I  would 
sugg^t is that we should deal with the situation whoUy impartially. I t  wiU be very 
Tinfair to impute any motives to the U .P . GJovernment or those who are responsible 
for procuri^ the maximum quantity of rice in the U .P. for sending it to the 
deficit provinces. Nor are they charging anything in exoess of the price at which they 
purchase and the incidental charges which they pay. There is absolutely no effort 
an the part of the U .P . Government to mulct the Madras province as has been
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Shii Alagesan : Sir, I  only wish to point out that the hon. Minister is putting 
words in our mouths which we have not said. W e never accused the U .P . Go
vernment ; we never said that the U .P . Crovernment is trying to mulct the Madras 
Government. The hon. Minister himself is  raising a ghost and killing it.

Shri Jairamdas Doulatram : M y attention was drawn to agitation in the Madras 
Legislature which was reflected in" the interpellation put to me yesterday. In 
the Madras Legislature unfortunately such an expression was used.

Shri Venkataraman (M adras): W as the Madras Government informed, beforo 
the supply of this rice, of the price at which the U .P . Government would supply 
it, and if so, did the Madras Government accept that price?

Shri Jairamdaa Doidattam : As a matter of fact, each Government has to send 
its representatives to the provinces from which they have to purchase and the 
prices at which they can purchase the different variotiea are known to the Provincial 
Oovemments. I t  is possible for the Madras Government to say| ' ‘Please do not 
give us any rice from U . P . ; give us rice only from Orissa or Madhya Pradesh” . 
B u t if every Provincial Gtovernment were to ask for rice only from the cheapest 
icreas, then U .P . rice will become entirely unavailable for the deficit areas and 
we win have to import rice from outside-

SUin C. Ekibrainaniam (M adras): Is  it a fact that the quality o f rice supplied 
from the U . P. was very bad ?

Shri Jairamdas Doulatram : I  do not think it was very bad. Maybe a certain 
quantity might have deteriorated. But the entire quantity could not be so bad.

Shri Timmala Bao (M adras): Is the hon. Minister satisfied that it does not 
lie in the U . P . Government to control these prices, in keeping with the prices 
prevailing in the neighbouring provinoes, like Bihar ?

Shri Jairamdas Doulatram : As I  said, the high prices are only for the good 
varieties. As a matter of fact, coarse varieties cost only Rs 12, as in Madras. It  is 
not easy to control prices unless you physically procure very large quantities.

Tmftm (Bihar): W hat is the proportion of this high quality rice 
procured by U . P. in comparison with the ordinary variety !

Shri Jairamdas Doulatram : Most of the procurement relates to Grade 3 which 
is priced at about Rs. 18 or 19. That is the procurement price and then there are 
the incidentals over it.

Dr. V. Snhramaniam (Madras): May I  know what is the actual cost of culti
vation ?

Shri Jairamdaa Doulatram : I  won’t be able to give the actual ooat of otdei- 
vation. But I  think it is everybody’s experience that the price of any article which 
prevaiis normally has sofne relationship to economic forceft. There is no arbitrary
fixation of prices.
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Shri B. K. Chandhnri rô e—
Kr. Speaker : I  cannot permit the hon. M em ber; he has not given any notioe.

Shri Satidi Chandra (Uttar Pradeah): May I  know whether it is not a fact that 
if Madras State pooled all its availaijle rice and fixed a pool price for internally 
procured grain as well as grain imported from other States, the difference in the issne 
^ ic o  would only have been about three annas a m aund; whether the Madras Go
vernment is charging a Sales-Tax at three to four stages amounting from nine annas 
to twelve annas per nmund of foodgrains which no other St-ate in India is doing; 
and whether in the proc3SS of conversion from weights into measures— because the 
grain is procured by weight and distributed by measure—  the consumer is being 
defrauded in the distribution stages to thQ extent of five annas per maund, resulting 
in an increass in issue price in Madras by about Re. 1 to B s. 1-4-0 per maund, white 
the cost of the U . P. rice should have rais:)d the issue price in Madras only by three 
annas per maund ?

An Hon. Member : Is that one question I
Shri Jairamdas Donlatram ; As a Member of the Committee appointed to g6 

into the question of foodgrams prices the hon. Member has obviously" more informa
tion than I  have got.

Mr. Speaker : The time is up and the discussion is over.

The Hoxise then adiourned till a Qitarter to Eleven of the Clock on Wednesday,
‘   ̂ m h  April, 1950. ^
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